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LEGISLATIVE ~ 
Monday, 20th Marek, 19414. 

The Assembly met in'the Assembly Chamber. of the Council House at Eleven 
of the Clock, ~ President (The Honourable Sir Abdur Rahim) in the Chair. 

STARRED QUESTIONS AND ANSWERS. 
(a) ORAL ANSWERS. 

SIltH·AsSISTANTS, BTO., IN Mn:.ITABY FINANOE DlDPABTMENT. 
t608. ·Sardar Sant Singh: (a) Will the Honourable the }'inance Member 

plflase state the number of Sikh Assistants, Superintendents and Assistant 
Financial Advisers working in the Military Finance Department (Main Officp.) 
on the 1st January, 1944? _ 

(b) What is the total number of sucn statl. community-wise, and what pro· 
portion do the Sikhs form in each of these grades1 

(c) Is he aware that the Sikhs have not got their due share in the above· 
.mentioned appointments in the Main Office of the Military Finance? . 

(d) Does he propose to consider the desirability of getting some appointmenttl 
given to the Sikhs also in this office? If not, why not? 

The Honourable Sir .Teremy R&Iam&n: (a) and (b). Since what is known as 
the Main Office is in fact only n small section in the Military Finance Dep'.l.1't-
ment, I am doubtful whether t4e production of figures relating to Main Office 
alone woullt be of value and I, therefore, Inv on the table a sootement which 
gives in addition information in relation ~ · the numbers elllployed in the 
Department as a whole and which-in order to convey a more comprehensive 
picture of the position-.includes also the numbers of II and III Divil:lion ~  

(c) No. There is no fixed communal proport.ion for Sikhs: they are itlcludfld 
in "other minority communities". For all of them combined, the proportion of 
vacancies required to be reserved is 8l per cent. while in fact Sikhs alone hold 
nearly 6 per cent. of the appointments in the Department. 

(d) Does not arise,in view of the reply to (c). 

STATEMENT • 

. Number8 0/ iliaD sn Main Oifke fill on 18t Jantl4ry, 194'. 
• Umeserved. Muslim.. Sikhs. ~  Soheduled 

Minorities. cutee. 

Auiltant Financial Adviler 
Superintendent 
Asailt.anta . . 
II and III Division . 

1 
2 
5 

8 

2 
4 

6 

1 

2 
Ntmtbtlr8 0/ Blaff in Mililary PifItJnU ~ G8 on 18' Januo.t"ll. 1911 

Hindus. Mwrlima. Sikhs. Other Soheduled· Total. 

AaailltaDt Finanoial Adviaera 
Superilltendenta 
Assistanta . . 
n &Ild III Diviaioll • 

12 
10 
76 

ISO 

228 

I 
1 

17 
liS 

72 

1 
9 
9 

19 

Minoriuea. cutes. 

10 

4 
3 

17 

23 
12 

106 
196 

336 

BBINGING OJ' 8IKH HmW AtmIT AlfD AOOOUNTS SIIBVlOlD 0nT0DS TO GovDioDI1ft' 
OJ' INDIA 0J'n0BS. 

tlO9. ·Sudar S&nt Blqh: Will the Honourable the Finance Member pleas!!! 
state the efforts made by him. to bring Indian Accounts and Audit Serviee ofti· 
eel'll belonging to the Sikh minority community to ~ of India ofBcea 
at New Delhi up to this time, and· whether it baa been possible for him 
to offer any appointment to all officer belonging to the Sikh community? If 

• 
t ADawer to thil q1lestion laid on the table, the q1l8BtioDer being abeent. 

( 1261 ) 



~  LEGISLATIVE ASSEMBLY [20TH MAR. 1944 
nothing ~  so far been done, will he please see his way to get some Sikh offi-
cers also Just as he has got officers belonging to other communities? 
The Honourable Sir Jeremy ltaIaman: Postings of Government servants lirti 

mooe with reference to administrative rather than communal considerationa. 
I understand that the Auditor Geperal has recently selected one of the r.wo 
Sikh Offipers of the Indian Audit and Accounts Service for a post in Delhi ~  
.that he will join there shortly. 

PBoJ'ITS, ETC., OF RESERVE BAN][ OJ' INDIA. 

·l510. *1Ir. Govind V. DeaI1mukh: Will tho Honourable the Finance Member 
plAase state: 
(a) the profits of the Resen'e Bank of ~  for the last three years; 
(b) the share of Government in the profits of those years; and 
(c) whether these profits can be set apart for financing schemes of develop-

. .ment of rural life or at least of growing more food and increasing milk products? 
. ~  Honourable.: Sir Jeremy ~  (0.) and (b). The required informa-
tIOn IS to be found III the Annual Reports of the Reserve Bank of Indio. which 
.are publlished' in the Gautttl of India. .  _  . 
(c) Government do not consider it necessary or desirable to earmark fur 

specific items of expenditure any particular class of receipts which may ~ 
to general revenues. In this connection I would draw the Honourable Mem-
:ber's attention to the objections I voiced in this House on the 1st of March, 1944, 
·in the course of the debate on the Resolution moved by him whicll embodied 
~ somewhat similar proposal.. 

CIvIc QUABDS EJO'LOYBD BY MADBAS GoVlmNJlBNT. 
511. ·Kr. KaIlaab. Blhart LaD: Will Honourable the Home Member please 

state: 
(a) how many Ci.ic Guards are employed by the Madras Government; 
(b) the· status of those members;· .. 
(c) whether they are in the regular pay of the Government as the Police 

Force; and ..... 
(d) whether there is any central policy with regard to-the maintenance of this 

force? 
The Honourable Sir :B.eginald .aneU: (a) On the 1st January, 19114, ~  

number of Civi.c .Guards, in the Madras Presidency was 3,732. 
(b) They are members of the. general public .who have enrolled thems<llve!l 

voluntarily in an honorary capacity for public service of various kinds in ~  

war emergency. . 
(c) No. They receive a subsistence allowance whenever called for full-

time dut;es.· .. 
(d) No. Thfl force is maintained under the orders of the Provincial ~ 

ment. 
TUlUIDB OF ~  SBCTION 01' BtTBBAU OF PuBLIC lNYoB.JtlATION TO LAlIoBII 

612 .• 1Ir. Pian Lall Xureel: (a) Does the Honourable Member for Infol'IIUlo-
;tion and Broadcasting corlsider the work in connection with pUl?licity in Indian 
3angu&ges as non-essential? If not, on what grounds did he decide to send ,8 
;part of the Languages Section to Lahore in order to relieve congestion in Delhi? 
(b) On wha.t grounds have the languages of provincial status, such &1:1 

'Tamil, Bengali and Gujarati, been retained at the centre, while the most 
important of the Vernaculars. Urdu and Hindi, which have all-India status. 
bave been sent to wilderness? _ 
(0) What steps have been taken to ensure that the. publicity material put out 

by the Bureau does not become stale by the time it reaches the Urdu and ~ 
Presses? 

TIle Konoarable Sir Sul\ul Ahmed: (a) No. The Urdu and Hindi Section. 
along with s.)me other staff of the Bureau were transferred to Lah()l'e solely 
because of. the lack of accommodation in Delhi. -

t Auwer t.o thiB qupt.ion laid OD t.he table, the quedioner beag ableAt. 
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{b) The Tamil.;-Bengall and ~  sections of the Bureau have been re-
tained in Delhi because the accommodation required for them is considerably 
less t.han that required for Urdu and Hindi Sections . 

. (c) Advance copies of the Bureau's mr.terial are supplied to the Urdu Qud 
-Hindi Sections at Lahore and urgent items are sent by telegram. 
TlLANsJI'EB OF LANGUAGES SlKlTION OF BUBtiUOI' PtnILIO INPomrA'l'JON TO LAlIoBB. 

613 •• ][r. Piale L&U Xureel: (8) Will the Honourable Member for Informa-
tion and Broadcasting please state if it is a fact that the recent Railw.., 
Budget and the Viceroy's address to the Legislature appeared in the Lahore 
Vernacular Press long before their translated version actually reached newspapers 
offices? 

(b) What is t;he primary function of the Bureau of Public Information? Is 
it to publish Indian Information, Markazi Jttila'at and BhartiytJ BamaohtJr? If 
not, is t.he Bureau justified in sending their entire Urd.u-Hindi staff to Lahore 
on that account, II.S was explained in one of its releases? Why was it not 
possible to locate a portion of the Urdu and Hindi .staff in Lahbre as in the casa 
of the English staff connected with InditJn In/onntJtion? . 

The Bonourable Sir Sultan Ahmed: (a) It is 0. fact that Lahore Vernaculur 
papers first published News Agencies' summaries of the Viceroy's address to 
the Legislature and the Railway Budget but on the following dny they U80 
published the fuller ~  version of these as put out by the Bureau. 

(b) The function of the Bureau is to facilitate the supply of information t.o 
tbJ Press and the publication of Indian lnformatio., Maika_i Ittelaat and 
Bharatiya Samachar is one of the means of fulfilling this function. The Urdu 
·and Hindi Sections had to be transferred because of lack of accommodation in 
DE'lhi and preference was given to Lahore because InditJfI.. Information, Mar1""i 
Itt,,1aat and Bharatiya Samachar are published there. For administrative 
reasons it was not considered possible to split up the Urdu and Hindi Sections 
between Lahore and Delhi. 

TBAliSJ'lDB OF LANGUAGBS SBO'l'JON OJ!' BUBlIAU OJ!' PuBLIO INFOBHATION TO L.a.BO'BB. 
61' •• JIr. Plare Lall Kureel: (a) Is t·he Honourable Member for Information 

and Broadcasting aware that the transfer of the Urdu and. Hindi staff of ~ 
Bureau to Lahore has been criticized both in Urdu and Hindi Preues'/ If so, 
how do Government propose to meet their objections? 

(b) Do Government propose to consider the suggestioh of transferrin, the 
staff of the Provincial languages, such as Bengali, Tamil and Gujarati, to their 
respective Provinces, and to station the Urdu and Hindi staff at the centre, 
Dot ollly as a· measure to relieve congestion at the capital city but also to 
eliminate the time lag? . 

The Honourable Sir Sultan Ahmed: (a) Yes. The Urdu and Hindi Sectiolll 
will be brought back to Delhi 8S soon 8S accommodatiop is forthcoming. 

(b) The transfer of Bengali, Tamil and Gujerati Sections from Delhi will 
not solve the difficulty as they are occupying- considerably less space than that 
occupied by the Urdu and Hindi Sections. 

QUOTA 01' MU8LIJ(8 FOB APPomTJoNT AS On'IOBBS, BTO., Df lKOOJDI-'1'AX 
DBPA.BTJUDl!JT. 

516. ·"ulvl Kubammad Abdul GIla.D1: Will the Honourable the Finanllil 
Member please state: 

(a) the number of Muslim Officers appointed'or proposed to be appointed out 
of the 39 offl.cers proposed to be appointed. during 1944-45 in the !ncome-tax 
Department; and 

(b) the number of Muslims' appointed or proposed to ·be appointed out of 
the 158 additional establishment under t.he !naome-tax Department? . 

The Haaourable IIr lflttml Bablmau: With your permission, Bir, I shall 
answer questions Nos. 515 and 516 together. 

the information asked for is not readily available. I may, however, uaure 
the Honourable Member that; appointments .. to tb .. poet. will be made ill 



1264 t-EGISLATIVE ASSE:BLY [20TH MAR. 1944-
accordance with the instructions issued hy the Government of India regarding' 
communal representation in the Department. 

QUOTA OJ' MUSLIMS FOR ~ AS DEPUTY SuPERINTENDENT ETC. 

1516. ·Kaulvi Kuhammad. Abdul Ghani: Will the Honourable the Finance-
Member be pleased ~ state: 

(a) the !lumber of Muslims Ilppointed or proposed to be appointed out of the-
1,200 ~  of Deputy Superintendents, Inspectors Ilnd other executive subordi-
bates propoRed to be appointed afresh during 1944-45 as provided in the Budget 
Estimate for 1944-45; 
'. (b) the number of Muslims appointed or proposed to be appointed out of the 
3,151 Additional Est.ablishment proposed to be appointed during 1944-45; and 

(c) f.hs number of Muslims out of the 6 marine, 617 inferior, 14 medical and 
386 temol'ary Establishments proposed to'be ~  during 1944-45 as proposed 
in the Budget ERtimates? 

SUPPLY OJ' TH1II' AJ OF BENARES TO' CoNGRESS WORKING ~ MEMBERS. 

517. *Sardar 1I&ng&l Singh: Will the Honourable the Home Member please 
state : 

(8) ~  the Aj, a daily Hindi newspaper of Benorp.s, appJied for per-
mission ~  he. included in the list of papers which are now supplied to the mem-
bers of the Congress Working Committee under deteption; Rnd 

(b) what reply Government have given, whether they are prepared to include 
this newspaper in the said list; if not, why not? 

The Honoura.ble Sir Reginald Maxwell: (11) Yes. # 

(b) Government rejected the application since they considered this news-
paper unsuitable for supply to the Members of the Working Oommittee, ..vho 
receive a large number of other newspapers. 
, Sardal' KangaI Singh: May I know whAt,her this very paper is being supplied 

to Dahu Rajendra Prasad, one of the members of the Working Committee? 
The Honourable Sir Reginald Kaxwell: I am not aware of that. 

LETTER OF TAJ COlllPANY OF LAHORE TO MAULANA ABUL KALAl\{ AzAn. 
518. *Sardar KangaI Singh: Wilt the Honourable the Home Member please 

state: 
(0.) whether Messts. The Taj Company, Limited, Lahore" sent a letter 

through the Goveniment of India to Maulana Abul Kalam Azad requesting him 
to give permission to them to puqJish his translation of the Holy Quran; 

(b) whether it, is a fRet t.hat the same was not forwarded to the MAulana 
Sahib, but that it was returned to the sender without assigning any reason; 

(c) whether there was anything objectionable in the letter itself, or the 
refusal was due to the fact that no letter could be sent to him from other than a 
relation; .• . 

(d) whether Government are aware that. it will cause great disa.ppointment 
to numerous readers of the Holy Quran if his translation is exhausted in the 
market; and ' 

(e) whether Government propose to reconsidel' their decision and allow the 
letter in question? 

The Honourable Sir Reglnald Jlaxwell: (a) to (e). I would invite the Hon-
ourable Member's att.ent.ion to my reply to question No· 443 put On the 15th 
March by Mau1ana Zafar Ali Khan. 

Sardil' liang&! Singh: What is the answer to part (e)? This is not covered 
by that question. " 

The ~  Sir ReglD.a14 lIarwell: Yes, it was.- I said in anRwcr to 
the original question that the letter Wl!fiI withheld in accordance with the :'"1.11e 
uuiler which correspondence with the Working ~  is restricted to pri-
vate and domestic matters with membel1l of their famIly. 

1:For newer to thle quel!-i0n, .ee 1l1l8Wer to que.tion No. 614. 
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AlmBsT OF RAJ ,SINGH RANA. -

II.. *Sardar ][ang&! Singh: WiU the Honourable ~ Home Moember please 
.tate: 

(a) whether it is a fact that Raj Singh Rana was arrested in Karol Bagb ':In 
the 25th January, 1944; , 

(b) whether he went on hunger strike 8S 8 result· of which he fell ill; 
(c) whether he was seut to the Irwin Hospital for treatment; 
(d) the disease from which he was suffering: and 
(e) whether hi has now been completely cured? 
The HODOUl'able Sir BegtDald .nwell: (a) Yes. 
(b) The answer to tlie first part is in the affirmative. Raj Singh RAila 

'Buffered from the effect of being on a. hunger-strike but not from any iIlnesl>. 
(c) Yes. 
(d) None. 
(e) Yes· 

Bm.uus IN THB 1500MB-TAX DlIIrABTlIrIlIINT. 

00. "'lID'. J[anaab BihId ~  Will "the Honourable the ~  Member ~ 
pleased to sta.te: 

(a) how ma?y Commissioners of Income-tax there are, and how many of 
them artl Indians; 

(b) how many Assistant Commissioners there afe in each Province; and,if 
'ihere is any Bihari Assi!;tant Commissioner; , 

(c) the total number of Income-tax Officers. and how many of them a.re 
13iharis; and , 

(d) the total number of Biharis employed in the Income-tax Department 
below the rank of Income-tax Officers? 

The .B.onourable Sir .Teremy Ra.l.sman: (a) to, (d). The information is being 
-collected and a reply will be laid on the table of ~  House in due coursc. 

lrtr. Lalchand Nav&lr&i: Will the Honourable Member also bs able to get 
in!ormlltion pertaining to the Sindhis? 

The Honourable Sir ~  Raisman: If the Honourable Member will put 
down a quest,ion.' . D,. Sir Zla Uddin Ahmad: Surely; with regard tJo (a) the f!"onourable Mem-
ber does not want ~  to collect the information? I could give it, to him. 

'!'be Honourable Sir .Teremy Raisman: There are' other particulars of the 
question which do require time to collect the information. 
~  AND SECTIONAL HOLIDAYS IN ExTlIIBNAL AnAIBS DEPABTlIrIlIINT, BTO. 

521. *lIr. KailaSh Bihllrl Lall: Will the Honourable the HOIlle Member be 
pleased to ,state: . 

la) whether it is a fact that the staff'of the External Affairs, the War, and 
the Supply Departments of the Government of India are not getting the benefit 
of the guzetted closed holidays and sectional holidays, if so, why; and 

(b) how many closed and sectional holida.Ys were not observed this year in 
.each of the above. Departments ? 

'!'be Bonourabl. Sir Reatnald .owell: (a) and (b). The approved Gazettcd 
.and sectional holidays are being fully observed in the Supply Department, out 
the War Department, including the :Defence Headquarters,' and the External 
Affairs Department do not close entirely on any holidays. In the War Depart-
ment, the number of gazetted and ~  holidays wbich can be taken by lihe 
;civilian staff have been limited to ten in a year, while in the External Affairs 
Departmellt such holidays are granted to the members of the community 

, concemed .• 
l>BsmABILITY OF LoBD BUDBA'S BmTHDAY BEING OBSERVED AS PuBLIo HOLIDAY, 

522. *lIr_ KaI'aIb Blhart LalJ.: Will the Honourable the HOOle Member be 
pleased to state: 

(a) what occasions have been declared hy the Govemmen't of ~  to be 
-observed as public holidays; 
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(b) if it is not a fact that birthdays of such world teachers as Barna, Krishna, 

Christ and Mohammad are observed as public holidays under the authority of. 
the Government of India; and . 

. . (c) why the birthday of Lord Budhahas Dot been inoluded along with the-
four named above? . 

'l'he Houourable Sir ~ KaDell: (a) The power to declare 0. pa.rticUlar· 
day as a public holiday in a Province under Sectio.n 25 of the. Negotiable Instru-
ments Act, 1881, has been entrusted Jio l?rovincial Governments with their con-
sent though the Government of India have reserved to themselves the power to 
declare a day as a public holiday throughout British India. "he latter POW3l'" 
has bjlen exercised by the Government of India once in recent years, namely, OIll 
the 21st May, 1948, in celebration of the overthrow of the Axis Forces in 
Tunisia. -

(b) No. 
(c) Does not arise.' , 

• SBCTION 93 ADJmIII8TB.A TION III BIlIAB. 

528. *1Ir. KatJIIh Blhaai"Lall: Will the Honourable the ~  Member be 
plea6'ed to say: . 

(a) when the '''Proclamation of Emergency" was declared in Bihar,· and ~ 
ther it has ceased to operate now; 

(b) what powers aDd responsibilities the Governor General in Council assum ... · 
ed during the existence of grave emergency in Bihar; . 

(e) if after the Proclamation of Emergency restoring of order was the ~ 
sibilit.y of the Governor General in Council; • 
. (d) if t.he detention of untried persons under the Defence of India Rule 26(b} 

with a view to restoring and maintaining order was thtl .responsibility of th& 
Governor General in Council; -

. (e) how many persons were thus detsine4 under the authority of the Govern-. 
ment of India; and, 

(f) how many persons thus detained under the authority of the Government-
of India have been released uptil now? 

The HODourable Sir Reginald. Kaxwell: (a) The "Proclamation of Emergency'" 
under section 102 of the Government of India Act, 1935, was made b'y the 
Governor General on ~  Srd, 1939; it applied and continues to apply, to' 
the whole of British India and not only to Bihar. . 

(b). (c) and (d). I would invite the Honourable Member's nttention to the-
'provisions of sections 102 and 126A of the Government of India Act, 1985 .. 

(e) No persons were detained in Bihar under the orders of the Centrol Govern-
ment for the purpose of restoring and maintaining order. 

(f) Does not arise. 
ALLEGBD BRIBE" TO lNOOHB-TAX OFFIOER, GAYA. 

, 624:.' *Jlaulvl Muhammad Abdul GhaDl: (a) Will the ~  the Finance-
Member. kindly state whether it is a fact that one Gurusharan Lal of Gaya 
(Bihar) deposed on the 6th May, 1941, before the Income-tax Commissioner. 
Bihar and Orissa, in a departmental enquiry that he had paid a bribe of 
Re. 8,000 to an Income-tax Officer of Gaya for which there' was no proof and 
no book entry? If so, do Government propose to place the statement of the 
said Gurusharan Lal on the table of the House? Is it a fact thadl; later on, OD 
the 11th August, 1941, the said Gurusharan Lal changed his former statementi, 
dated the 6th May, ~ by saying that instead of his himself paYing the alleged 
bribe to the Income-tax Officer, Gaya, as previously deposed, tpe said bribe-
WIlS paid through )tis cousin, I,achmi NarBin and, instead of no proof and no 
book entry as previously deposed, Gurusharan Lal contradicted himself in his· 
subsequent statement that there was some sort of cash· entry for a part of the-
alleged sum of bribe in a booklet? 

(b) Is it a fact that the said Gurusharan La! further deposed that the saie! 
bribe w8s,paid on behalf of a Limited Company, Messrs. The ~  Sugar 
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Mills of which he was the Managing Director, and that Gurusharan Lal falsified 
the Mills' account by recouping the alleged sum of bribe by making fictitious 
entries in the ,Mills accounts supported by bogus vouchers? Do Government 
propose to lay the said statement on the table of the House? 
(c) Was a pardon given to ~ said Gurusharan LaI? If so, under what law 

and ,rule? Are Government aware that the Bombay High Court in Be: Chhagan 
Daya Ram (reported at page 831, 14 Bombay) have strongly ~ such 
procedure being wholly unwarranted by any law, and that "it ~  the 
salutary influence of Penal Law, while it,tends rathllr to excite false charges 
and false evidence from which no one would be safe, however high his position 
or excellent his character might be"? 

(d) Has any I\'Ction been taken to reassess the GEroya Sugar Mills for 1988-89 
on the amount thus evaded by Gurusharan Lal and for which he paid the 
alleged bribe to. the Income-tax Officer, Gaya? If not, why not? Diu the 
said pardon as in part (c) to Gurusbaran Lal cover only his complicity in the! 
matter' of giving the alleged bribe to the Income-tax Officer, Gaya,' or also 
, covered hts admission regarding the falsification of the ~  account and the 
false statement of Income-tax re-turn? If '-it did not cover the latte.r' offences, 
why was no prosecution stll1'ted against (}url1sharan TAl under the Income-tax 
Aot for the inaccurate retnrn and the falsification.of the Mills accounts? 
The HODoUrable Sir .Jeremy Batsman: With your permission, Sir, I shall 

answer Questions Nos. 524 and 525 together. 
I am making enquiries and the replies will be laid on the table of t,he H,)usl't 

in due course. 

ALLBGBl> BRIBB TO bOOllrlB-'l'£X OFnOEB, G£YA. 

Hi25. *Kaulvi Kuh&mmad AbdUl Ghanl: (a)' Will the Honourable the 
Finance Member kindly state what, according to G'urushuran Lui, the ~ 

deration was, for which the alleged bribe was paid to the Income-tax Offioer" 
Gaya? Whllt was the dairn in the Income-tax return, what was the finn\. 
assessment made, and what was the result of the appeal, if any, preferred by 
Gurushal'an LuI in J938-39? ' 

< (b) Have Go"ernment ~ all the three statements of Gurusharan'Lal 
made against the Income-tax Officer, Gaya, on the 6th May, 1941, 11th August. 
'1941, and 11th September, 1941? Is it a fact that the said Gurusharan Lal 
011 his own admission committed the followipg criminal offences: 
(i) fa.lsification of the company's acoount;' 
(ii) defrauding -the share-holders and the Auditor by making fictitious 'entries 

of expenditure; 
(iii) l:ffering bribe to a public servant; and. 
(iv) making false statements? 
Has the Income-tax Commissioner illformed the authorities concerned of 

tho alleged offences committed by Gurusharan Lal? If not, why not? 
(c) Is a letter purporting to be from one Mr. P. Mukherjee, Assistant 

Income-tax ~  Bilmr, OR the file of the aforesaid caSe of the 
~ -  Officer, Gnya? If so, do Government propose to pi nee it on ~  

table of the House? _ 
(d) Is it a fact that no copy of the said letter of Mr. P. Mukherjee was 

supplied to the Income-tax Officer, Gaya? If so, under what rule was it. 
withheld, and under what rule WII,S it placed on the file? 
(e) Has Mr. P. Mukherjee been ever questioned whether that letter is a 

genuine one?- '  , 
(f) Have Government enquired from the said Mr. P. Mukherjee for having 

concealed the alleged incident of hriher.y from the Income-tax Commissioner 
for over a year? 
(g) Do Government propose to enquire into the matter? 
(h) Has any step been taken against; Mr. P. Mukherjee for withholding thiS' 

serious information for such 'an inordinate length of time? If not, why not? 

t For answer to this queation, .ee answer' to queat.iOD No. 524 . 

• 
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(i) On what date was the alleged letter of Mr. P. Mukherjee obtained by 

the Income-tax Commi8Rioner, Bihar alld Oris:'Ifi? Why was it not shown to 
the Income-tax Officer, Gaya, as required by the Civil Services Classification 
Control and Appeal Rules (Rule 55) and why waS" Mr. Mukherjee not submitted 
for cross-examination as the Ipt,ter was clearly a "circumstance" within the 
meaning of Rule 55 of the .rules cited above, whir.h lays down that the officer 
charged.should, in addition to the direct evidence be also supplied with "any 
.ot.her {'irellmstnnr.es which il; is proposed to take into consideration in passing 
orden on the cBse"? 
QUOTA. OF MUSLIMS FOR APPOlNTMEWT AS ASSISTANT CoLLECTORS OF CuSTOMS. 

528. *Kaulvt Muhammad Abdul Ghani: Will the Honourable the Finance 
Member be pleased to state: 

(a) the number of MU8lims out of the 14 Assistant Collectors of Customs, 
proposed to be appointed during 1944-45 under the Customs Department; 

(b) the total number of Officers at the headquarters and at the various ports 
, under the Customs Department and the number of Muslims theretrt; and . 

(c) whet-her Government propose to appoint an adequate number of MuslIms 
in the Additional Temporary Establishment under the Customs ~  for 
which'Rs. 2,59,100 has been' provided in the next year's Budget? 

The Honourable Sir Jeremy Raisman: (a) The Honourable Member has 
prcsumably based t.his question on the numbers of Assistant ~  of 
Customs for t.he years 1943-44 and 1944-45 appearing on page 3 of the Book of 
Dtmllmds !or Grants for the vear 1944-45; The Number "1" shown under 
1943-44 is. It printing mistake for "17",' The question of making newappoint-
ments docs not, thprefore,arise. 

(b) !lnd (c). The information asked for is not readily nvailuhle. I cnn, how-
ever, m;sure the HonollTnble Memher thnt appointments to these POF;ts will be' 
made in accordAnc(' with the instructions issued by the Government of Tndia 
regarding communal representation in the Department. 

LETTER OF TAJ CoMPANY OF LAHORE TO MAULANA AlIUL K.ALA:r.t: AZAD. 

627. ·Kr. K. S. Gupta (on behalf of Qui Kuhammad Ahmad Kazmi): Will 
the HOllourable the Home Mem ber ploase stu be; . 

(a) if it is not a fact that purely personal and domestic correspondence is 
allowed to the President and the Members of the Congress Working Committee; 

(b) if it is a fact that Maulana Abul Kalam Azad has written a oommentary 
on the Holy Quran, which has been published long ago; 

(c) if it is a fact that about the end of :February, Taj Company, Limited 
of Lahore, who are publishers of oriental literature, addressed a letter to 
MaulaTla Abul Kalam Azad in respect of his commentary on the Holy Quran 
which they wanted to reprint; 

(d) if it is a fact that that letter of the Taj Company, Limited, was withheld 
by, qt>vemment, and that it was not allowed to reach Maulana Abul Kalam 
Azad; and 

(e) whether Government have considered the advisability of ~  such 
personal letters to the President of the Congress? 

The Honourable Sir Reginald Kowell: (a) Yes; but with. members of their 
.familie!:! onlv.' . 

(b) to (c'). I would invite the Honourable Member's uttcnl ion to my reply 
to question Ko. 448 put on the 15th March by Maulana Zafar Ali Khaa .. 
{)ollMUNAL CoMPOSITION OF THE STAFF OF INSPECTING ASSISTANT COJrfMISSIONER OF 

INOOME-TAX, AMmTSAR. 

. 328. .Khan Bahadur Shaikh I'ul-i-Baq Piracha: Will the Honourable thu 
Finance Member please state: ' 

(a) the composition of the personnel of the office of tpe Inspecting Assistani 
Commissioner of Income-tax at AnuitsBr; whether Bny of the office statJ is a 
Muslim; and 

• 
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-(b) if it is a. fuet" that the majority of t.he officers of Incomc'-tax posted at 

Amritsar are men who are temporary hands; if so" whether ~ Honourable 
Member proposes to consider the appointment of some permanent officers. 
with a reasonable proportion of l\!4Js1ims, and a1so to look into the personnel 
of the office of the Inspecting Assistant Commissioner so as to appoint certain 
Musalmans in the office? 

'!'he Honourable Sir .Jeremy :B.a1am.an: Ja) and (b). I am making enquiries 
and a. reply wit1 be laid on the table of the House in due course. 

DBBDUBILITY OJ' APPOINTING A. MUSLIK COMllUSBIONlBR 011' INCOIllD-TAX IN THE 
PuNjAB. . 

129. *Kh&n Bahadur Shaikh I'ul-i-Haq Pincha: Will the Honourable the 
Finance Member, please state if it is a fact that the present Income-tax 
Commiseioner of the- Punjab is very soon leaving the job on retirement or 
otherwise? If so, do Government propose to appoint a Muslim Commissioner 
of Income-tax in the Punjah Circle, and to fill the vacancy of the Assist:"nt 
Commissioner, caused by this retirement by a Muslim? 

The HonOU1'&ble Sir .... remy :B.aiImu': The reply to the first part is in the 
negative. The second part dde. not arise. 

SALE 011' GOLD BY RBSEBVB BA.NX 011' INDIA. 
'580., *Kr. K. S. 'Gupta: (a) Will the Honourable the Finallee Member 

please state the total amollut of gold sold by the Reeerve Bank of India for 
the last six months up-to-c;late'? -'-

(b) Is the sale exclusively intended nR 4n anti-inflationary measure? If so, 
to what extent has inflation Leen checked? If not, why not? , 
- (c) Have the sale proceeds of gold been totally used for the war expehdi. 
ture in this country 'by Hi.s l\fajeety's Government and the United States of 
America? -

(d) Do those Governments continue to ~  gold to meet their war expen-
diture, in this country in future, as they have been doing for the last six 
months? If not, why not? 

(e) Did the ~  of India ask these two Governments to finance 
their war obligations in India by saleR of gold? 

(f) Does not the import of gold from outside reduce the gap between India's 
exports and her restricted imports? , ' 

The BODourableSlr .Jer&my :B.ai8man: (a) I would refer the Honourablo. 
Membel' to the reply which I gave'to part (b) of Mr. Neogy's ~  qllcfltioll 
NO". 47 on the 17th February, 1944. 

(b) The Honourable Member's attention is drawn to pat"ngraph 48 of my 
recent Budget Speech. ' 

(c) Yes. 
(d) I am not prepared to give any further ~  on ~  
(e) I would refer the Honourable Member to the remarks I made on the .,;nll-

'ject in the course of my reply to the general discussions 00' the Budget. 
(f) Yes. 

EXPEOTBD IMPORTS OF CoNSUMEB GOODS. 

581. *1Ir. K. S. Gupta: (a) Will the ~  the Finance Member 
please state Government's estimate of incre.8sed imports from abroad of con-
sumer goods in 1944-457 

(b) VVhat are those goods? 
(c) Row are they tQ be distributed from province to province or from State 

to State? ,-
(d) What specific meawres have they so fAr taken for a subRtantial increAse 

in the ~  ~ such goods witl1in the country? 
(e) What 1S theIr programme in these respects for the ensuing year Ilnci 

. the years following until the normal conditions are restored'? ' , 
The Honourable Sir .Jeremy ltaiamu: The question will be replied to bv my 

Honourable colleague, the Commerce Member. . 
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PmCE LEvELS OF AOBICULTtJlU.L CoHHODIT1BS .AND lIA!!I'UlI'AC'.l't1UD GOODS. 

63t. *1Ir. K. S. Gupta: (II.) Will the Honourable the Finance Member 
please state the price-level to-day as compared with what prevailcd say, three 
years ago? -

(b) "What is the disparity hdween the pricae of agricultural l'ommodities 
and those of manufactured goods, home-produced or imported from outside? 

(c) Does the present priCe-level prove ill . any way that the process of in-
flation has. been brought under check? If not, why not? 

The ~  Sir Jeremy Rataman: (a) The general index number of whole-
sale prices ill Indio. taking the prices prevailing on the Hlt,h August, 1939 as 100, 
was 118·8 in March 1941 and 285·2 on the 11th March, 1944. The increase has, 
therefore, been 98 per cent. in the last, three years. . 

(b) Taking levels on the 19th August 1989 as 100, the agriculturul commodit-
ies index.number on the 11th March, 1944, was 256·7 as against the manufactur-
ed articles index number of 248·8. 

(c) The general index number of wholesale prices reached Us yenl{ in June 
1U48 Mince when the various measures taken tn combat inflation have succeeded 
in checking the rise and there has been 1\ downward'. tendency. The general 
index number for June last was 244·0, and the &gure on March 11th was 285·2. 

ALLoTHENT ON' ENTEBTAINHENT OF BBITISB .AND INDIAN ~  

1533. *Kr. E. S. Gupta: (a) Will the Honourable t,he Defence Member 
~  state what amount per head was spent for (i) Indian troops, and (ii> 

. for British and foreign troops towards entertainment in the year 1942-431 
. (b) What amount per head WIlS proposed to be spent per bead for (i) Indian 

troops, and (ii) British or foreign troops during the years 1948-44 and 1944-457 
(c) What is the proportion of British troops to Indian troops, ~  are 

maintained from the Indian ~  . 
(d) What is the amount earmarked for the entertainment of Britisb troops 

or foreign troops who ftr6 not paid from the Indian exchequer during the years 
1942, 1948 and 1944? ' 

Sir Chari .. Ogilvie: I Am (·.ollecting the informntion and if thert'· is fonnd to 
be no object/ion from the Security point ot view it will be lRid 'on t-he tahle in due 
course. 

MOTIONS FOR AD.JOURNMEN'f. 
~ GOVERNMENT'S BAN ON PUBLIC M.EETINGS, ETC., VOR DISCUSSIN.O CUNTRAL 

GOVERNMENT'S FOODGRAINS 'POLleY 

lIr. President (The Honourable Sir Abdur Rahim): I bave .rl'ceived a notice 
frow Mr. K. S. Gupta of his intention to move an adjournment of the House 
to discuss u definite matter of urgent Ilnd public importance, namely, ihe 
notifiC<!ttiln of tne Orissa Government prohib!ting under sub-rule (I), Rule 56, 
D.l.R, public processions, meetings and assembliea for the pnrp088 of criticis-
ing or dis('ussing the policy. of the Central Government in regard to procure-
ment and distribution of foodgrains. . 

~ is nn order of the Orissa Government, and I understand that in 
Orissa thel'e is a Legislative Assembly functioning. 

:Hr. E. S. Gupta (Glllljum cum Vi"'lgapatam: - ~  Rural): 
Yea. 

JIr. PresIdent (The Honourable Sir Abdur Rahim): Does an appeal lie from 
an order like this to this Legislature? 

lIr. E. S. Gupta: The food policy is that of the Central Government and 
the Dnfence of India Rules .are framed by this Government and instructions 
and dire(·tives are given' by this Government. So; it is within the purview of 
this ¥-sembly to discuss the matter. 

Mr. Prealdent (The Honourable Sir Abdur ~  I suppose t·hey have 
got PQwel'$ to pass such an order because of their responsibility for law and 
order in tlle province. I hold that this motion ~ not in order. 
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1Ir. K. S. Gupta: Criticisms aud discus!lion are prevented and I-want 
111'. President (The Honourable Sir Abdur Rahim): Order, order. I have:' 

given rtly ruling. 

PROPOSED ENFORCEMENT OF ENHANCED PASSENGER FARES ON EAST INDIAN 
RAILWAY. 

Mr. President ('Fhe Honourable Sir Abdur Rahim): The uext one is froIJ)i 
Mr. K. C. Neogy. He wishes to move a motion for the ~  0.£ the-
bUl'illE'sS of the· Legis!ative Assembly to-day for the llU1'poee of dllOUS81ng .. 
definite matter of urgent public importanoe, namely, the I'nfor('ement of 
enh'uh"!ed pusseuger faree by the East Indian Railway with dJeot from ~  
Aprilnexf" iu spite of the deoision of the Legie1ative Assembly to the contrary .. 

I should like to know, first Of all, what the facts are, whether suoh an order 
hag been pltllsed, and whether Government ~  taken a decision in the' 
mn.tter. 

The Honourable Sir Edward Benthall (Member for Railways aod War Trans-· 
port): l'be position is that my Honourable friend drew my attention this morning 
to the advertisement of the East Indian Hailway appearing j,n the papera 
yestelday thnt. 10m and from the 1st Aprll next an increase of 25 per cent. 
will be levieclon fares. 1n the short time at my disposal 1 have Hot been in 
a position to find out the exact oiroumstances as to how such a n.,tice cam6' 
to -be inserted. But loan assure the House t.hat'the lIot.i(Je is a pumly routine-
one inserted by the Railway in pursuance of the pl'epuri\tory action normally 
taken when fares are enhanced. It is possible that the railwaYfl 'Wt:re not·. 
informed, of the statement which I made on the floor of the Ho.use nil the 18th-. 
instant in rt"ply to a question by my Honourable friend, Sardnr Mangal Singb. 
I regret if this purely routine notice has given an ~  that the Gov--
ernlJltlnt have come to a final decision on the matter. 1'he rlctual pO!'ition is. 
exactly as stat.ed by me on the floor of the House on t.he 13th instant in reply 
to the qucE-tion, namely, that the Government. would COIl sider the position. 
when the 'proceedings relating to the general budget had been concluded find 
hoped to announce their decision before the end of the Seilsion.' 

Dr. P. N. :s,.nerjea (Calcutta Suburbs: Non-Muhflmmachin Urban): Will this· 
nc·tific!ltjOli be oancelled now that the Honourable Member's attention };as been. 
drawn to it? . 

The Honourable Sir Edward Benthall: If the decision of Governmunt ir,; ill' 
accordance with the views expressed by the House, the lIotioe will, of course 
be withdrawil. I will consider what action, if any, is ~  in order ~ 
count·3ract the impression that Government has ~  to II. ~  decision. 

Mr. Prenident (The Honourable Sir Abdul' Rahim): Having regard to the faoti 
as ~  by the Honourable the War Transport Member I hold that this. 
motion i!'l I10t called for. ' 

THE INDIAN ~  ANCE BILL- contd. 
Mr. President (The Honourable Sir Abdul' Hahim): Thu House will resume-

further conr;ideration of the Indian Finance Bill. Mr. 'r. '1', Krishnnmachari; 
will continue his speech. 

Mr. T. T. Krtshnamachari (Tanjore C11"m Trichinooply: Non-Muhammadatr 
Rural): I resume where I left the other dav. I mentioD9d about increasE\' in 
the tobacco tnx, I also mentioJled that the general feeling in the country 
wus that the tobacco tax which was imposed last year WBS not being properly. 
worked and that there was a lot of harassment in the mRHer of collection or 

~  tax. It is quite plain, however, that the Government propose to ,get what-
ever l'{'vcnlle they can from any source, and once they !!tart, the taxation of a 
particular product, the process of increasing the tax on that source merrily goes 
on. I do not know if the House will be in a mood to li:Jten to a ~  made 
to me by a tobacco grower whom I met in a conference at Plllghnt, ~ which I 
referred the other day, A simple villager indulged in B parable comparing 
this Oovernment to a person who goes on loading his bullock cart and heaping 
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more load upon it. When it was pointed out to hi,m that the hulls would not 
pull if he went on loading the cart in that manne:r, he retorted, "I am not 
loading the bulls. I am only loading the cart." It seems that it is a matter 
of. indiffl-lrence to Government that the people who are ('oncerned in the 
. manufacture and marketing of these goods and those who consume tobacco 
will bl> affected by the imposition of this additional tax burtlen. What matters 
1;0 t.hem is that since a tax, has been. imposed last, year they expect. now an 
increased revenue from that source. I say that there is absolutely no cllse at 
-this stage for any enhancement of the rates of this tax amI I would like the 

~ the Finance Member to vouchsafe to Uti t·he reasons for this step 
.aud not merely a reiteration of th6se contained in his Budget speech. We· 
"Want SOC]C },alid, some defil\ite experience. of hiB department which .. hows that 
-this enhancement of tobacco tax is called for. . 

I shall not dilate at length on the -tax on coffee and t·ea as I am sure ~  
o()tht:'r Members of "this House will be speaking about these items of· tBxutionbut 
.1 w<)uld like to mention here one fact about coffee. Coffee is not In the same 
position ns tea. It is not a product that ir:; cured before bein" rllarketed. In 
'was pointed out to ine by an Honourable Member of the other "House'who has 
the eXlJerience of having lived amongst coffee fields, how coffee is picked over 
:a long period, that it is being. picked by the common people arid I>old in small 

~  Whatever the result of this tax will be, one thina is certajn, that 
it . is gomg to eliminate the sman man from this trade and it ~ going to harass 
a lot of people who want to continue a trade. to which they have been nCJeugtom-
.ad all along. '. 

So far as the last and novel tax is concerned, the tax on orecanut, wrongly 
called betel· nut, I am sorry to see that Mr. Greenfield is not here fiS appar-
.ently the idea of taxing this product emanated from him, being the taxation 
.expElrt and tax adviser to the· Honourable the Finance Member lind something 
.t;hflt 'J had to say on this occasion will have to be postponed to a later cccasion 
when he is here. However, I wili now say this. I am not in possession of 
.sli tho inforrilation that the Government have collected in regard to the 
marke-ting Oil this article but I do Imow that it is impossiLle to·,:ollect this tax 
:fro: I! 11 Ilcmher of people who consume arecnnuts, because iL is hing used in 
vari 'l!9 wUytl and ill vnl'ious stages. It is true that some 'people use arecanuts 
'Which are 1'1'ocessed. Probably you can collect tax on that. Such nuts were 
:also importoll in the past. Tax collection may not be very difficult in regard 
to' that cntegory. It might often happen that so far ItS the inferior quality ~  
.arccanuts, is concerned, which is ~  the value of that inferior quality 
.may be equal to the amount of the tax that you are going to levy. t:;o far 'as 
the rnw areca nut is concerned, I WOUld ask the Honourable the Finance Member 
if he knows how it is being used, if he knOW!! that it is haing picked by people, 
pnrticlllul'ly those who reside in the West CORSt of South India l.Dd in the 
-E\xtnlloe south of India, and stowed away with the kernel for it t.o ~  sf'llsoned. 
Are you going to tax nrecanut with the kernel along with it or fire you going 
to exempt people who keep it at home with t·he kernel on. I think it is an 
'insult to the intelligence of this House that they should bp Iisked to npprove 
,of 3 species of taxation where the Government itself is not fully aware of the 

. 'pl'",)cess through which this product goes, at what stage will it be taxed and 
how mllny people will be exempted? I repeat that this uncertainty if; one of 
the evils arising out of t.hat Central Rxcise Consolidation Bill which this House 

"pas:>,!d ElOInE> time back, 
The ltonour&ble Sir Jeremy ltaIIman (Finance Member): Is the Honourable 

Membl"r fluttering the iritelligence of this House by saying that the. Govem-
:ment have not investigated those points? . 

JIr. T. T; KriIb.n&iDachari: The thing ia that you- Ilre testing the inteUi-
-genee of this House in asking them t{) guess, instead of disclosing the whole 
process of governmental t.hought in devising ·this tax. You could have told us 
something in your budget speech. 
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The. BODourable Sir .Jeremy ~ I had to summarise quite a lot ~ 

my budget weech. Even so it takes two hours. . 
. )[r. T. T. KrishDamachari: Quite a lot of it could have been left. out and' 

people who B.re being taxed could have bee.n told exactly why ~  ~  they are 
to be taxed. Be that as it may, the Bill here refers to thiS particular pro-
duct, betel-nut,' in the Schedule . . . 

The Honourable Sir Jeremy Ralsmau: ·Cured'. That answers many of 
,your points.. ' 

Mr. T. T. ltriahnamachari: We want a more detailed definition of thai 
word. When the clauses of the Finance Bill are taken up for discussion, I 
think the Honourable the Finance Member will hear 0. little more about it. 
At the lIIoment, with the information that has been vouchsafed to us, I should 
pre'illlne thnt the knowledge that the Government have, with regard to the 
mrthods of consumption of this particular article, the manner of use to which 
it is put Ilnd the trade processes through which it passes, is extremely green. 
. Sir, 1 would like to refer, b(lfore proceeding to the ~  subjects that I 
have before me, to the question of taxes on income and to the Excess l"rofits 
Tax. It is true that I am not in the position of my ~  my Group 
who spoke the. other day, and who could speak from personal experience and 
~~  I say must to a certain extent be in the' llo.ture of an academic 
discusp,ion. I would like the Honourable Mel'Jlber to tell us if oefore raising 
this que!;tion of compUlsory deposit from one-fifth to nineteen-Rlxtyfourths 
whether he did visualise the prospect, of the income from E.P.T. falling off 

~ t,ime and whether also he did consider the altemat,ive method of tn.pping 
exceRS incomes, instead of excess profits. It is certain,. us was Inlmtionl3d--by 
my friepd speaking. before me, tlult this question of immobili7.ution of whnt-
ever rc!'>oUl'ces an rndustry might be left with is going to put it to a. lot of 
troub'e. Ii may be that all industries will not be plaeed in this condition, 
how('yer honest industrialists will certainly have trouble, tlnleRS it be that they 
have heen in business for a long time and have accumulated and leept conRi-

~  reserves on hand. I am not speaking of cases, which definitely do 
exii't, of industrialists and business men making secret profits. But you are 
not going to ·tap those Re('ret profits by this process of immobilization of the 
balanr!e of the Excess profits in this hands, But so fnr AS this particular 
Pl'opC'slIl stands before us, I' have - a problematical case before me flIld H the 
HouRe would permit me, I would like to give it a few figures about this-matter. 
It is proh16rnatical to· the extent that many of such problems have to be imagin-
ed and I would like to tell the House how absurd it is even as an instance which 
is likely to materialise even if it, be that. there are various other extentIat,-
iug f!lctors which might figure in ~  cases, I am speaking of a person with 
an iucomp of 5 lakhs with a standard profit of ~  36,000 or less. There are 
other factors like depreciation, bad debts and so on of which benefit will he 
given to business men if it happens that these exist but where no such counter-
vai.ling ~·  exist,. in the case of an income of 5 lllkhs of rupees with Itt 
st.andard profit of Re. 86,000, the amount liable for the assessment of excess 
profits tu will be' Re. 4 lakhs 64 thousand and the excess profits tax will be 
Be. 3,00,834. So, he will be left with a balance of Rs, 1,54..666 find if we add 
the. standard profit on to it, 'it makes Rs. ] ,90,666. ~  figures were checked 
by u friend who is in the know and who has been kind enough to go through 
them io:.- m6 and so I can safely say they are correct. On this Rs, 1,00,666, 
the income-tax and surcharge will be Rs. 51,42., super-tax lind surcharge will 
be Rs, rm,MI and the balance left on hand will be 80,200; from out of this 
amount he will have to pay 19.J64ths of the E.P.T. as deposit Rnd this amollnLs 
to II!:. 91,8S8. If 1\ man has to pay Rs. 91,83S'as E.P.T. flepOAit from cut of the 
hDlo.nce income of Rs. 80,201, left to him, I !ellve it to the nrithmotioal ~  
of the Finance Department to find OU{ what amount of money he has got to 
find froTT' hiR capital? . 

Slf (JoWIIII8 lehalJalr (Bombay City: Non-Muhammadan Urban): r. this 
" Firm or a Company' 
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14r. T. T.Kri8hDamacbarl: I am talking of an individual; it might be a 

mIll. But, alO I ilaid, there is no particular sanctity about ~ ,J)roblemat,ico.l 
_caBo. This is a problem which shows that there is a cenuin amount of absurdity 
..in the process of taxing peoplfl in this IIlanner. I am only trying to point out 
.to the HOllourable the Finance Member that a greater fiud more detailed 
~  and greater care are certainly needed and I do not know what his 
;.advisers have told him about the wisdom of this particulaur excess charge that 
he has dec-ided to levy on such incomes. It may be that some amount of the 
mone.y will be returned to him after a period, but at the moment he will have 
to draw the money for paying the E. P:f. depusit either from his capital 01' borrow 
.frum somebody. I would like to impress upon the Honourable the Finance 
.Member that there must conc.eivably come a. time when y)U have collected all 
your tuxt:s and the arrears,- and then there will be quite a let of such people 

-who will be left broke. Let the Honourable the Finance Member here and 
-now, apart from what happens to this Bill, consider the alternatives, by means 
. of which hE; can relieve all such hard cuses. 

Sir, there are other mutters that I would like to refer here und I lind that 
much of what I •. will have to say will refer to the Commeroe D('partment, the 
'Supply Department and the Department handled by my Honourable friend the 
"Honourable the Finance Member, who, so far as the Government of India is 
(lonMrned, happens to be in the position of its Director of Econ0mic8. I am 

'-Sorry tt: see that the Honourable the Commerce Member is not here. 
Mr. N. 14 . .Joshi (Nominated Non-Official): Did you give him notice? 
Mr. T. T. Xri8hnamachari: Notice would not have made any difference. 

'Besides, I am rather new to procedure followed in this House and I did not 
know it waF. necessary to give notice· to Honourable Members of the Treasury 
Benehes when speaking on the Finance Bill. 

The lIext subject I would like to refer to is the recruitment by tItUr Gov-
-ernlOent of experts and special officers from abroad. I have not Lefore me a 
..complete list of the various officers recruited under this head. We have heard 
of two Dehydration experts who came into this country, Dr. Fiddler and Mr . 
.crawhRll, hom the Ministry of Food. I do not know what ideas they have .of 
the t.empPTatures prevailing in this country and I do not know what idea.s they 
-havcl of the quantity and the nature of t.he fuel ~  this country. .It 
i!! said that often times a very lnrge quantity, almost bulk for bulk, or perhaps 
·even a greater amount of fuel, is necessary to dehydra1ie a particular quantity 
·of Illest. Anyway, the rumour has it that the Dehydration -.e).perts have not 
'been able t,o ht-Ip very milch, but I suppose their st.ay will only be ~  

The House has,had opportunities of raising the question of the appointment 
.()fthe Stpel Commissioner and his Statistical Assistant. In fact; it is not 

~  possible to rai$e ahy serious question by way of interpellations !nd 
the ottitudl' of the Government in this matter is scarcely helpful. It often 
beeomes s matter of fencing between the Honourable 1\iember and the ~  

.and ',ery often, with the exception of few cases, Honou.rable Members opposite 
think thot it ~ a very clever performance they have done in being uble to shufi 
out information. At this stage, I would like to protest ag-ainst the sttitucie 
()f any Honourable"Member on the Treasury Benches who thinks that we are 
here to waRte their time. We ask questions· so that we ean raise issues lat-er 

-and so that we. may be armed -with some information. To answer a queRtion 
'by fenciugand by referring to old records which cannot be traced and by 
·referring me to a record of 1937 and 1938. when the nnswer could be given 
in full on the floor ,)f the House, is certainly not treating Members of this 
House with due consideration. Se that as it may, we have not beElll able 
-to spe whllt justification is there for the importation of the Steel Commissioner 
.and his Statistica1. Assistant. I think the Government of· India hl!.ve had tbe 
.·services of a Btee1 ~  an Indian who is .quite an expllrt in his business. 
Is it because that he has become senile or he has become old or he has ceased 

·to be 'efficient that there was 8 need for the importation of .. E'tee1 Commis-
·sionert. 

• 
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My HmlOurablefriend Mr. 'Neogy is going to deal with the question ot ooal 

and the:) num.e of Mr. Young, .the Cool Commissioner, will certaiuly figure there. 
He has himself put If question' in this House of the fact that one of the senior 
officer" in ~ Coal Mines Department, an Indian,. is quite 8n efficient man and 
is quite capable of handling the problem provided he get... the necessary 
assistancr from the Government 8"lldthe coal mine-owners. 

Lalit year the Honourable Sir Jogendra Singh told us about the iUJporta.-
tion :>f an ~ expert. This Irrigation expert happened. to, be a person 
who ha.s learnt his expert knowledge in this country. Ho" 8S originally emP 
ployed as all Irrigation engineer in the United Provinces. . I heard that last 
year when there was a Conference of Irriga.tion Engineers in India o.t Simla. Bir 
Willinni Stampe., the new expert, came off rather badly. 

Sir P. E • .Tamil (Madras: European): I cannot imagibe that . 

. Mr. T. T. Kriebnamacharl.: I 8m afraid I canncft supply the lacuna in the 
eapacity for imagination of my Honourable friend from Madras. Emphasis 
was laid at the Irrigation Conference on tube wells engineering and I :lOW hear 
that the United Provinces Government have placed orders to the tune of ~  
lakhs of rupees for tube well machinery. It is oommon-knowledge that people' 
who cOOle out tolndia as experts are also interested in pushing. forward the 
interests of some manufacture in England. So, the provino.e which suffered 
the most ali 0. result of the importation of this expert is the Unit!'Jd Provinces, 
-other provinCtlS having very effectively resisted his suggestions IIobout tube wells. 

Then, Sir, I heard of the UOVllI"llrnent. of ludi.a procuring for the Punjab 
Govt::rnment a Geologist from America, Mr. Savage. I do not know whether 
the l'eque@t came from the Punjab ~ itlielf. WI!, find also reports of 
the Labour Member wanting an adviser from Britain. One man comes and 
goel!! and ·then another man comes in hill place. I am sure the Labour Memb$', 
who is _himself an Economist of no mean reputation, knows so well the need's 
and difficultie!! of his countrymen that he does not want somebody from Eng-
land to come out. to advise him. So far as-my province is concerned, we have 
So nutrition research laboratory Itt Coouoor. A scientist was imported there 
SQrne time ago whose I1tuue is Dr. AyJa'oyd and it was then said that the duty 
-0£ this officer will be to train local icientists in this problem of nutrition research. 
But people come in this country and they stay. The climate of Coonoor is 
.extremely attractive. " 

Then, there is another mattier in which ·the atte.ntiori of this House has 
hElcn considerably excited. The HonoUl;able' Mr. Tyson ,had to answer many 
supplementary quesLious, in his own way. denying all implication!! suggelittld 
by Members of this House or rather turning tIo deaf emr to the implications. I 
refer to the appointment of Hngadier. Wheeler to the chief post in the ArehalO-
logical Department. rIhe Arch!eological Departimmt controls three Museums. 
Brigadier Wheeler's 8p,mitted cxperienoe is largely confined ~ Museums and the 
B.xcavations of Roman antiquities The three Museums that are under ·the 
control of the Government of India. havA now been closed to make room for 
W. A. C. (I.)'s and so on. It has also been said 'that certain pUblications of 
the Arclueological Department could' not be brought out beoause of the .lack 
of stationery. That is how the Department is now ·func.tioning. But so far as 
Britain is concerned, they seem to have taken very diligent interest in the 
Archteologic.al Department 'of the Government oj India. Questions were being 
8skt'd in the House of Commons ~ to what is being done for Indian archmology. 
1 would probably have to refer to European interests in various Indian things. 
The House is not convinced of the superiority of Brigadier Wheeler's ql1alifi('u-
tions and I am sure this gentleman ought not to have been imported. I think 
the person who is supposed to shoulder the responsibility for this matter is an 
Indian Member. I do not know how he agreed to this particularly atrocious 
proposition for one thing and for another to paying this gentleman a monthly 
lialary of Rs. 2,250 when the revised &Cale of salary for this post is Re. 1.600. 
And, then, he will get in addition so many other allowances, such as, the 
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overseas pay, pension contribution etc. . Is t.his the time,· Sir, when the Gov-
or.nulent of India should come out with a proposal which.· would mean greater 
expeuse? t:;peaking as an Indian, speaking as a student of Indian history, 
speaking as one who takes pride in his own 'cotmtry, 1 would rather prefer that 
Inuian atchreology did not progress rather than unwanted people from <keat 
.Britain should be foisted on this country as experts. 

• Sit. I have to rt4er to the Department of my Honourable friend, the Leader 
of the House· ! found in the HinduBtan Time, of yesterday a very illuminat-

,iug guess supported by ~  facts. It has been rumoured. times without 
llumber that there is an outflow of News Experts from Britain into thi, 
country who are ultimately housed in the Broadcasting House. The news !ler-
sonnel is being strengthen«i and whenever any personnel is being strengthened, 
it is being done by British persODuel at the eXpeIlse of the people of the COUDtry. 
Why this particular interest in news broadcast jUl;lt now? ~  is alreadiY, 
I think a skeleton staff of the British Ministry of Information 1p Delhi who 
carry on very good work. If a special format of news is required for ~  
purposes surely they can help. Where iJi the need for more Britishers? In 
the Broadcasting House the work has been clllTied on well or indifferently . by 
Indian!:" wI along and we probably get such news and such broadcasts as we 
deserve with which we are e.ntirelJ satisfied. We do not want British experts 
to come and. help us to make the' quality of out·put of the a.ll India Radio any 
better. 

Sir, we have also heard of another expert, perhaps it may not be the proper 
plac. to mention it. I refer to Sir ArchibaJft Rowlands, ·the expert in War 
r.nance. So far !1S his assistance to the Honourable the Finanee Member in the 

~  of helping him in his defence expenditure is concerned. and with regard 
to tht:: expenditure which the Honourable the Finance Member has to incur on 
the war needs of Britain and the Allied Nations in this country is· concerned, 
we hllove not seen any tangible evidence. We do not know why people are 
imported and kept in the offing, but we could ma.ke a shrewd guess. 

One other expert, to whom I would like to refer, but he is not a. war product, 
but I refer to that very enigmatic and elusive personality whose influence 
seems to pervade the whole field . .of economie activity of the Government of 
India, who ~ the gift to India of Sir James Grigg, I refer to the Economic 
Advif:ler. We wanted to lmow something more about ,the activities of this 
gentkman, something more of what he has done, but 3S I said, effectively, by 
R pl'ocess of very agile and clever fenoing, you have effectively shut out that 
information. Perhaps I will come to it ,later on. I will have to refer to Sir 
Theodore Gregory and ·the nature and quality of the advice he tenders to the 
Government of India, before I have done. I would therefore leave him at 
that. 

Sir. another mat·ter, whil'" on this question of importation of experts. 
Scmetimf(l back in a Madras .newspaper I read a message which emanated from 
its Delhi Correspondent. who !laid that the Government of India are finding it 
very difficult to fill in the necessary personnef from the provincial staff, by 
reason of the fact that the Provincial Governments Il.l'e not willing to spare· 
competent men and ·therefore is seriously thinking of importing men froin the 
Home Civil Service. I would like a contradiction of this from the Treasury 
Benches. I would Q!:l very happy to see that it is contradicted. But, Sir, if it is 
true, what happens to the parity between the Indian and the European ~ 
ill the Indian Civil Service? What happens to the prospects, of Indianiaation 
of the services which will have to happen at the time when India will have to 
gr_VE'rll herself if more ~  are brought in from the Home Givil service? . 
Am I to take it that the Honourable the Finance Member's repeated statement 
in t.hio House of the inadequacy of )l8l'8Onnel was merely just a way of telling. 
us what was to come, what he ha" in store for us. I am told, Sir, that so far 
.a officer pereoonel i. conoemed, eva now aomething can· be done to properly 



TO Lli'DIAN FINANCB BILL 1277 

'allocate the work, to carry on the work with the pel'sonnel ~  ill ~ with 
the Government of India. It it! fOJ; the Honourable the }t'lllanCe Member and 
other Members of the Treasury Benches to say that the news about the importa-
tion of personnel frOm the Home Civil Service is ~  or wrong. B,ut ~  
the country will view with "reat distrust and SUSpICIOn ~  further lUlportatlou 
of experts, any further dumping of people on the IndIan tax-payer a.I1d the 
Govermnent had better be warned that they will not be doing anything to make 
Indo-British relations happier by implementing the contents of this rumour 
that I have referred to. 
Now Sir I come to the economic activi!ties of this country and I shall 

~ ~  how the Government are ab.le to help the sons of the soil in 
protecting them against foreign competition. The House knows fully welJ ot 
t.he activities of that notorious Corporation called the United Kingdom Commer· 
cial Corporation. I do not think it would be fair for me to take up the time of 
tLe House by telling this ~ what that Corporation is, or how it originated. 
but it wjll be sufficient for me to say that the Economist of the 13th November 
. last has given a true pen picture of the nature and activities of this organisntion, 
of which Britisbers may well be proud. The EcoMmist has stated categorically. 
that the Corporation cannot be. correctly described us commercial. It is com-
mercial no doubt in its personnel and management, but its ~  are poli-
tical. It was started as· the' spearhead of tbe trade offensive of Britain in t.he 
Balkan countries and has spread to the Middle East and has ultimately come 
to stretch out its hands as far as India. The exact pOsition of U. K. C. C., vi,-
a·vis the Government of India has never been made known ¥> us. As.J said 

~ even on this matter questions have been asked in this House. I nsked 
the Honourable the Commerce Member specifically if he will still deny that 
U .K.C.C. enjoyed a monopoly of exports to Persia from India notwithstanding 
a statement to that effect made by the President'of the Unite<!. Kingdom Com· 
mercial Corporation, Sir Francis Joseph; he answered the question in the 
flffirll1ative. Vague denials and vague assurances are all that we have got from 
the spokesmen of this Government. Hut then. Sir. there is the other side to 
the picture. There are.' certain aspects of British commercial 
life which are not kept away frum the peo'ple of th'1t country. They are not in 
the sume unhappy position as ~  people of thiR country. There is u. demo-
cracy  ruling there, and people ha.d to be assured that when u monopoliAt, corpo-
rstbn of this nature was started, that it wI's started ,with the best of: intentions, 
that it was doing good to the coulltry which it is intended to serve. Dr. Dalton 
in the House of Commons said that in the matter of allocation of shipPIng 
space, the U. K. C. C., was t.he Ag!'lnt of the British Government. Again, Sir, the 
Chairman of the U. K. C. C .. Sir Francis Joseph, stated ~  categorically that 
India was one of the major supply bases of the United Nations and with the help 
oi the Government of India, the Corporation lost no time in drawing on tbeBe 
sources for supplies urgently required. The prompt shipment of Indian wheat 
saved Persia from the rigours of famine in the spring and early Bummer of 1941. 
Therl' was no such prompt shipment su far as Bengal is ()oncerned to save her 
from a similar plight. . Persia had received from India foodstuffs such as sugar, 
tea, manufactured good'i' such as cotton piece goods, raw materi.als and ship. 
mentl; ranged in l>ulk from over Q thousand tons of cement to small ~  of 
pharmaceuticals. !:lyria, Palestino and other Middle East countries have drawn 
on India for supplies. Since the,Corporation began its work, Russia WIlB ~

vaded by Germany and it was clear that part of Russia's ~  can be me' 
. from India. . I would like the House to mark this. Sir Francis Joseph spoke 
. spcci.11cally of orders being pla0ed through the usual trade channels in India for 
(. long list of commodities of ever;) kind and. in very la.rge quantities. The list 
covers.. such articles as hessian, gunny bags, rope, cotton canvas and hides, 
shellac, tea, groundnuts, tobacco and graphite. He said it 'is not possible to give 
details of actual tonnages, but the scope ~  thtl business done in India for Russia 
WQ8 indicated by the fact tha.t one recent order was for 11 million gunny bags. 
Sir, a8 agsinst that ~ we have been told that so far 88 tbe Indian 

Government i8 concerned, they do.not think that the U. K. C. C. had Q mono-
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poly of any partiou.ar article. And I should lib here to mention the question 
of the export of tea. The export of !;ea seems to be passing largely through 
U. K. C. C. channels. I have here 8 letter written by a fairly big pla.nter in 
Travhncore. He suys: 

.. As for tea, the Controller. and the Commerce Department both in£orm UI thfi export.e 
011 Frivate account cannot be allowed. I still feel tl!at the situation is intolerable. On the 
oile haud our export quota rights are worthle.. and our internal market ia glutted." 

Sir, Mr. Griffiths is not here, but perhaps sometime before the end of this 
debate he will enlighten us as tc, ,what this. tea control has done; how it has 
passed into the hands of the ~  K. C. C. and how it has prevented exporters 
iii· India from handling their country's products. I have here before me the 
~  of the case of a merchant in Karachi who was given licenses for export 
·of tea irom 1st April,' 1M/!. till Slst March, ]944 for a thousand cases, the 
license numbers being 114 to 118. All of a -sudden the licenses were cancelled 
~ the Indian Tea Licensing Committee because of the fact ~  it W&B ,decided 

that no more private experts ')i tea were to be allowed. T,hel'e is one other 
• instance of this U. K. C. C. bURiness, on which the information which 

the Governqjlent of India seem to have in their possession and the informa-
tion that is being vouehsafed to us through other channels-very 
accurate to<r-are at variance. The other day I asked a . SPflcific question 
oOfthe Honourable the Commerl.le Member as to whether ~  export of hides to 
Tlirkey was a matter of monopoly fQr the U. K. C. C., and the Honourable 
:Member denied that it was so. Here I have ~  in my hands copy of a notice 
put up by the British Consulate at Istambul dated the .gSrd November, 1948, 
relating to ox-hides, cow-hides e.nd buffalo-bides, abd it begins like this: 

"The diatribuhon of hide. for Turkey will henceforth be made through the United' 
Kingdom Commercial Corporation." 

And ~ of the exporters of hides to Turkey have received advicea in this 
I'egard from their agencies in Istambul as also from merchants in Baghdad. I 
will read an extract from a letter from a merchant in Baghdad to his corres· 
pondent in India. It is '8S follow&: 

"We have received a telegram from Turts;ey in regard to the .kin in queation. They 
., that only the British Company can import such stuft from India. Therefore there 
i. Ii:t.tle hope for us in this queation." 

The merchant in Baghdad is aware of this canalising of exports from .India 
through ODe channel; the meT-chant in Ista.mbul is aware of it; people who go 
toO the British COllsulate in Istambul are aware of it;· but my Honourable 
friend the Commerc.e Member is not aware of it. I do not know who is to 
blu111t1, he or his department. 

'Sir, last year I asked a question about certain European fums • in this 
country purchasing cottoQ, pieoe-gooda whice W6re being sold at much lower 
prices than what prevailed during the immediate past period, on account of a 
ctlrtain amount of distress selling which arose because of these O!dinances about 
tlle fact that European firms in this country took advantage of this distress sel-
ling to purchase cotton piece.goods obviously for export purposes. The ques· 
tion was asked whether these goods were intended to be eXjported through the 
U.K. C. C: The Commerce Member denied that it was so. But let me say 
b('re and now that so far as the action of th. U. K. C. C. in this countrv is con· 
eemed, it seems to be that the ~  Department and the Commerce Mem-
ber know .as litlile 'aOout it as perhaps I know of the secretinstnlctions that the 
Secretary of State sends from time to time to the Head of the Economic 
Department of the Government of India. Sir, th!! operation of the U. K. C. p. 
in India is 8 cleverly disguised manouvre. The U. K. C. C., as has been said, 
is the lineal descendant of the East Indian Company. But we are not in the 
year 1599. it happened to re-emerge in the year 1940 and hence the finesse with 
which the U. K. C. C. operates a finesse which is easily likely to throw dust 
in'·) the eyes of Govemment· of India departments, even if they want to be 
vigilant. They work through varions agents in this country. Practically ·~  
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.big liluropean firm is theil' ugellt. and how are the Government of India ~ 
how what all the U.K. c. C. ha. done or is not doing? Sir, the IndiaIJ. public 
are greutly eXE:rcised about the continuunce of the-operations of ~  U. K. C. C. 
One would like to be assul'ed, at anv rate now, that the U. K. C. C. will be 

.8 wlIX·time product ana it will leave" the shores of India once the war is over. 
Dr. Dalton's statement in the House 'of Commons does not lend Ilny support 
to that view .. And taking udvalltuge of a statement mllQe by the Man&eing 

, j)il'e('tor of the U.·K. C. C. before a committee of the Britisl}. Central European 
Federation of Chambers of CO'mmerce, wherein he stu ted that after the war 

.attempts will be made as flU' us possible to hand buck the trade now ~  by 
the U. K. C. C. to individual' exportel's. I asked if the Commerce Member was 

.li.wurt: of that statement and whether he would make a similar statement on the 
110"r ot this House. There was no response. Sir, it is pl'obably too late now 
to ask if really the, Governme'llt of India had to help the Middle East Supply 

-Council, if really the ~  of India had to help with the supply of pro-
,ducts of this country purch.ased at controlled prices and to be sent to the 
united Kingdom or the various War Supply administrations, why did not they 
,promote in lndra u corporation similar to the. U. K. C. C.? Even a country 
:like Argenti,ull which is not in the war is said to have promoted a frade corpora-
tion fol' similar purpo!;es. But the question will answer itself if we know ':low 
·tht Supply Department has bet:l1 manned, who the experts in the Supply 
.Department are, who the Controllers Ilnd Directors of the several sub-depart-
'ments of the Supply, Dt!p&rt.ment arc, who the honorary Controllers of the 
Supply Departruent IIrp.. When thp. Supply Department is 

'manned by men dl:lIwn from out of the European commercial commu-
'nity in this country wha.t hope con we have, even if a corporation is fornled 
by the Government of India, that it woulft be Indian in personnel and Indian 

'in outlooll. arid that it will safeguard the interests of Indians? 
. Sir, that is one, side of my ease of the acts of commission and on1l8SlOn on 
-the part of the Government of India. in the matter of safeguarding the int{lrestls 
-of Indians in this country. I have got _longer story in regard to a different 
'aspect of the sanie question and that is the' question of 
the promotion and ~  of industries. My Honourable" 

-friend, the Finance Member, said that his Government WBS commit-
ted more or less to a forward policy of industrialisation. I think that, iii 
for the post-war period and not for the cUlTent period. But be that lUI it may, 
1 shall refer here to an authentic pub libation of the Government of India-I 
·do Dot know which department publi8hed it., perhaps the Information Depart-
ment-·this publication is entitled "India's Port in the Fourth Yeor of the 
War". My Honourable friend, the Leader of the House, nods like Homer. 

The, Honourable IIr Jeremy .. taman: It is Rn Olympean nod I 
Mr. '1". T. KrIa1m&maehar1: I did not lmow that the HonourRble Members 

were still in the celestial region'3. Apparently they are. But let me gO""on with 
my CRse. I will read a paragraph from page 32 of this Government publica-
tion. The House will, I hope, put up with me for repeating what perhaps they 
are already aware of, but in order that I might focuss their attention I will read 
that particular paragraph relating to Chemicals and Drugs Production-I will 
-only deal with chemicals; I shall leave drugs out for the present: 

"Production 01 varioUII important chemicalR such al sodium Bulphide, IOdium II1Ilphite, 
12 Noo!f. sodium thiolulphate pota8iuDl chloridE', etc., has bet'n eatab1iabed in ~  country." 

'Where? That we are waiting t" be told: 
"AI regards heav)' chemicals. the productioll of caustic IOcia, bleaching powder, IOda aab, 

oetc. bas been estahlished. Action bas been taken to import planta for heavy chemicals, 
nam'elY 8ulphuric acid, caustic soda, chlorine, amonia aDd power alcohol. Plantl for lui· 
phuric 'acid and power alcohol are being obtained from tJ. S. A. tbrough Lease·Lend. To 
meet the requirements of calcium carbide uaed in the engineering welding operation!. a 
plant il being put up to procluce 3,000 ton. annnaBy, in addition fA'I _n production totalling 
'900 tons, which ~  already atarl.ed." , 

Sir, ·that 1& my bible and if I accuse the Govemment I I!Ihall acOUI. them 
~  on the information vouchsafed to us in that particu181" pamgraph which 
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has uadoubtedly emanated from some Government of Indi& department. Per-
haps the Members of Government knew nothing about it. Whoever prepared 
this brochure must have 6 picturesque imagination. I do not know if he receiv-
ed additional help by way of increasing his powers of imagination by some o£ 
that spirituous stuff that has been recently imported .into this country. The 
Magna Carta, so far as industrial production in this country goes during war 
time, has been provided from out of the mouth of my Honourable friend, Sir 
Ramaswami Mudaliar; in his speech in this House of 12th March, 1940. iYou 
will please forgive me if I read one paragraph of his speech: 

"But, I gave Ulia aalluranee on behalf of the Government that we ahall not put ouraelvel 
in a poIition to be liable to the AllIe charge once more and that in cue we in any fo1'lD 
encouraged t\J,e development. of indultriea for our war needa. . . . ." 

Very guarded, Sir. Sir Ramaswami Mudaliar has protected himself, the-
8SSUrllltlce comes. into operation only in case ~ Government' ~  the 
growth of any Industry. I trust it was not presumed that they had no' such 
intentions. ... ' 

". . .. we shall make it clear that at the end of the war those entlreprenenra who had 
come to the R8siBtance of the State anti had developed auch industriel would not be left 
lligh and dry to take care of t.hemselves." . 

Kr. ~  (The Honourable Sir Abdur Rahim): The Honourable Member 
must not read long extracts from a speech which was made in this House. . 

1Ir. T. T. KriabDamachari: Sir, it is a very short extract which I have read. 
I value it as being the Magna Carta for the industries ,that have been started. 

~ Sir, it was said'in a booklet published by the Oxford University Press, a 
booket prodl,lced by Dr. Lokanathan entitled "Industrial organisation". 

"Four industriea to have received th8jie alsurances are those engaged in the productiQn 
o! bichromat.ea, .teel ~ aluminium and calcium carbide." 

I am only asking how far what has been mentioned in this Goveriunem 
pamphlet in regard to the encouragement of chemical industries and what has 
beeR mentioned by Sir ~  Mudaliar on the floor of this House, support. 
ed by the infonnation that has beeI! vouchsafed to us in this booklet of those 
four industries to be encouraged specifically-has been fulfilled.' Sir, I have a 

"fairly big case here and I am not quite sure whether I will tire the patience 
of the House if I deal with all the facts in my possession. 
, The BonoUl'able Dewan Bahadur Sit A. Bam_ami JCudaDar (Supply 

Member): T.hat has been done. '. 
IIr. T. T. Xrilhuamacbarl: I will go on with my case. Sir, my charge-

is that the Government of India did not encourage industries in this country; not 
only are these facts stated not. accurate and are misleading but they the Gov-
ernment have actively helped-I won't even ~  connived at-actively 4elped 
ill all attempts made by representatives of foreign industries in· this oountl'y to 
sabotag" the growth of t,he Indian chemical industry and that they also helped: 
toO divert such of t.he trade in chemicals that remained in the hands of Indian 
merchants on to the handl! of foreigners. I will say, being 8soamed of it, without 
mincing matters' that the aotivities in India of at;1other great corporation or 
another big Imperial ·corporation like U. K. C. C. they have allowed 
it to get absolutely a stranglehold over the Commerce and Industries and 
Supply departments of this. Go\rernment--I refer to the Imperial 
Chemical Industries (India) Ltd. In this policy of encouraging industries, the 
H'rst effort made by the Government of Indin was to borrGw tlie services of 
Mr. Parker, an employee of the Indian Imperial Chemical Industries Ltd., as 
the Honorary Controller for Chemicals:- and these Honorary Controllers, as 
the House are probably ~  are those who receive one rupee and do service 

. juat for the love of it. 
Sir 1'. ]1: • .Tam .. : I have not seen even that rupee. 
Mr. T. T. Krla1mamacharl: I will give you one· rupee if the Government; 

CRnnot afford it. Mr. Parker continued in undisputed overlordsliip of the future 
tiestinies of the Chemical ~  of !ndia and of the ~  ~  trad, 
of this country for some time uuttl J!erhaps because of complaints 'some' 
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~  ~  ~ and ~  Parker 'left and Mr. prerat came. The reason fOr 

~  these Dames 18 to show the emphasis that goea with it:-· They 
~  be good ~  but still they come from a foreign commercial organisa-
tIon ~ unless It be that one can clevelop the Jekyll and Hyde personality very'· 
effectIvely, one cannot forget the past affiliations. This, Sir, is the'crux of the 
~  ~ ~  .. European ~~  got 8 fillip both in the matter of stifling 
~  m :this country and 10 the matter of gettmg a firm grip over the 

~ of ~  country ~~  the controlling was largely European and had 
-affilIatIOns wIth the chenllcals Import trade of this country-I will now refer 
«> ammonium sulphate. Sir, we have heard so much about conferences. I am 
sure, my Honourable ~  Sir ~  MUQaliar, who is the oliginator 

.of I?any conferences, havmg left thlS country found en his return that the 
1>uslness of those eonlerences had come to almost a standstill. I have .heard 
'!hat Indian industrialists were asked to take un interest in the promotion of this 
mdus.t!,y and ~  ~  consulted 'with regard to the starting of ammonium suI-

~ mdustry. In this country. I have also heard a very, very ~  rUlllour 
~  tbls connectIOn that the famous Grady ¥ission ~  which is ~  in purdah, 
~  ~  to have ~  to theIr Government that the problem of food 
lD thIS country was pretty seriOUS, that the growth of food must be aocelerated, 
that chemical manures needed ought ~  be supplied, as otherwise war effort 
will be seriously hampered-this was in 1942; they J)lust be wise prophets--:.and 
they, therefore, .recommended to their Government that plants for the manufac-
ture of ammonium SUlphate must be sPl'red for India and the technical assist-

~  necessary should also be provided for the erection of these plants in India. 
Jt IS a rumour . . . . 

"!'he Boiiour&ble De'" Babaclur Sir A. Kamalwami Kud&l1&r: I am glad my 
Honourable friend has emphas.ised that it is a rumour. 

Mr. '1'. '1'. JtrIabnamacharl: The best wuy of contradicting thllt is to fling 
that Report on to us. Hut it is not fUll'. ~  ure in possessIon of this inform-
ation. ~  deny correctness of the l"UIDOur. .L u.m not in u position .to con-
kadict it because you keep ~  information absolutely in pu·rdah. Anywa-S, 
I will only say that the sanotion behind my Honourable friend's deniul is not 
~  great so long.as he will not disclose to us the information contained in that. 
~  Even what he says is guarded. We people who come from Madra. 

are fairly ohary of gbing ~ jihe whole of our 08se; that is why Sir RamaBwami 
Mudaliar has been very very careful. But, Sir, there is one point in oon-
I'.eotion with the question of sulphate of animoJlia. The Gregory }I'ood Com-
lIuttee seems also to Bave recommended a target for the needs of sulphate 
ammonia in this countrY and fixed, the figures somewhere very near what the 
Grady Mission thought necessary. Sir, what happened after the Gregory }I'oad 
Conunittee Report we do not know and how is this 850,000 tons going to be got; 
at we are still waiting to be told. 

I would like to say that there is at present a certain a1flount of local pro-
duction of sulphate ammonia. It is a. bye-product out of the steel and coko 
iudustry and the output is in the region of 20,000 tons, the distribution being 
ip the hands of that great Qorporation, the IUlperial Chemical Industries of 
India. In 1943, this 20,000 tons was supplemented by an import of 34,000 tons 
under the difficult shipping conditions that now obtain undoubtec1ly, to aid the 
"Grow More Food" .scheme in India. Actually this quantity was distributed 
Ill.l'gely for essential needs,· such as planting estates, not to grow 
more foOd, perhaps so that the Honourable the }I'inance Member may tax ooffee 
and teo. and for industrial purposes. It is relevant to note that the shipments 
came from the United States and Canada and not from the United Kingdom 
fiS my information discloses. I do not know how it was financed. It did not come 
under lease-lend. It might have been that the money for it came from the 
dollars spared by the Empire sterling pool. It . is a fact that in the past thd 

. imports of sulphate of ammonia to India was not even token into consideration 
by the Commerce Department while granting import quotas for the quantity 
impoTted last year as t·he entire quota was allotted to the Y. C. Y. OIle firm 
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in Bombay had imported two shiploads of it from RUSBia. in the past I think 
this commodity comes duty free, and in spite of that fact, the price is now 
about Rs. 280 a. ton 8S compared with Us. 100 some time back. The quantity 
of sulphate of ammonia that the Gregory Food Committee envisaged is not 
there, but only 84,000 tons has come from abroad and 20,000 to:lS is produced 
loc!&lly. At the same time I say that this attempt to start this industrv in this-

. ,country should not be given up. ' • 
The lloIlourable »ewan Bahadur Sir A •. :B.amIawaJDi KuclaUai: Who said it 

was given up? ", " . 
, . 

Mr. T. '1'. KrIIhDaJlacharl: Well, we have heard nothing more about it. It 
is more than a. year that we have last heard about it.' If Government is serio11s. 
about it, they should know that it cim only be started under Govenlment 
auspices and perhaps only with a Government subsidy. Even in England in_ 
1930, the British Government gave a big ilubsid\". of £8! millions 
to the prodqcers and in spite of· that fact they had to cOIm; to an nrrangement 
with the German cartel before putting their, goods in the world ~  Before 
the war it is said that the production of sulphate of ammonia was twice the 

~  of, the whole world and now this countr,v cannot get a fifth of her" 
needs: The" plrtents used for its manufacture are said to be German }Jatenlis. 
Jr the Honourable Member is able, h"e should get those patents for starting this 
u1dustry in this country. Considering my friends in the European group are sO 
much ~  in the welfare of the agriculturists nccording to the views they 
expressed last Budget Session on the budget speech of the Finance Member. 

The other industry mennoned in my bible is the clrbide ~  I have 
not heard anything about the 3,000 tons plant that was to be erected. All tbat 
I did hear was that an Industrialist in tnis country tmgaged the services of " 
European chemist and paid him somewhere to the tUlle of half B· lakh of rupees, 
He spent more money on prospecting and in the end the whole ~  had to' 
come to a stop. It h'! also a fact that fhe Government of India assisted thall 
Industrialist to the extent of asking the Director General of Indian Store Depan-
ment to call for tenders in London for a carbide plant. The raw materials needed 
fc.r this industry ~  to be coke and lime. It is rumoured that the starting 
of this industry for the time being ~  been given up because some organiza-
tion, some economic council behind the War Cabinet has prompted Mr. L. B: 
Amery to say that this is not the proper time for the starting of this industry. 
The House will be interested to know that the needs of carbide in this country 
approximate to about 500 toos B month, four-fifths of which oomes from South 
Africa and the rest from Canada. All the raw materials needed are, as I haTe 
said, available in this country and I would like the Government to tell us why 
thcindustry has not been started. 

Bichromate ~  has been encouraged and" there are quite a number nf 
Indian factories "Producing it. There are a couple of European manufacturers 
.who produce bichromate for their own uae-Binnys at Madrns and Cawnpore, 
Ohemicals at Cawnpore. But . the production of all these factor-
~  is not up to capRcity limit. The capacity limit I under-

stand is I'i,OOO tons a year as things are today, and if pro-
duction is not up to capacity limit it is because raw materials are not pro-
vided for these factories. They do not get sulphuric Rcid one month, soda ash 
another month Bnd fuel a third month. What are the Supply Department 
doing about it? Consequentl,v. local production cannot he stepped up. I will 
anticipate the argument whIch the Honoursble Member might put out against 
this." He might say 'that it is uneconomical to produce locally. He might say 
that tlie cost of production locally is' higher than the imported cost. Yes it is 
true. As it is, the whole scheme for distribution of bichromate is managed by 
Government. What does it matter if you have to spend Rs. 10 or Rs. 20 per 
cent. more so long as the industry can be permanentl,v established in India? 
So far as ,the cost of production in this country is concerned, it has risen- because 
t.he raw materials for this particular industry are not controlled and the prices 
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bave shot .. ~ . by 250 per cent. _ U the assurances given categorioally by the 
Honourable SIr Bamaswami Mudaliar on 12th Maroh 1940 are to be oarriell 
Dut, if $here is any truth' in this booklet, the imports of bichromate ought; to be 
stopped. The faot remains that the I. C. I. are' given an import quota of 2i') 

, tons of bichromate a morl\h. 
I could give any number at instances of a similar nature which would gOo 

t<, prove that this big company enjoys in this country as 'a huge monopolist con-
cern, I1S a large mercantile concern ill India, which olso has as a trading organisa-
Han of its own, is therefore in a position to say 'no' to anybody who wanta. 
heavy chemicals from it,.if it is to be used for any ahemical industry. 

I referred at the outset to one industry which got an assurance from Gov-
ernment, i.e., the ~  chloride factory in Amritsar. It has to depend 
Oll the I. ,C. I. for the supply of ammonium sulphate of 25 tons a month. But 
~  happens that the owner of this factory is very unwise. He does' not know 
that he, should not tread on the corns of the ~  whQ are keeping him alive. 
He has been selling his product I\t Rs. l) below the price of the I. C. I. He 
forgets that the management of ,.priorities is in the hands of people who are 
very willing and helpful to keep up the prestige of the I.e.1. The result is that' 
this industry at Amritaar is dying. 

I would like to refer to the eBse of soda ash which has been referred to in the 
Government Booklet.' " 

Dr. Sir Zl& lJdclln Ahmad ~  Provinces Southern Divisions: Muham-
madan Rural): If you go on talking on all the ohemicals, you can go on for one 
month, _ , 

JIr. T. '1'. ErI,hDl.mach&rl: I see thnt the feeling is that I am Rhutting out 
the Honourable Member, but I will not take an unduly long time. 

\ Dr. P, •• Banerje. (Calcutta Suburbs: Nou-Multammadan Urban): But this 
is ~ important. ~ him go on. 

JIr. H. A. Satbar H. J:8I&k SU\ (West Coast and Nilgiris: Muhammndau): 
Which 'is not important? ~  is important. 

SblDe Honourable .embers: Go on, 
1Ir. T. T. Krtonamacha.rl: If Honourable Members will not interrupt me, it 

will be to their own benefit. There is a factory at Dhrangadhrll producing about 
18,000 tons- a year. The Tatas are putting up a factory at MithRpur, which will 
produce 20,000 toDS. The I.C.I, under the name the ~ und ChcmicaTi 
Corporation have a factory at Khewra, which has got a similar or a little greater 
capacity, It does-happen that SQ far as the glass industry is concerned, it ueedl\ 
0. lot of soda ash about ,10,000 tons a year, but it oannot take up all that qUl\o-
tity now because of the lack of coal whioh has slowed down production. Textiles 
and soap produotion take up a similar qUllntity, hut the Inrgest consumption 
comes from the dhobie8 whioh is somewhere in the unelltimable region of 40,000 
to 60,000 tons a year. But if really there ill a possibility of getting auollt O(l,DOO 
tons looally from the -..ario\Js sources, provided the manufacturers are willing to 
produce:-for instance, in the case of the I.C,I. since they Bre importers they 
may nof; be willing to manufacture, why doell 'it happen that the quota given to 
the I.C.I. for the current half year January to .June comes to 48,000 tons. which 
menns 96,000 tons 0. year against 8 maximum need in this country of about 
100,000 tons? What is to happen then to, the output of the ~  that .roil 
functioning in this country? What is really the game behind all thiR? So far 
as caustic ROda nnd bleaching powder are concerned we had the Mettur Chemi-
calli in ex,istence from ~  the war, the Tatas are'more or leSA a war product. 
ths AlkalIes and ChemICals Corporation also started before the wllr and all 

~ can only produce 8 very small quantity of 4,800 tonR if they are In f1l11 
productIOn. Last year even on the short supplv bnsis the country consuHled 
an imported quantity,. imported of ~  through the I.C.t. of 42,000 toUA, nnd 
what .1S the use of this hlue book saymg thRt the countrv has started milking 
osustic soda and hleaching powder? . I shall ,not refer to ~  chemicals here, 
because I- could refer -to a number of other instances 1I'he!e T.e,r. enjoy an 
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import monopoly, but I will merely say this. What is really the key to the 
situation? If there is an industry which needs raw materials, Government 
would not interfere on behalf of the industries ~ get ;hem the raw materials 
required. But at the same time these people, the I.C.I., who start an industirJ 
would not direct their eaergies to producing more but would' prefer to import. 
Why then this partiality for the I.C.I. in this country? 

Before I close 1 would like to refet: to two questions which. have been asked ill 
this House so far as imports are concerned. So far as the I.C.I. are concerned, I 
did ask about hydro-sulphite of soda whether, though trading in this article is 
being done by several firms, the bulk of the imports, ~ monopoly. is ~  to 
the 1.U.l. A question was asked by Mr. Jllmnadas Mehta, I beheve, on the 
question of dyes, and my Honourable friend, Sir A. Ramaswami Mudaliar, 
allswered on behalf of the Commerce Member. I asked him C(l.te'gorically if it 
was not a fact that in the quota given for January-June 1944,90 per cent. of 
the quota was given to the I.C.I., and 10 per cent. was to be equally distributed 
between Indians and representatives of Swiss manufacturers. About 2,000 tons 
are baing imported from U. K. and 800 tons from U. S. A. There was really 
110 answer because there was no information available as the Honourable Member 
who answered was not in actual charge of tlie Department .. The point is this. 
So far as the I.e.I. ~  they were ~  of ohemicals before tbe 
war but they were not big importers of dyes. It was in the hands of a Getman 
cartel, and when the German cartel disappeared, the I.C.I. became the lineal 
descendants of the ~  cartel, and they are now having a stranglehold over 
tha whole trade and naturally they must get preference in the matter of till 

. imports. That seems to be the logic, that seems to be the argument, but it is a 
fact that when the German Dye Corporation was functioning in this country the 
distributive trade was largely in the hands of Indians. I understand that there 
was a Bombay firm which enjoyed nearly one-third of the trade in dye-chemicalS. 
That being so, I would like, for the information of the House and for the info\,-
mation of the Honourable Members on the Treasury Benches, to tell them this. 
In response to a letter from a fairly big firm in Bombay to the I.C.I. asking for 
certain chemicals, I supp,ose, dye chemicals, the response was, "We ~ that 
we cannot promise you any supplies of chemicals direct, al througb our very 
extensive depot organisation, we ourselves are catering for the cottage Dyeing and 
Handloom industries". , 

Sir, the story of the I.C.I. can be 'sung in verse. It is one' of the biggest 
products of British 'imagination, and as '1 said, it has a stranglehold over the 
economic life of even Britain. It controls chemical rnerchanting so far as t.his 

~  is concerned, and also the trading in chemical. Ita future development 
lies not only in controlling imports ·but in extending their own trade, Bnd that is 
why my Honourable friends on my left were 80 anxious for the welfare of the 
aRriculturist, in order to help the calf to be fattened, on 'Which they wanted to 
feed. The House is perhaps aware of some interesting reports of proceedings 
tha.t are being taken in the other hemisphere of this world against this corpora-
tion. This corporation is accused of being not patriotic, not supporting the war 
effort, of even, sabotaging it. But be that as it may, our information is only 
from press cuttings. I should Mke to say here this. Some time last yenr in the 
New Statesman and Nation .there was nn Itrticle "bout, the controversy raging in 
England about the monopolist position occupied by the I.C.I., and Lord 
McGowan, Chairman of the company, is said to- have advanced the very curious 
argument t,hat in the case ·of such a large concern as the I.C.I. its interests are 
identical with those of the nation. I ask, whether, applying the sElme argument 
flince the Interests of the I.C.I. are identicnl with ~ interests of t,he British 
nation, us this coun'try happens to be dependent upon Britain, therefore their 
interests must be identical with those of the Government of this couniry, and U 
is for that reason the latter are supporting the I.C.I. not only from the point of 
view of import trRde.· but also in the matter of stifling all production in this 
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ClOuntry and in t,hE' matter -of defeating the very objects. to which they stBl'ld 
comn:iitted, by recourse to-all measures that human ingenuity nrlght conceive of. 
I have done with this part. of my speech. I have nothing to db with the I.C.I. 
I ,do Ilot happen to be a. shareholder in the concern, and ~ is often said that you 
never know in England, at any rate, some of the big persons have an ~  .in 
It and' that is why the concern is being supported, and that is the reason for 
the political influence which it wields in a very large measare. But so far as 
I am concerped, I ho.\'c nothing against them, I have nothing for them, except 
that it is an anti-Indian concern from the very llature of its p08it'ion. And un-
iess the activities of that concern are controlled by the Commerce, Industries and 
Fjnance Departments now, it is going to develop to be an octopus. Alrea.dy it 
has spread its tentacles over several ~  of the Government of Indis. 
~  'to the Import Trade Control !lnd try to get quota for chemicals, you will find 
that the I.C.I. have had a ~ slice hecausp of past business in their own right 
~  because they are the lineal descendants of all those who were doing business 
~  the past. Whichever way it happens, it is heads I win, tails you lose., That 
IS 'the concern wMch the Government of India have been encouraging wantonly 
or on wantonly . 

One word more about this question of industrialisation. I would refer to 
power alcohol. Pla.nts were said to be on the way, but I understand that tliey 
~  not. It was also said that the Government of India had asked their purchas-
109 ~  ~  purchase ~  more ~  from the U. S. A. I Will give them 
~  to. th.ls extent that th'ey were trymg to get plants, that they were circuhU'is-
lDg ~  Governm.ents to step up the production of reciified spirit" that they 
were trymg to get speCIfications from local firms for the manufacture of stills for 
making rectified ltpirits, ana also. . . . 

Mr. Prelidtnt (The Honourable Sir Abdur Rahim): The Honoura.ble Member 
bas already spoken fo1' one hour and ten minutes. 

Mr. T. T. Kriahnamachar1: If I am not irrelevan',' Sir, I would beg leave'" to 
lJe allowed to go on. 

Mr. Prealdent ('£he Honourable Sir Abdur Rahim): But there are ot.her 
)(embel's wanting to speak. , 

1Ir. T. T. KrtallD&1Dach&ri: Am I to ~  that the Chair wants me to 
&illh? ' 

. Mr. ~  (The Honourable Sir Abdur'Rahim): There are a nWlIber of 
.()t.her Members who want to speak. 

Ill. T. T. KrlIbD&mach&r1: I quie agree. 1 shall try my best to be brief. 
~  are one or two uoints that I would like to press. ~  question of produe-
,tion of power alcohol has come to a standstill. So far ss the iD'itial.work done by 
rthe Government of India is concerned, it has encouraged certam local sugar 
iactoriE's to undertake the manufacture of rectified spirits and also to mnnufnc-
'ture power alcohol, where possible but the whole basis on which the Govern-
ment-of India took an interest in this is for this purpose. Power alcohol is in-
tended t.o supplement gasolene available in thiil country, so that the fuel problem 
might be solved in part. We have had a drastic cut in the civilian consumption 
·of gasolene in this country. It might even be that th, cut is very nenrly 
50 per cent. and in order to offset further cuts Or even to ease the position the 
Government of India took up this proposition and they gave 1\ certain amount of 
encouragement t9 local factories to carry on this work. Rectified spirit that if'! 
now being lllanufactured is taken up in part for Munition production. Anyw'y, 
'that demand is also tailing off. I would like to mention here that some of the 

~  Governments did embark on this venture. The U. P. Government 
-encoul'aged the working of Q factory in Meerut. I think they were ~  
"'about 500,000 gllllons. I.do not know the exact figure. Anyway they were pro-
ducing power alcohol which the U. P. Government statutorily compelled the oil 
bus'iness to take up and mix with petrol, so much 80 that in the districts of 
'Meerut, Bareilly ~  Agra, this mixed petrol, ~ made available. Myso:-e hal 
-done the same thmg. Travancore has also dODe the same thing, but with 
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reotified spirit. It is a very important problem and the problem can be 'tackled 
only if Government can statutorily compel oil interests to take U1> this question 
of mixing power alcohol· with petrol, rationalise distribution Rnd try to offset the 
higher "Cost of power alcohol with the transit oharges t.hat are incurred on petrol, 
by delimiting the areas where petrol clm be used and where power alcohol ~ 
bE' used. I would Ime to know-what the Government is going to do about this 
matter. Before I finish with this subject, I should like to say this. 'rhe poiuts. 
on wh'ich I have stressed really go to show that the fear in the minds of the· 
commercial and industrial community in·thiB country is genuine. These fears. 
are supported by facts. They, are not p.aphazard and are not based upon mere' 
tmagination ~  it is up to the Government to tell us clearty and.candidly here· 
and now whether they are in a position to allay these fears. the lears that the· 
big British concerns are out to defeat the growth of Indian industries, for in-· 
"tance tbe move of the biggest British cheUlical corporation to ~  the growth, 
of chemical industry in this country and of the possibility of big British politicuL 
Bnd commercial concerns to stifle the export business of this country and that 
nothing is being done to stop this, because this Government is a subordinate· 
Goverriment. Let U8 know bhe position definitely. Let the Government be 
candid for once and tell us exactly where the springs of action really lie in this 
matter. Who prompts this Governmept to surrender so supinely to these 
interests and to the ~  of these interests at the expense of this country. 
I have done with this aspect of the danger to Indian economy. 

I now come to thEfHonourable the ~  Member and his Department. I 
shan not have very much to say about the dispute if there is inflation or not. 
because the problem 'hus been already threshed out. I am going to refer to this. 
questioll oj financing war effort, the problem of the sterling balances and the-

~  of inflation. I have no deme to make any academic dissertation on 
thiS problem of inflation. Whatever the cause of that inflation may ~  today 
we have l'usi>ed the stage of academic discussion. The Honourable the :Finellce-
Member has agreed that inflation does exist and it remains and that ne is ddin" 
his best to offset the evil. That premise being granted, it is unnecessary for ~· 
to go into the causes of inflation, unless it he in order to obviate a further step-

. ping up of the inflationary trends that now ext.ist. Sir, the root of the evil stilf 
exists, namely, that we bad to find the finance for the U. K. and the Allied Gov-
ernments in this ~  'nnd as a result of that it has happene,d in the eurlier-
stages-before the Honourable the Finance Member thought of various taxation 
measure!! and "arious other measures for mopping up t.he reserve purchasing 
power in the hands of -the ~ of the country-that the note idsue went 'on 
inl1reasing at a considel'able pace. 80 far as the Budgetary' posiMn, lUI disclosed 
by him the other.. day is concemed, he has told us that 448 crores of the war' 
needs of Britain have to be met in this country and that, together with our own 
defence expenditure, makes a formidable sum of 720 crores. As against this, 
apart from taxation, the Honourable the Finance Member has estimated-I 
should consider rather optimistically-thRt this Government may be in a posi-
tion to mop I1p rer.erve purchasing power from the hnnds of the people, of ROme-
where to the tune of· 422 crores Rud he has made it tip by various amounts, of 
loans to the extent of.800 crores-post office savings acrcounts to the tune of 
20·42 crores, national savings certificates amounting to 28 crores, provident funds 
to the extent of 4·87 crores, and deposits 67·28 crores. On the other nand, we 
have the picture of 448 crores needed for British defence expenditure. The 
revenue deficit est1imated by him is 54'71 crores, capitnl expenses on account of-

'defence 24 croreR and odd, capitRI expenses on posts nnd telegraphs 2 erort;;s and 
odd, capital expense' on railway account 28 crores odd, making a total of 55'S' 
crores. If really the gap, that hRS to he bridged further. is a matter of 180 crores, 
the position is not unduly ~  But I would like to stress on the other point 
which bas. an' intimate ~ on this. It may be that the "tT>ee outgoings or 
at any rate the hulk of it will be ~  hack to the trPRsl1ry hut that is not 
going to solve the major problem of the finances of thill eOlmtr;v. Whatever' 
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expenditure we may incur in this ~  £01' Br.itain is certainly going. to bIi: 
represented 'in the .,hape of an increase In the ~  balances and ~  18 also" 
the ~  of trade surpluses. The fact rem81llS that ~  amount, Isuansed by, 
the Honourable the Finance Member at the end or thiS month, 950 crorrs of 
sterling balances, is bound to be increased progressively next year and so what. 
we have really to taclde is the method of the liquidatiOl1 of. these balances. As;. 
a meaJlS of preventing a further augmentation of the sterlmg balances or as & I 

means of checking 'inflation, the Honourable the Finance Member resorted to. 
gold sales. The manner in ~  the sales are ~  lends itself to contro-; 
versv. He said that people hke myself have asked m the past that gold shoulc;i, . 
be ~  and sold in the Indian markets in order to rpop up the money that is . 
in t,he hands of people who are unaccustomed to, investment in the ordinury' 
chanDt3ls ~ like the post 'office savings hank deposits and ~  
loans. That is quite correct. That is a point nobody questions. But, what we-
really question is this: Even if you did permit gold sales by U. K. and U. A. A. 
Governments in order to achieve a very desirable object,. and perhaps ~  
have got to do something evenundesiroble sometimes in order to ,'1chieve i> 
desirable result, the question is whether the price nt which you want to ~  
that object is worth paying. Leave aside the ethljclli. aspect of the question. I 
shall not refer to it any more. But look nt it from the purely economic pdint or 
view. Technically, you are the custodilln of the finances of this country, not 
because the country has asked you to do it, but ROmEl other person or set of' 
persons have asked you to do it. Your responsiblity is not to this country and' 
you have made that clear in so many ways. Yon hAve Raid thot 20 vot,es of no-
confidence are not going to alter your position. 

Tbe Honourable Sir Jeremy Bawm.an: The Honourable Member is seriously 
misrepresenting the effect of what I said. 

Kr. T. T. Krishnamachari: The Honourable Member did say that if there ure· 
20 votes of no-confidence, they won't llIake Any difference to 'him. 

The Honourable Sir Jeremy Raisman: I merely made an emphatic statement;' 
in regard to the accident of laying further bl!rdens on ~  Rtnff. 

Mr. T. T. Xr1shn&machari: Anyway, what you said can he applied to this 
instance. I am not misquoting. It may be a misapplication if you make Il. 
flerions charge. I plead guilty but I a:n going to apply it to this. instunce· 
because the position is on aU fours with what you said the other day. We have 
no means of compelling you to do a par.ticuI\r thing and 110 the fact remains the· 
same. Be that as it may. the question is ~  an economic one. You will 
Frobably come out and eay-l do not know if you have not already said it but 
let me make It shrewd guess if you have l}ot said it that there is a justification .. 
for this act of Government in permitting U. K. and U. S. A. to sell in t4e' 
Indian market at Rs. 70 a tola in spite of the fact of the price ruling in the, 
London market or in the New ~  market. beclluse the price index has in this. 
country gone up. If really the price index hud gone up, you will get far more. 
But here you are trying to seek a moral justification for an act which is not. 
moral. Your justification is not really purely economic. Let us consider ~ 
CJthertransactions in this country. Has Dot this couIl,.iry supplied jute and 
sf:\veral other articles to England at controJledprices? Half the price of gound- . 
:lUts supplied to U. K. appreciably increased since thtl pre-war days? What i.s . 
the percentage of increase? Is it anything like the rise in the Calcutta IJrictl 
Index ~  If that is so, can you still say that your action is jus'£ifled? . 
No, Sir. I do not think that argument will stand. BtA, Bir, I would agail'l' 
rflfer to what I said the other day. I want the House . . . . 

:Mr. ~  tThe Honourable Sir Abdur Rahim): The Honourable Melnbel' 
must not repeat what he said the other day. 

Mr. T. T .. Krlshaamachart: I merely mentioned it in a very Ahort speech of 
p: minutes and it is very important so far as the finances of this country 

i) d The 'Government in HH2-43 sold silver in the London market are 'concerne . . , d h' H 
t1Jat belonged ilo tbis rountry aud no information was ~ ~  to t 1S . ~ 
as to the quantity of silver that was sold. About that time In the other House, 
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t.he Finance Secretary said that he was not going to disclose the informatipn 
but tha. it would fiud a place ultimately ill the Appropriation of ACCOWlts 
~  the year. I have got the latest Appropriation of Accounts for 1940-41 and 
It does reveal to me the position of the stocks of silver held by the Secretary 

. of State but it does 'Dot make me any the wiser ali to the transaction that took 
'place later on. We are not yet aware of the total amount of money that this 

~ has lost by the lIelling of silver. The Honourable the Finance Mem-
btr's contention was that ~ did not sell silver at any price which was . unjust . 

. He further said that they had not sold silver at a price which was less, than 
ihe acquisition price of the United States treasury Bind that the price in the 
~  market had nothing to do with the price in London. But why then 

should you sell at all? If you: Imew thllt the Bombay price .was higher, then 
why should you sell at all in London? . You wanted to sell because ~  ~  
to get England out of a difficult situation, faoed as she was by a shortage of 

,silver. I have got Quttings from various English papers relating to that period, 
which speak with gusto that the ~  Member was 'iuite right in putting 
t·he Indian Legislature off. That being the position, why did you not apply the 

· same criterion in the present instance? If silver is to he sold, it is good enough 
··to be sold at a price which ~  not below the acquisition price of the United States. 
But if gold is to be sold in this country, you have got to. go to the Bombay 
lJlarket for detennining its price. . I do not know yet the amount of silver ~  

· has been sold, unless it be that I go back to 1934 when the paper currency 
reserve was liquidated. I see that the quantity of silver you held at ~  

; time )Vas about 150 crores. I do not know why you should have to support thIS 
· differential treatment in the matter of gold.. Sir, I will ask the House to look 
at this picture and that, I want the House to realise the Government's attitude 

'in the matter of the sales of silver. I think decency demands that thi!! Govern-
ment, even if they are mildly responsive to the shouts of. people of this country, 
8hould stop thi" going on further. It may he said that 40 crores worth of 

· gold was sold up t.o 1st of March-it may be even 60 crores. If the sales haeI 
been «made by you, you would have made certain profit and there would nave 
been no need to tax tea, coffee, betelnuts and you need not have raisen the tax 

,. on tobacco. 
The KoDourable Sir .Jeramy Ballmo: What the Honourable Member has 

,:got to make up his mind about is whether he is prepared to accept the ~ 
· quence!! of not taking anti-inflationary action. 

111'. T. T. Kriabnamaclu.r1: . The point really is -that my Honourable friencl 
. wants me to commit suicide in .y ca...' .' 

The BoDovable Sir .Jeremy Batao: ~  my Honourable friend argues in 
. relation to an unreal situation. He is not dealing with· the realities of the posi-
· tioo. .. 

.... T." T. KrlahDamacbarl: My Honourable friend may be a realist but his 
· arguments are faulty. He puts forward a dilemma before me and says: "You 
· will have to accept this or that ". I will tell the Honourable Member ~ 
~ be gets his line of argument from. This kind of spe..cious argument seems to 

be coming from a. particular source which seems to be behind you all. 
Tht Hono.-able Sir .Jeremy RaiIImlD: I do not have' to get my lines of 

, ~  from anybody. I am capable of thinking them out myself. 
Mr. T. T. 'KriI1u:amacharl: If my Honourable friend wants to take th.) 

- credit for posing dilemmas which are· fallacious, I do. not mind it. I. had d. 
. much better· opinion of the Honourable Member's capacity for posing argu-
I!lents. I think this thing about ogold sales ought to stop ana I think every 
Member of this House should get up and say ,that this ought to stop. 

Sir, I wish to make avery brief reference to the question of sterling balances 
: and then conclude. As I said before. circumstanced as we are the very nature 
-of these balances is such that they are bound to accumulate. Naturally. ~ 
:.people of this country are nervous about it not merely because of the fact that 
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this sterling credit is immobilised and you cannot take it out of England but, 
because, of the very nature of the concessions that are discussed here and: 
elsewhere on the question of the liquidation', of these balances. I think Lhe 
maximum fear that is aroused in this country is due to the pronouncements, 
of the Honourable Member himself. I know, Sir, that the Honourable Member 
is capable enough to look after his own interests. But I submit tnat para. 52-" 
of his Budget speech is a very unwise one: an extremely unwise one, where ho 

~  to the early implemen.tation of B fOl'VlCsrd policy flf industrialisation, that 
the early implementation of these plans being dependent on external finance' 
leads to the discussion of India's post-war problems with His Majesty's Govern-
ment and that His Majesty's Government sympathised with the ~ of the, 
Government of India to make advance provisio.n. The Honourable' FiI;tance-
Member also said that-

"Thi. House will be gratified to know that H. M. O. have. agreed in this connection anel' 
aa an integral part of the reciprocal aid arrangement, to set aaide each year from now 
onwards a part of the dollars accruing from India'. exports to the U. S. A., apal't from and, 
in addition to' our current dollar requirements which are met from the Empire dollar pool' 
under the usual aterling area arrangements." 

Sir, my Honourable friend will have me believe, he will have the House 
believe that this has been done by H. M. G., that this arrllngem911t has been', 
ogreed to in all graciousness by H. M. G. so that this country can get a little 
ot the benefit arising out of the export surplus earned' by the eottntry, and that 
this immobilisation of' sterling resources of this country need not be a bar to, 
trading with U. S. A. on a modest basis, to small imports of machinery and 
other goods that this country would like to get from America and other dollar' 
countries. Sir, I will say that it is hardly in tune with the facts. I will say 
that if the Honourable the }'inance Member will refer to the OOmmBrce dated: 
22nd January, ~ if he refers to the Anglo-U. S. A. controversy regarding 
conversion of India's- dollar into sterling assets, if he takes into account the' 

~ made by no less a person than Mr. Geoftry Crowther, the Editor 
of the EconomiBt who discussed on his return from U. S. A. the question of·· 
the agitation in America that England was immobi1ising the export surplus. 
earned by India out of its trade with America, that it was thereby ~ · 
American exporters from exporting to India, if he referi to all ~ he will 
find that this American agitation is the cause of the gracious concession on the' 
part of H. M. G., this gracious concession which lias been welcomed by the, 
Honourable the Finance·-Member. ". . 

Sir, I am coming to the end of my story. I :would likfJ to say that so far as, 
the future of these ~  balances are ooncerned, the country still views, 
it. with grave misgivipgs. There is an additional reasou for this. These dis-
cussions in these reconstruction Committees have ~ lent any courage to us' 
in this matter. If I Had the time, I would quote from financial newspapers, 
,published in England as to what they think of these sterling balances; they 
think that it is a free gift' of the British Government to India, 'and I am glad' 
that the Honourable Member did correct the position oy saying tpat thes& 
&terling balances include the amounts of export surplus that has been earned' 
1>y this country from out of its trade with U. S. A. and the Empire Countries; 
and non-Empire countries, like Turkey an,d others during the whole period 
of war, that this export surplus includes.dollar assets of this country that has, 
hen frozen. I would say that the Honourable the Finance Member has my 
sympathy to an abundant extent because, here I am holding him l1p and osking' 
for an explanation. It seems to me that on the other side also they say about 
the Honourable Finance Member: "Here is a man from our own country' who is 
attempt.ing to drive a hard bargain with us instead of sllowing us to get a 
better bargain from the country over which we rule". Sir, I lun quite willing 
to admit that in his personal Qnpacity, I dare say that the Honourable the' 
Finance Member must have done a considerable amount of canvassing to put 
forward India's case. But the real reason for fear 'about th£'se sterling balance'! 
comes from these discussions of two Reconstruction Committees, the Trade and' 
Policy, sub-committee and the General Policy Committee in regard to post-war-
monetary problems. Sir,' I find therp-in the hidden nana behind the economic· 
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nllichinery qf this Government acting. I find Su: Theodore Gregory formulat-
lUg postulates, a group, of postulntes' ~  which there is no getting away. You, 
,have a, or b, or c ~ d and ~  alternative you accept it ultimately • 
.:amounts to the saIne thmg. I was privileged t.o see the record of 8 discussion 
.of the Trade Policy Committee and I see there was only one person. raising a 
· ~ and t)::tat happens to be an Economist who held in the past a position 
,similar to that of Sir Theodore Gregory, This Blethod of formulating postulates 
::and narrowing down the issues, telling' this country, you will haye to cl;loose 
JbetwePJl this or that and that there is no getting away from one or other of 
the ~  that is what has frightened the country, We huve been told 

-by the Economic Adviser to the Govenlment of India ~  the suggestion has 
:been ratified by one of' the sub-committees of Reconstruction Committee, that. 
tl},is...problem of sterling balances cannot be solved all at once and the balances 

,-will have to be liquidated gradually and that it will take some '..20 years or 
rIJl«?re.Sir the City ,Correspondent of the Manchester Guardian said the other 
.day that if normal exports 00 India werc allowed. then it would fake more 
tthnn 20 years for the st.erling balnnces to be liquidated. - Here is a matter 
'represcnting the sweat, and tears and blood of the Indian people, B matter which 

I Jlas aided the accumulation of a very large amount of money in three years 
'in England w.ich you tell us is going to take 20 years and more to be liquidated 
,and you postulate all kinds of conundrums, that you have gQt to agree to multi-
hiteral trading and so on. What is the use of my agreEling to a. multilateral 

'trading, if you are going to immobilise my sterling reserves? What is the credit 
'with which :r..could do multilatera.l trading? What is the guarantee that England 
, will be in the multilateral trading group? The net result is that I have to hang 
.,on to the lapels of the coat ef England for all my life, if I want to see the 
,r.olour: of my coin. 

WeH, Sir these are the postulates that have been adumberated by the Economic 
Adviser to the Govemment of Indio. in his discu:;sionsin thelia committees very 
'fiery naively. That they Rre very very IlCndemic, with I1n academic background, 
;there is no denying. There is no doubt, Sir Theodore Gregory is a well known 
; Jucm.etary expert, but his tradition is bad, the school to which he belongs is not 
. one that infuses confidence, he is a free t,rader, he is a product which has been 
'brought to this country by Sir James Grigg and all thnt creates suspicion in 
~ our minds, and here we are oske'd to lap up these posturates that he adumherat.es. 
:\oIy Honourable friend the Finance Member wanted \J6 either to accept gold 

: sales on his terms or put up with inflation. I Dave to choose between two 
evils. I will certainly say, choose the lesser evil. Similarly, I think these 

.. aUematives of Sir TheOdore Gregory do not help us, thrse reports may be con-
,fidential, but there is nothing confidential once these discussions are ~  
,b) a group of people amongst whom are non-officials. I ~ ~  manner m 
-which it is proposed .now ~  the sterling balances should be liqmdated has not 
.. created confidence in the country. ,But something must be done here and 
now if these sterling balances are not to be permitted to accumulate beyond Il 

~  crores. I am not going into details as to how far this is going to affect 
the future of this _ country. It will affect the future considerably and the ~ 

.. of the lessons of reverse couneils ~ -  cannot be forgotten.' This very 
. Government, probably mRnned by egually able exp!!rts, as my Honourable friend 
,the Finance'Member, put its foot, into it and made this coul1try lose to the tune 
.of several crores of rupees, ,about ~ crores. _ , 

Before I conclude, I wish to refer to one matter. (Laughter,) I may 
-remind my Honourable friend, Sir CowRsjee Jehangir, that he who laughs last 
laughs best and he mav be sure that his own mone), and my money are nil 
involved. Sir,"it is said that the Honourable, the Finance Member, the Gov-

.emor of the ReserVe Bank accompanied by the Economic nnd Financial Expert. 
t'f the Govemment of Indio. will be geing to London shor.t1y in order to make 
,.(lprtain disGussions. I cIo not know how far it is true. But if it is a fact, let 
,them go by aU means. - Take the Governor of the ,Reserve Bank, take tlte 
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:Economic Expert, go by 1111 means. India does iiot wact you not to go but this 
~  is tired, very- tired of the burden that you have laid on it, I do not intend 
;to cast any re:fl.ection on you personally, it may be that you consciously contri-
il:;uted to or consciously resisted, this state of affairs coming into being and you 
lPerhaps did help in a way to mitigate the severity of the .burden. I am pre· 
:,parEid to grant it, but it is nevertheless true that during your stewardship of 
_India, the country has got into such a frightful mess that any country could 
'(!!et into and you have BOW to wriggle out of it. The country will IlOt tolerate 
any change for the worse. There can he no going back from the financial settle-
ment. The mere fact that the Governor of the Reserve Bank goes with you 
.does not induce ltny confidence in us. I will say here and now that the Indian 

.1 Directors of the Reserve Bank have not served this country well; they 
. ".K. have not protested - against this increase in the sterling balances of 
·tbt' Government of India, nor have they donet-anything in the matter of these 
l.old sales. The country" views all t.hese big people in the Reserve Bank Director-
ate with suspicion. If in- spite of all that 1 have enid, iOn spite of this economic 
'Octopus sitting over lis and sti:fl.ing us and mn-king us unllble to start our indus· 
·.tnes, making it ~  to ~ illiports, making it impossible to trade 
so our own country because some- foreign corporation has its own agency spread 
allover the country, this policy of the Government of India con.tjjnues of with-
drawing more and more of the wealth of tbe country to be put into the sterling 
balances, to be immobilised, all because somebody in Britain perhaps dictatetf 
H, all because there is somebody in Britain who would not allow them to move 
hut holds them tight, what hope has this country of any political freedom? 
:Sir, what I would like to say is this in conclusion. It may be that the Cripps 
o()fier is Open; it may be thnt some other offer is coming. But 'what is being 
.(lone and even a glimpse of what is being done, whioh is all that we ·are vouch-
,safed,-and _ 1 may tell. t.he House that I have had W spend hours and hours 
·to get this meagre informstion,-revcnls to us portents which are not good. The 
future is dark for this country because the economic greed of Britain has 
increased, and a rapacious animal which has tasted blood always cries out for 
nJOre blood. They have tasted blood and I am not quite sure that they are 
;going. to ·giveup their .prey without a fight. Sir, I have done. 

Sir P. E. J&lDIS: 8ir, I am quite sure that if my HOllournble friend t.he 
.Finance Member is ubout to llpdertllke a mission to tJw United Kingdom, as 
is alleged by the late speaker, he will be fortified and cheered by the patronising 
references which Mr. Krishpamachari has made to him. And I am gratified 

-.that as the clock approached the hour 1·15 my Honourable friend 'V8S 
faced with -the inescapable dilemma of either continuing his speech till "fter 
Lunch or concluding now; I am glad that he has concluded now and taken t.he 

Jesser of the two evils. 
1 do not propose to refer to the details of the Finance Bill. I do propose, 

-however, to take advantage of this annual opportunity which the discussion 
·of .ehil Finance Bill gives, to make some reference to the defence forces of ~  
-country. I would wish that as a result of this debate, whatever our political 
.opinions may be, there might go out from this" House, from all parts of this 
!Hou8e, -BOrne words of encouragement to the men ·in the Indian Air" Force, 
·the Indian ~  and the Indian Army, whose record in the past year has been' 
. so outstanamg and so gallant and who are now perhaps nearing the hour of 
'their greatest triumph. "Sirr it is not, I think, necessary for me to refer. in 
-oetail ·to the exploits of the armed foroos of India in various theatres of war 
. Since last year, their magnificent galla1').try in the countries of Northern -Africa, 
-in Italy, in the Mediterranean, On the nortlt·eastem ~ of India, in t.he 
'coRstal waters surronnding India and on the great trade routes between India 
-and the north and the sOllth.east and south·west and recently in ArakBn. Nnr 
-need I refer to the gallant service rendered hy the Indian -army in the famine-
stricken areas of Be1').gal. I should like to draw the attention of the Houae 

·to a very fine tn"bute 'Paid t.o the work of the Brmy in- Bengal by an old friend 
. of mine, the present Minister of FinanCe in tbat province. He recalled with 
~  the'VIceroy'!!' decision to pllt-the Army on the job. 'He went on f.o 
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say that that decision 'was an outstanding one, realistic and statesmanlike and 
it marked the turniBg-point of the troubles in Bengal. He goes on to 88Y,-
and I make bold to quote his very words: 
"From that day tlie famine fighting organisation aowned proportiona more comm.enaurate 

wit.h t.he talk. I do not. propoae to attempt to recount all that the army haa done or how 
it aolved our distribuijon problem. The ItOry il well known and the aervicea then rendered 
will be' rememberf'd with heartfelt gratitude in the remoteilt corner of the province. The 
aujatanee given by the army brought about an immediate improvement in the famine situation 
and when epidemica. the inevitable aftermath of famine, made their appearance, the army, 
again came to the l'8IICIle." , 
It is indeed heartening for one who has spent many years in this Rousa 

in the' midst of political recriminations to know that in Bengal at this very 
moment the army is making friends on all sides in its mission of relief. 
Now,Sir, before I turn to t}:J.e work of the fighting forces and some of the 

points. which I wish to bring to the attention of the House I should like tOo 
say a word about the work of the Defence Consultative Comntittee during tne 
year that has just p'assed. I have the honour to be ,a member, of that Com-
mittee: I believe its work is important Ilud useful. We ~ had an OppOL'-
tunity during the year of visithig Indian' units in the Middle East in an theatres 
of war at least, and of visiting naval estaplishments in this country. :For ll.ly-
self I have learnt many lessons. I know also that the ~  have given 
the very closest attention to the recommendations which the ,Committee has 
made from time to time as a result of their vit,its; and 1: lun glad to pay lit 
tribute to the anxiety of those who are in command to carry out to the full. 
if possible, the recomrucndatlolll3 which the representatives of this House .mel 
of the other House make to them from time to time. I am, of course, sorry 
that some Parties in this House do not find it possible to co-ope,rate with us 
011 that ~~  and I particularly regret the absence of the co-operation 
of my Honourable friends of the Muslim Lea,gue. But I would like to say this 
that although they found it impossible for their own ,reasons to help us on this 
Committee, some of their members have made a signal contribution to the .. ~
cruitment of the right personnel to the urmed forces during the 'year. And 
I would like here to pay a public tribute to the sterling work of the Aligarh 
University under the inspiring leadership of our sturdy al\d indefatigllbie, Su" 
Zin Uddin Ahmad, the Vice-Chancellor of thut Universit.v. I was delighted fA> 
know that although perbQps on I!L limited plane he cannot come with us on t.bis.. 
Committee, on a much wider plane he is engaged in work of great notiollul! 
importance. I 

Now, Sir, I make no apology from now on for referring to a number oi 
matters concerning the serVices in which I myself am deeply interested. '  I wilf. 
start with the Indian Army, not because that is the senior service, but at the-
moment it is the largest service, numerically. speaking. ',May 'I ~  

for myself and I believe I can .. speak for Members in this House, 
how. very glad I was to read the Commander-in-Chief's statement ill' 
,the Council of St'ate the other clay about the increase, of pay for' 
the Indian soldier-the special proficiency pay of Rs. 5 and the raising of his 
bhata by :as. 8 per month. This is an expensive item costing about nine crores;, 
of rupees. But my collellgues on the Defence Consultative Committee will 
recall that during onr trip to the Middle East wherever we went we were told' 
of the ~  of the fighting man concerning the rise'in the cost of living in 
this country and his inabilit.y to make good that rise by an increase in his 
own allocations. 'There is no point in concealing the fact that on our return .0-
this country one of the rf\('ommendations we made most strongly was that the 
authorities should give early consideration to the ~ either of increasing' 
the po.y of the Illlhting soldier or of doing something, even to the most drastic" 
extent;, to bring down the cost of living for their dependents in thiR country. 
I am very glad that the, authorities concerned" are taclRing this problem on two-
fronts: ,First of all by increasin/! the pay and, ,secondly: by pllrBuinJ;t a defla-
tiomiry policy which, I hope, will grent.ly relieve t!Je difficulties of" the depCln-, 
dents of these men. I know that this decision is welcome throughout ~ -
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A:rwy and 1 do hope that it wlil be Ull8.lllmously ~  by tills ., 

Acunnot speak too strongly of the effect of inflation in this country upon the 
~  of the fighting men. If the fighting man feels that his tauuly is in 
duticulties because of the rise in price, how Call he possibly devote his wldiviu.ed 
attention to the purpOSe for which he has been recruited to the Army. I, 
therefore, feel, quite apart from anything else any econonlic reason, that the 
question of morale of the fighting man is perhaps the most important aspect of 
the battle against indation. . 

Now, Sir, I return to two matters on which I have heard much during the 
course of the l&St year. When we were in the Middle East, one of the most, 
inspiril.J,g mornings was, spent ~  Units in the harbour of Tripoli, men 
drawn from different parts of India, splendid men who had won renown in· 
North Africa for their remarkable work in 10ading alld unloading ships of esseil-
tial supplies at difficult and sometimes dangerous hours. Sil', 1 was distressed 
later to learn that in the ~  of disability pensions, the amounts paid t'> 
these men were less thlln tqe amounts paid to combatant units because thes6 
men happen to oelong to units which are at present classified 8S non-combatant. 
I do hope that some change will be made in the classification of units. 'rhere 
are today Pioneer "Units who, strictly speaking, are not combatant, ~  

. they do not' wear arms but who have great danger in their work. Think of the 
great amphibious operations otl the coast of Sicily and Italy; who are the :nen 
who unload the ships? These are the ~  aDd sometimes they are 'subjected to 
t.he most-terrible harassing fire from the enemy. 

IIr. President (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber&n go on with his speech after Lunch. ' 

The Assembly then adjourned for Lunch till Half Past Two ~ the Clock. 

The Assembly re-assembled after Lunch at Half Past Two of the Clock, 
Mr. Deputy PreRident (Mr. AkhiI Chandra Datta) in t,he Chair. .. 

Sir P.J:' James: Sir, before the House adjourned for lunch, r WIlS ,rt'f('rri,\g 
+0 the' question of disability pensions admissible to men belonging to e(>rttlin 
non-combatant units and was pointing out that the old distinction between ',he 
r.omhatant and the non-combatant unit is now out of date. There are som" non-
combatant' units today which are forced to piny til'! gallant R PUTt .under th'!' 'i8 
any combatant unit, I ~ in pnrticular referriJlg 10 certllill pioneer ImitR 
which we, the Members of 1.he Defence Consultative Committee, saw in North 
Africll last year, and which since, T .mderstand. have plased It c.onspicuous rart· 
in the landings in the Mediterranean. Rnd :vet whose members on injury nre not 
entitled to the same pension Ill> the memher!! of combatant units. Now, Rir, 

'"that" 1 put it to the House, is not just. IIn(l J do hope thnt my Honourable 
friend, the War Secrll'tary, will take thnt into consideration and put the lllllrtp.r 
right. I addressed him recently on the matter and he waR good enough to 
say that it was ~  the attention of the 1111thoritiel'l .. All I can "opa :8 
that their decision will do justice to .men who are playing 11 very notable part 
in these campaigns. 

The second point I wish to mention is A matter to which J drew the atten-
tion of the House last year, hoth in ql1t'Rtion and in the COllrRe of mv "}Ieech 
on the Finance ~  that is the right of appenl in ~  ~  from 
the decision of the Government concerned. The House perhaps ill not nW!'Irl.> 
that this matter hilS been attracting A weat deal of nttention in' the United 
'KinQ'dolll Intf'lv And thert' hft!l been much public ~  T ~  to my: 
Honourable friend the WAr Secretary's notice, the case of a widow whose hushllild 
died on Active !lemce. but WAS judgen hv thE'! Medical AuthnY'itieR not to have 
died for reasons primarilv concerned with ~  service or directly arilling out 
of RCtive" service conditions. Therefore. .she n'ceive,{ no DenRion ~  
J waR ndviRed therp WIlR no A.nTlea} £rom that. deciaion· The rlecisionftreRllm. 
ablv wall, the decillion of the Medical Roaril which WRII tnmRmittetf in thAt. ~  
to'the Secrefary of Stlite, who Accepted that decision wit.hout 8n:v!urtber 
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iJ?-vestigation. I understand that the lllutter hus been receiving the consi,dera-
tIon of the authorities both in this country and j·n the United Kingdora.nd 
I should be very glad to know that a decision had been arrived at. It .ms 
to me that it is highly important that the dependents of those who die er :'re 
disabled on active service should have some right of appeal which would enable 
them to take hard cuses to a. tribunal which is independent of the Government 
whose job it is to bear tli.e financial burden. After all the Government is an 
interested party, and therefore in these matters the dependents need some in-
dependent arbitration in difficult cases. 

Last year I had a great deal to say abo.ut the An"'" · ~~· -  I am 
glad to pay public ~  the IIteps ~ ~  'I';" ~  taken during Jibe year 
to reduce all avoidable waste. As i .,'..: last year, a certain amount of waste 
is unavoidable but a cp.rtain ~ ~ of wnste ~ definitely avoidable and I know 
that during the months since the last discussion on' the Finance BnI, the 
authorities have taken energetic steps to prevent all avoidable, waste, and I 
gladly acknowledge the work they have done. Be much for the Army. 

Lf\t me soy a word here about the Indian Air Force, whose record in recent 
operations is one of whic'1t the House can well be proud. ,.During the year ~  
Defence Consultative Committee was consulted on the problem of the supply 
of the right type of officel1! as Pilots for the Indian Air Force. I should like 
to kno,,'\. what steps have been taken by the .authorities concerned to modify 
their recruitment programme and methods so as to attract larger !}umbers 01 
better qualified young men as Pilots for the Indian Air Foree. I reRlise ~ 
difficulties Bre very great. My Honourable friends who are colleagues oLmine 
on the Committee know that also. At the same time I think we had a Weliug 
when we were consulted that there WRR need for a quite different approach all 
the part of recruitment authorities, and I should be very .slad to hear from 
m:v Honourable ~  the Secretary of the War Department, whether Lherc 
bas be.- any chnnge in that direction. 

1 was ~  to notice the other day the appointment of an Air Officer Com· 
'manding the Indian Air Force, a post which had remained unfilled for some 
time after the arrival of the Sout-h·Elist Asia Command and the. ~  conse-
quimt upon that organizat.ion. But I should be- glad to hear from my Hon-
ourable friend as to the precise role which the Indian Air Force. now has to 
play, both in regard to the India Command and in regard to the South·EMt 
Asia Command. 

Sir;· I wiII now turn ~ some time to the Royal Indian Navy about which 
I wish to speak at some length. As I·said this morning, it is somet,imes for-
gotten in this HOllse flnel elsewhere that the Royal Indian 'Navy is the ~  
service. As tl Navy i.t is well over 300 years old. The present Royal Indllln 
Navy is the direct inheritor of the Navy of the East Indio. Company which i 
believe WRS ~  in 1612. For many years, in fact, for 160 ·years, it WI\8 
callei the Bomhay ¥lIrine. My Honotlrable friend Mr. Jamnadas Mehta should 
taKe pride in thnt: 

Mr. lamaadal K. Kehta (Bombay Central Dhdsion: Non-Muhammadan 
Rural): I do. , 

Sir F. E. lames: Then it became first His Majesty's and then the Royal_ 
Indinn Marine, ¥cl it had that nomenclature for about 51 ,years. 

Kwana Zalar All Khan (East Central Punjab: Muhammadan): Was it;...cver 
8 ~  of the Scindia Steam Navigation Co.? 

Mr. laumadas K. Kehta: YOII are mixing up. chalk with cheese I -
Sir 1'. E. lames: For the last 10 years it .has been the 'Roval Indian Navv 

and I am glad that I was a Member of this HouRe when the Royal Indian Naval 
Discipline Act was passed in 1934. I am stronJdy opposed to 'a habit which ib 
current in some quarters of quotinl't one's own speeches; hut I cannot forbear 
from referring to what leaid on that occasion: 

''One thinK that. we -are both ullited in is that we belie ... e that iB· thi •. Indian· ~ 
'll'llieh i. to have the SiKn- MalHla1 of Hit Maj •• ty'. hand upoll' ita .tafoua, we· -hall. have • 
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loree that is not only ~  but that is. also efficient, and that· when the time of emergency 
<ome. it will contribute not a littll, firat of all, to the defence of India's coasts, and then 
1f need be, to the defence of the Empire. .  .  . ." 

I also went on to say that 'the passing of this Bill ~  a stepping stone, 
.and perhaps one of the most importRllt stepping stones, iuthe fulfilment of 
india's great amhitions; and that, if the time of'stress ever came, India would 
not find. the lwyal Indian Navy wanting. 
• Pan(Ut Lakshmi Kanta Kattra_ (Presidency Division: Non-Muha.mmadan 
Hllral): What year was it? 

Sir F. E • .James: 1934. 

Pandit Lakshmi Kanta KaUra: You were a prophet I 

ISi.l' F. J: . .Tam •• : I do not know whether a prophet is entitled to claim 
.any succeSt; for his prophecies; but I do claim that in this mutt.er my prophecy 
Willi true. The record of the UOYl\l Indian Navy has been ",econd to-,none in 
this Wtlr. This Navy hus a record behind it of over 300 years of gallant seJ:.vice 
in field" of war all over the world. After the last war, in common with many 
·other navies, particularly in comrtl,on with the Royal Navy, this smuil fleet 
.aniffered great lleglect. Although it did useful service iIi the last war, it was 
ruthlessly cut down by the Inchcape' Committee-that l!ommittee which \filS 
prt'l:Iided ovel' by that hard fisted industrialist ,with the iron will, and as a result 
.of his committee'lil recommendations the Indian navy was brought so lo-w in 
:status llS to be about the equivalent of a luxurious sailing club for officials. 
Hydrographic Survey, buoys Ilnd lightshipl:I were handed over to Provincial 
Governments. It was not the Indian navy alone that suffered. I have said 
:already that the Royal Navy suffered similar rQductions and the whole Empire 
knowt\ what a great disservice that has been to her in these days ,of strt-ss. ' 
Siwilsrly the reduction in the Indian navy after the lust wlIr was 1\ Vllr.y great 
<iisl;ervil'c to, this country, for which she even to-day >luffers. The Rawlinson 
Committee marked a turning point, and in 1934 the Hoyal Indian N.avy, aa 
it, W:lS then known, again achieved combatant status. It has justified' that 
stutus in this wilr. 1. have no time to refer to all the exploits of His 
l\1ajesty's Indian ships in the Persian Gulf, in the Hed I:)CIL, in the Indian 
Ocelln. ill the ,Arabian .. Sea and the Bay of Bengal, on the C;O!l.sts of Africa, on 
oConvoy work in the' south-west and south-east. and ill the grent uneal:lY At,lsntic. 
Pandit '''nomt Kanta Kaiwa: And in the Meditel·ranenn. 
Sir r. B • .Tames: And in the Mediterrnnean. I clailll therefore ,th\lt thh; 

:smllil, rapidly growing but efficient force is worth more than II pURsing glmwt:. 
It is worth II role gl'eater than that which h,asbeen allotted to it. 1-'01' years 
the de/enl'e policy of India before this war -and indeed befOl'e the lust war 
has been governed by the mentality of the Bengal Laneer. Tradition dies 
hard. and although to-day the dangers of the north WSPlt lire forgotten, yet 
there still nmllLinf! in many quarters, quarters which are infiuentilll in the· 
dd(moe (rgnnisntion of this country. an outlook which is not he:pful to the 
:!!rowth lIud development of the Royal Indian Navy. I s!lid I hilt to-day the 
d:mgcrs C'C the north-west frontier nre forgotten. We think of t he ~ -  

where the ouly rational form of transport is the air. We thinl{ ·.f the ',(,08sts' 
unci coastal ~  of India,;.. Those are her real frontier'J, nna those are the 
frontip.l'<; on whic'h India must make herself secure in the ~ lifter the ''War. 

AFo 11 ~  of the Defence Consultative Committee I had ,the rrivil£'ge 
of vigiting Foome of the training ~  of the Royal Indiall ~ 
Hi"l MIljt>Fot,v'1; Indian Ships. "Dilawur. ". "Rahadur" and "Himalaya ... -It 
is easy tC' ':;(01' t,hat in the mntter of training efficient per.;.mnel a s<'riol1R bot.tle-
neck ·(-xiRtf.. There is a. very great dearth of trained perROnl)clfor instruc-
tional purposes, and of personnel which ill able to use t,he high1y techniC'al 
machine]"\" which is now nart of t.he naval apparatus of nny sea-going craft, 
quite ap,;rt, from seamanship. T "hollld like here to pny n very. warm trH utoe 
to fhe P!1thllFoinsm and vision of those who are in command of thollP ept.nhlish-
ments. Mv ~ ~  nnd T were deeplv impressed by, the ,sJ)i-:it, by t,he 

~  by the ll:eennesB of the men Rnd hQYs who after ~ period of training 
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, seemed to be quite competent to llUnule even the-most" complicated machinery. 
I would urge that th\ policy adopted in these training establishments should 
be strengthtJlled and extended to the utmost limit. 'fraining for the navy is· 
not fill eURY matter. Not only do you have to establish llew traditions, but. 
old il'udiiioD!;, old seafaring traditions that have existed for .... Dlany years in this 
countrY-W(1 have got to try and recapture them, as, owing to our policy of' 
conc(!Ul.ruting on the land forces, they have been allowed to die out. 

In this connection I should like to bring to the notice of the House certaiD. 
fGets ~  I ha.!e observed in my visits to some of these tstablishments. 
whieh show that even to-day' in the Hoyal Indian' Navy performing important,. 
ard·wus and dangerous duties which have weill. the admiration of ihe whole 
country, there is a serious differentiation in the treatment accorded to its chief 
petty officers, petty officers and rating!! from that nc:cordecl .to similar' 
l11ciubus of the land forces. First of all, let me ask the Honourable Member' 
represent,jng the War Department why it is that the pensions Cif naval ratings-
are still so low? Why it is that they have not Qeen changed since the last 
war:' Why it is that the pensions of the naval rating ure in all case'S no. 
gtcuter 1han half and in some cases us little as one-fourth of the pensions for 
the lndiun' Air Force? How is it that a Government with sucb.great resources. 
at. its command can yet be content to pay 8.. family pension to a (·hief petty 
officer kfter 25 years service of Rs. 8 a month? The House knows that the 
chief petty officer is the backbone of any ship. He is the equlll ill social 
position, in intelligence, in training, of any jamadar fir subedar. Yet he is. 
not treated on the same terms. When he travels, he still has to travel third 
c1a38. Is that the way to treat men who have ..deserved well of their country, 
who have seen magnificent service in the Royal Indian Navy and who are 
the eqlttll of those of corresponding rank in the land forces who are treated 
differently.? . 

Let ~  say again' a word about the training aI:mnmces .. There are ~ 
training allowances given in the Royal Indian Navy_There p.re t..:·aining allow-

~  givell in the Hoya! Navy; and yet the Hoyal Inml\D Navy has to work 
with the Hoyal Navy. Why is there this differentiation in treatment? In 
the HOytJ Navy, any junior rating who has40 do senior ruting's work berQuse 
of shortage of staff receives extra pay. In .-the 110yal Indian Navy, j,hat is 
not the'" cllse. I myself have seen, ill' these trnining estlLb}ishTllcll ts; .juuior 
mtil!g';; doing senior ratings' work for weeb 011 end; but they (\rc not !tllowed 
to J'eeeive extra pay for that WOl'k and in spite of repented requests I'Rm told 
tb'1t the Oov(·mment of India has refused to grant. what I regard rs a just. 
demand. (An Hono1tra/J/.c ?If ember: "How much diel :"ou suggest? j I have 
not snggestedany figure. I have suggested that n junior rllting who ooes .the 
wOl'k cf fl. senior rating should receive an ~ nllovt'luwe r.s !S the case 
in thn ~  ~  

• 'rhen. Sir, 1 understand. that the Government 1111(,1 ·decided. for ren"ons best 
lmown to it l:Ielf , not to construct nny mnrried qunl·ters for the ~  of the 
~  Illdian NAvv. I hope that is not so. If it is so, I fnil to 11l1(iert.-ltand 
~ ~  for I 'know thnt married quarters nre heing (''lnstruct.ed in ,lifferent 

. -]'IlIrls of the. country for the corresponding' mnks of the Indian Air :£<'or('e nnd 
t!Jn Imliul1 IRnd forces. 

Sir,' ~ is one other mAtter which was brought to my attention when I 
. WIiR visitin·' these navAl establishments and that is the question of long service 

~  tlmve alrendy snid that the n'ten who have seen long Iolorvire in the 
nov ... I ]noinn Nav:y. are in mnny cn'les the backbone of its present r.dministra-
tioil, Stnior ratings, petty officers and chief petty officen. Now, in the' 
'U,):val ;'Nnvy, nfter 25 yea", servirE'. provided that Rervice is acromrlflnied. by 
Q' olE,nn rerur.t, the ratine-. ret·tv officer .or chief petty officer ~  receIveR 
1\ .1.lng IIp.rvi('f' mednl IIn<1 II ~ ~  He ~  the ~  (prvice 1.1cdal and 
tlul grntuity 88 of ~  :f he hns put in that service with on 1mblpmished 
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~ He therefore claims and receives that reward all of right, und ~  

who knows'anything about the Royal Navy knows hpw proud those men art: 
io wevl' thul· record of long and faitilful service en their uniform. 'What 
.happclIh iu theUoyal Indian Navy? 1 made inquiries auout this because I 
md two or three petty officers and ratings who had put in long service. I 
.nske(l them where their long service: medals were. ·It uppeurs that, us far as 
the Hoyul Indian Navy is concerned' a grateful Government does Hot r:ive them 
.1:\ 10llti service medal as of right. It says that there shall be so many long 
.servi(:t;!medals awarded every year. I think the number is pitifully ~  

I believe, und my Honourable friend the War Secretary may ('orrect me if I 
·urn ~  three of these long service awards ate given t,very year. In addi-
-tion to the award of the medal, the magnificent sum of Rs. 25 is given as a 
,gratuity, ~ compared with the £25 of the Royal Navy. I do suggest that the 
practice of the Royal Navy should be followed in the Royal Indian Navy ,unci 
>that in any case long service which is deserved should be automatically 
:awardllcl so that the men may have a pride' in the length aud tlxdtll.lellce of their 
.service. ' 

I shull now sum up these matters and ~  I have llOt reentioned, 
.for wtl.nt of time.' I do not wish to weary the House. For these and other 
,1'eI180118, I do enter a very. earnest plea for a better consideration on f·he part 
,of this House, of the public and of Goyernment £Qr the Royal Indian Nuvy. 
Sir, I believe that India's future needs in defence matters will lie in Il small 
-.and efficient army, a larger navy and a larger air ~  (lDterruption.) 
Perhaps my prophecy will again come true and without t-ouching on any 
lnterrial political arrangements which may be made in f,he· future, I venture 
to suggest that some Union of India or in India, 8!ld possibly with other groups, 
-for defence purposes will be necessary. From the point of view of trade and 
.commerce, India is an island, and if she ever wishes to have a m£'rcantile 
marine worthy of the name and tradition she bears rlhe must have 1\ navy 
to protect it. After the war, when the: army is demobilised, I hoJe that the 
Royul Indiau Navy will be consolidated and strengthened. It is not so diffi-
cult, or it will not be so difficult to provide ships after, the war. It ,\ill be 
more difficult to provide men with ·the tradition and the training required. 
May I ~ therefore the hope that with this war the dominance of the 
land outlook will have, gone for ever? There was, I venture to, suggest great 
,delight in many quarters when a gallant naval officer who had sc!rved the 
Royal Navy with great efficiency was appointed as Supreme Commander of 
the South-East Asia Command. We are fortunate in this country to have 
at the head of the India Command a Commander-in-Chief w'ho has 
the confidence of al! cla.sses, irrespective, of their political beliefs. 
-But I look forward to the time when -we may have as a ~ 

mand'er-in-chief n naval officer, an officer who has gradliated in-the Royal 
Indian Navy. Then, I am sure that neglect find diffcrentiatiolJ will 
be a thing of the past, and the Royal Indian Navy will nJt c.nl,V be regarded 
as the sellior service but also as the basic element in the defence orgai;tisB-
tion of Indin. In the future, it is going to he the wings nnd the waves, which 
will be t.hll symbols of India's defence. . 
Now. Sir, I turn from defence matters to deal wit·h one or two q'uestions 
11 connected with demobilization and re-settletnoqt. These, t think, 
P.l!. follow rather naturally on what I have said because, slthough we 

are in the fifth year. of the war v.nd perhaps 8S far as India is concerned Lhe 
most intensivE' and uncomfortable year, the day of victory is Bpproaching and 
with tJl,,'lt thp great prohlem of the change-over from war conditions, to peace. 
This rfohlem of .demobilisation, in this country as in other countries which 
are full." mohilised, will be a very large one. t refer only to the .demobilisa-
tion and re-settlement of the armed forces. I do not I!ay nnything nhoufi-the 
de-mobiliRatioD of industrial workers, war technicians and of tbe administra-
tive services. The other dav in a speech to the Reconstruction Committee of' 
~  our Defent'e ~  made a very imporfant statement, which I wish 

.bad been made available to nll Members of this House. In that statement he 
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ptiiuted out the extent of the problem with which the o.uthorities concernec1.. 
would be faced after the war und he indicated one line of ~  Naturally, 
as II. I>talwart, son of the Punjab, his firtit thought was in ~  with the 
demobilisation of the very large number of soldiers who have been recruited 

.from that province. -And here may I say that the Punjab ~  has made· 
a rcntar4able contribution to India's war effort· which deserves to" be remem-
bered well. Its fQrmer ~  one of India's most gallant leaders, and his. 

. SUI:Cf>BSOr, the present Preinier of the Punjab, and their Ministers who have 
workeu tugether as a team with conspiouous succeBB, .ieserve the ,gratitude of 
this ~  for the contribution which· they have made in Hien, material and 
money. It is, therefpre, but right that they should come first in the mind 
Qf th3 Honourable the Defence Member. I notice that one of the most 
important proposals which he has made is the establishment of cOllective farms.. 
in the P\J:lljab ,y the purchase of 90,000 acres of Crown lands in that ~ 
I notice, incidentally, out of the Central revenues--with a vi8&¥; to . employing 
the soldiers of that province.es they come. back from the war, 6S u token of 
appre(,io.t,ioll of their services. Claims like ·that deserve our Flllpport. But I 
would suy this that the army today, although a bulk of its members came 
origina]!y from the Punjab and its oontribution is still the spearhead, CGDsists 
of very larg£: numbers .. of men from other provinces. It may be true, ay.d if 
it is true it is fortuQate, that in the Punjab there is a great de'al of lund that 
cap be mnde available for re-settlement. But what about the other provinces? 
Where is the land? I' shall be glad to hear if the' representative of the' 
Dei ~  Department in the House can tell us. 'While nppreciating the plan 
for the Punjab, something should be done about the plan for the Central Pro-
.".il1Ce8 or the Madras Presidency which is now making such a conspicuous-. 
contribution to the armed forces of the Crown in this country'. Also, may I 
put this paint. to him? It is not only land that ~  required. After the war 
agriculturaT machinery' of all types will be eq.all3 required. I cannot, of 
course, refer in detail to the figures of recruitment, but BssUIning an army of 
tWQ millioll men, a very large percentage of that army will eome back to· 
peace-tim';, occupations, if not mechanically trained, nt least mechanically 
minded. The infantry men today is not like the infantry man of 25 yp.ars ago. 
He is a man who has to know a great deal about me(lhanical warfare. One-
of the most striking things in recent Russian history is that the agrjcultural 
tractor and machine has been the basis of the present me0hnllical armies which 

- are now winning ~ tremendous victories in the Ukraine and elsewhere on' 
the Russian front. May not it be that in Indi-a it· will be the other way 
round? It will be the mechanical army .. the' men who have leamt to use· 
their hRads and machines in the army, who will be f,he foundation for the-
agricultural regeneration of the country through the use of machinery. I 
wonder if the Honourable the Defence Member or his representative in the 
House could tell us if his Committee is devoting it" attention to that aspect· 
of demobilisation and re-settlement. 

Nnw. Sir, my third point is to deal very briefly with CIle or two nspects 
of tbe reeonstruction organisation in this . country. The present orgadisation 

'of Oll:" Heconstruction ~ built, as it is, on an administrative machi-
nery, which in some ways is now out of date, bas always struck me as being 
rather cumbrous and haphazard. Committees have been sP,t UP without much 
relat.ion one to another. 'The HOU!'1e will remember that there are seven Post-
war Reconstruction Committees set up in connection with the Honourable-
Member for Reconstruction, who is also the" Honourable Member for Food. 
In addition to that, there is R Committee which has heen (let up to cleal with· 
Public Henlth and Medical Relief, set up by the DeplJ.rtment of Education, 
Health nnd Lande. At the same time. I understand ('.;ammitteefl of the 
Imperial Council of Agricultural ResearCh are deali'i1g with reconstruction pIau 
'relitting ~  after the war. On January 17th the Honourahle the' 
Post-WAr Reconstruction Member stated that ~  reports were noW" 
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availa.hll3 on land for ex-seldiers, roads and roAd transport, agriculture, forestry. 
fisheryflnd education. Sir, i, is said. that there is, as it were, at the head 
. of these "arious Committees a Committee which he calls the \Jeneral Policy 
(JonlJlJitte(. That General Policy Committee is ~  ~ ~ ~  the ~
ernment on· matters which concern more than one PolIcy Committee, ana It, 
may be ~  it wiil be asked to advise Government even on J:lntters  which are 
not relatcd to any of the work of other Policy Committees. Sir, I 
would suggest that first of all there is a necessity for drawing together these 
various ('l'ganisations, these ~  efforts into one ~  Policy Council Qr 
. Committee so that the Government may be advised by that Committee on 

~ ('o-ordination of efforts, and on priority of programme, which are matters 
of. the highest possible importance. If that is don!,!, it is '(;Msential tha.t 
the Policy Committee which has t,o advise the ~  -,should be more 
repre:,entative than it is today. If that Committee iR to advise Governmen. 
on matters of co-ordination and priority as between, for example, ~  

and puhlic obe·alth,. surely its present ~  in favour of financial and, 
industriltl interests should be very sub!ltantially modififld. 

JIr. •. I!t. J08h1: Capitalists il)terests . 
. Sir F. E. Jamell I do not want·to see.any partic.ulllr interest dominate on 
that Committee. It should be a COIpmitt.ee which qhould ~ able to take 
the broudest possible view of nIl these matters. 1 suggest, in the first ..l1Iuce. 
that if tht:rc is to be drawing together of these efforts, the composition of 
thitl l'olic.Y Committee needs some moditication. Secondly, 1 believe it is the 
ElXperil'I1C'I. of at least one Committee-I speak from pertioDll1 experience, for 
I am on the Public Health Development Committee-it is the expericnce ot 
the Cr.mmittee ot' whose work I know, that no real progress can I.e made 
unless ttl(' Committee has a Chairman who can devote a ureat deal of his time 
, to its work and a permanent Secretariat. No Committee whose chairman is 
a husy Coune.lIor or the Secretary of an important pepartment (without any 
spadal Swretariat for that work) can really be expected to wake adequate 
progrl·s8. I s'uggest that in the' end, it would be much cheaper for Govern-
ment, if they took some of· these main Committees and gave them their own 
Secre.t8rlat and their own independent Chairmau so. that they cnn work nt it 
and complete their task. 

Thirdly, it is most· essential that the public should be told more than it is 
told of the work of these various Committees. I have already read qut the 
statement of the "Honourable Member in charge of RecoDstruction last January 
to the 6ffect that comprehensive reports are now a-tailable on land for ex-
soldiers. Where are they available? I myself have Ltot seen them. Cun 
one buy them at any bookstall? Or bust we write to the UOVel'IlIIlent publi-
catioll department for them'! Roads and !'Oad transport: I have· seen occa-
siolln1-noticef! in the Press, but where are the reports about I forestty and 
agriculture aud education? We have seen a lot of the Sargent's Report, but 
it still I'equires to be ~  and put out in more convenien. lmd read-
able form for the .general public. Sir, there is a great cleal of public' interest 
in leconstrllction. My Honourable friend the Member for Information and 
BroadC':tlltillg has no need to place special emphllsill on that. It is there all 
right. Wnlltever the merits or the demerits of what is ealled the Bombay 
Pilm may be, ..there is no doubt that it haR created tremendous interest. 'the 
plul! itRelf i;; written in fairly simple language and is conta.i"ned in Rrnall booklet 
form, Afttr the last war, there was in the U.K. a Ministrv for Reconstruc-
tion and onE; of the interesting things which that Ministry did was to prepare 
reconst.ruction pamphlet on various subjects, these did ncit retail ~  of 
Government. Of course, if you wait for them, you may h",ve to wait for a 
10118 time. But they put out in convenient fonn the various rf'Ports which 
were heinl,t collected from time to time from the various Depsrtmenta. I 
suggest, therefore, that there is real necessitiy for the writing up of BOrne of tbese 
rep.'\rts that are ready and are suppoad to be available in abbreviatied and 
simple language so tha.t the people may know ,hat the" Government are 
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working out with great determination and vigour some of, these plans for post-
war development. Now they know ~ little. But when they get a useful 

~  like the Bom?uy plan the tendenoy is to assume. that it. is the 
only thing that"holds the field and that the Governmtmt are dOlOg not.hmg. I 
suggest tu my Honourable friend that they would lose nothillg but guin a very 
great deal if they were able to produce some of these plo.n" v)hich lire now 
avuiluble ill simple and readable fonn-on the lines of the booklet which had 
~  a wide circulation a short time ago, called .. HamaTa HinduBtan". 

Now, Sir, I said, when I started that I would confine my remarks to thTee 
particular aspects. I ha:ve told my st6ry and I will. now eonclude by suying 

~  the FinanoeBill, wliioh I hate hitherto not mentioned and for which 
my Honourable friend is no doubt. grateful, . the Finanoe Bill provides the 

'slllewB of war for men and munitions., It may contain, it does" contain much 
of which I would complain under normal circumstances; but I mn prepared 
to say now, let it· go through, und good luck to those who have ~ steer India 
·through the next year of war .. In doing so, I would like to r,ay, und I may 
not have another opportunity of doing so, with what. admiration I have 
watched the Honourable the Finance Memper during tihese five years, five very 
diffbult years, steering India's financial ship through extremely difficult and 
turbulent Hear, with such great vigilance \ courage and competence. He haa 
just he<3n given an extension of his appointment for another twelve months. 
I was not quite sure whether my Honourable friend, Mr. Krishnamachari, was 
glad or sorry about it. , 

Mr. T. ~ Xrlab.n&machan: But what do you think about it? 
Sir 1' .•. ~  All I would say is, knowing the Honourable the Finance 

MelllOer. I realise ~  this must be his response, a difficult response to make 
und.er the ~  ~ ~  ~  the call of duty. It is in that Bpirit that 
he IS shouldermg hIs, responsibilItles for another year. I think therElfore he 
is entitled, if not to the gratitude of this House, at least to its ;upport Il'ld its 
sympathy. 

Mr. Abdur Baaheed Ohoudhury (Assam: Muhammadan): Sir, I 'tim glad 
that the Indian army has done wonders in Africa. I am also glad that the 
Allies have inflicted a severe defeat.on t·he Japanese in the Arakan hills recently 
Sir, 1 come practica.lly from the war zone. My neighbourmg districts Head-
quarters of f::lilchur and lmphul, have been continuously bombed and ~  in 
today';; papers, we find that SHchar has again been bombed. If the valiant 
Eighth Army who did wonders in Africa were brought in to India for the defence 
d thll eastern border I would have nothing to say. But I have some doubt as 
tv whether all men.sUl'Es necessary to defend the eastern frontier are being 
undertaken for the purpose of e.afeguarding that particrular area. Instead of the 
Eighth Anny I find the Chinese, the Americans, the' African Negroes, the 
Colonial Anny of British and Indians are fighting in thatfrant. To fight is fl 
very difficult task and it requires a heart to fi€ht and a purpose for which one 
has to fight. If I could understand whether these different forces and these 
different nationalities have got the same war and peace ideal I would have 
been without anxiety about my frontiers. But whether I look to the west or 
to the east I find that the Allies are not looking at things from the same angle 
of vis-ion. If we look to the west we find that England is not looking at things 
from the same angle of vision as Russia is. Similar is the case with America. 
I find that instead of putting their whole heart into the Annagedclon the 
Allieq are already busily engaged in .finding out how to divide the vast terri-
tories oonquered among themselves. In the beginning of the war it, ~ the 
common aim of the Allied powers to defeat Germany, but now 1 find that that 
has slackened. The rapid advanc£' of Russia has put consternation into the 
ller-rig of both England and America and they are no longer keen about the 
defeat of Gemiany. It looks as if the allies are not encouraged by the progrf'ss 
~ thE' war on the western front, . beoause if Russill is ¢ven a. free hand with 

Germany the whole of Europe will be Boishevised and both F.ngland . and 
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. .America will lose the capita.lism with which they have been exploiting the 
.61itu·e world. 1 am not so much interested in the western front·as in the 
·tlllstprn front. Here also I find thutt- peopl!'l are looking ,at elich otber with 
suspicion. RUBsia is not at war with Japan; Hussia does 110t like thut America 
sliouid coine near ber. England it! not keen about the defeat of Japun now 
becuuse even England does not like .that America should COUle and takepos8es· 

.sion of her previous p058e88ions. Thul being tlw situation, I do not- understand 
how these divergent forces can, tight an flDemy who is so notorious in doing 
'Wouders,and specially as that enemy is helped by a new factor, I mean thEl 
Indian army which is stronger than that with which ~  brought about 
the independence of Amer'ica and much larger than that with which De Valera 

'brought about the independence of Eire. So I have my own suspicions and 
I wish t.he authorities here and at Whitehull to look into the matter lind see that 

';8 powerful force like the Eighth Army fights in the eastern front. in order ·to 
keep the ~  at bay. . 

'l'h& next important subject to my Inwd is teu. It is a vel'Y importaut thing 
iIl the 20th century. It is, helpmg Government Wltli revenue.l1l1d it 18 giving 
tLl! people one of the nicest beverages of the century. A oup of tea. in the 
.Dloming, everyone .will agree, is one .of the best luxuries of tbe day. If that 
,tea is in danger neither GoverJ;lIllPnt Dor the people would look at it with'l!!ase. 
It hus supplied Government with good revenue; it gives them ·~  
super-twx, corporation ~  excesii profitfi tax aLd what not. Over IlDd above 
tha,t it is giving Government 1£ special local rate, war risk insul'ance premium, 
war injuries insurance premium und what- not. I would have Deen glad if the 
tea industry were in 1& position to pay Government more. The imposition of 
the new duty will have. the effect of stranguiating the ~  if remedial 
measures are not adopted. Now, in order to understand. the position of the tea 
industry, specially of the small growers, I may tell the House that for the lust 
two years the small growers have been put to different measures of difficulty 
wnich have broug4t the small growers to the verge of bankruptcy. In order 
to understand this I must say a few words by way of preliminary. investigation 
of the condition of the industry. The ·tea industry was in a very difficult 
po!>ition in 1930-33. The best urains of the industry with the co.operation of 
Government brought in measures to save it. The Tea Control Act was passed 
'in 1932; it was extended for another .five years in 1988. In these ten years the 
_o\ct worked well; both the large growers and the small growers could make 
;tlH;!ir concerns go on inprospeni;y and they could help themselves and Govern· 
ment. There were two 'principles involved. in the 'fea Control Act. The first 
'Was that the production of tea was controlled, that is, it was brought to ~ 
iRcule of supply and demand. In the first· place, the higbest production was to 
be 85 per cent. Out of this 85 per ce11t., about 15 per cent. was meant. for 
,lo::al consumption in India and the balance for export to Engiund and other 
-COUll tries. 'The large and small growers were given an export quota up to which 
'they could export their tea, but as the Indian growers were the ownel'S of small 
aclrdens and as they did not export tea ~  they preferred selling their tea 
'in Calcutta. market and then export right to big growers. That helped the 
·small grower, and the large grower also had ~  This went on up to 
1941. In 1942, two factors came in and the Government, I believe, were in. 
different ~  to the difficulties of the small growers. Instead of control. 
ling the production ~ before, the Tea Controller allowed the tea ga.rdens to 
rrcdllce 125 per, cent .. as against 85 per cent. previously. That menns if . you 
BIlow 15 per cent. for consumption in India they were given 110 per cent. 
E'Jr!,ort quota in place of something like 65 per cent. in the. previous ~  This 
put them in double advantage. By the use of expensive manures the large 
grower. could produce. 125 per Jent. and they could export 110 per CAnt. of their 
crop WIthout purchaslDg any export right from the small growell!. This put the 
small growers in dabble disadvantage because on account of the large export 
QUota. being released, the export quota of small growers hecame unsalenhte. 
That hit the small growers. Then again. in 1942 the GO'vemmept introduced 
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the system of purchutle of tea by themseJves. That hit the sm8lLindusiiry a. 
good deal. I will just explain llIy point. The- Government introduced the 
&ystelll of panel of brokers. Hoth the large and the l!lUull growers have Gov-
erlUllt:nt COlltl'UctS. III the calie of small growerR, this pauel of _brokers rejected 
60 pElr cent. of their tell us being below st,BndarQ,: only 40 pel' cent was accepted. 
The ~  tea was l!old in thtl local market at abom ten unnus a lb. in 1942. 
In 1f14t\ it has ~  selling at foul' a1lnl1S to 5 anxull! a lb. That has hit th& 
iJldulOtry ~  Let IDa givl'l YOli a concrete example: A 1IDla,:l1 ~  pro-
duces. say, 500 ruaunds of tell. 60 pel' cent.-BOO maunda;-would be ~  
by the panel of brokers and only 40 per cent., say, 200 mds. $ecepted for Govern-
Il.Ient contract and ~ would UP. sold at 4 annas-totul amouDt realised for 
this would Qe Rs. 12,000 at 12 Rnnas 8 lb. for 200 mounds. 300 maunds would 
sell at 4 annas a lb. for R'I. 6,000. So. in all the garden would make :as. 18,000. 
The cost of production hus illcrea!'ecl n good deal recently on account of high 
Jirices of other cOffillloditiea. ~  and concession given to the lubour. Nobody' 
enn produce tea ftow for less than eight a·nnus u lb, If we ca'culate the cost; 
at: say; eight annas u lb. that menns the cost of production ulonc would r!ome 
to Rs, .... 20.000 whereas the producer gets Ra, 18.<;>00. That is to say •. the garden 
incurs a -loss of Rs. 2.000. And now comes tiw new taxation of two annas per' 
lb .... The Commerce Member. ~  prohHbly ~  that the. new taxation will fall 
on f;hc consumers.' But I have got a jlrave dtmbt whether it will fall on t.he 
consumer, because the question of quality *il1 be broug'ht in ~  and the new 
tax will. therefore. fall on the industry ngain. specially _ on ~  growers·. 

Sir. I have got a word to say about valuation. No tea is availa.ble for less 
than Hs. 1-8-0 alb,. not even the worst quality of tea. Even the rubbish of 
L<>pchu. Lipton etc. ~  we are having in Delhi cannot be had for' less than 
Rs. 1-8-0 a lb. I can assure the House that the . rejected tea which the brokers· 
!;ell at Re. 0-4-0 is mUllh' better t.ha.n this Lipton, IJopchu, and so on. They 
purchase the rejected tea at 4 annas a lb. in Calcutta ma.rket and they put it 
in their brand and sell the Rams to consumer at Es. 1-8-0 a lb. under the name 
IJipton, J..opchu, et.e. Therefore. I say. Sir. that if no remedial measures are 
brought in. this imposition of a new tax will kill the industry; eRpecially thl' 
small growers shall have to dose down. . 
. Then, ~  ~  was a ray of ..hope ill H143' that we would get some sort 01, 
COllJptHlsatlOD from the Defence Department. We entertained high hopes that 
tIlt: Defence Department would give compensation for the diversion Of labour 
fr01":1 the tea 'indul!try to different war projects. Circulars were issued by the 
ludian Tea Association in this re&pect. 8uddenly eume a circular that 'thoBe 
who have not I:!ent their OWlI officer nlong with their labour to recognized pro-
jbCts will not be'allowed uny cOl'npensatioll. Sir, the small owners have always 
co-operated ~ large owners in supplying labour to war proje.cts. If only they 
knew that they would not get any advantage by senping their labour with the 

.u'(t>ighbouring big growers they would have kept on the lnbour to work for' 
tlJ,em. but they acted in good faith and sent their hibour. Ana now you say 
'you cannot get any compenantion because you did not send your own officers with 
your labour'. Sir. we brought our difficulties to the notice of the Honourable· 
the Commerce Member early in 1948. He tried to give relief to the industry 
by purchasing export rights at Re. 0-2-6 from the small growers. The Tea' 
Con voller asked for tender!! from us and we" submitted our t-enderR. He was: 
110 pm'chMe export rights for 1942 and 1943. and then one nne morning we got 
Il cit'cuJar tha.t no 1942 rights would be purchased by the Tea Controller. We 
hElli to pocket that. Then we submitted tenders for 1948 exports rights. OUI"' 
big growers boycotted the Bupplementary .. contract. If they had not. the Tea 
Controller'would have been able to get tea and would have been in need of 
put'chasing export ~  Thnt iF! the condition. Now. we are on ~  verge of 
bankruptcy and unle!ls we Bre gIven some help and unless Government look 
at things sympathetically. the prnall gt'QW8l'11 1ffl1 have to clORe their ~  
The Income-tax Officers will find this year 'that a ~ portion of' the tea 
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indulitry is not in a position to pay him any tax, leave alone the corporation tax, 
super tax, etc. , . 

I would, therefore, suggest· that the export quota should not be given for ~ 
tha11 65 per cent. of garden produce 3S before. If auy grower is ,in need Of & 
bigger export quota, let b,im purehllse his requirements from the small growers 
as was done before. The next Imggestipn I would mnke is that tea letching leRS 
than Re. 0-8-0 or some such figure, should be exempted from the levy of the 
DeW duty on tea. That would save the industry. 

Sir, I think I am the only representative of the ~  tea-growbrs ~  I 
except a reply from the Honourable the ~  Member. I brought this 
point up in the course of. the general ~  c1f budget and I expected to get 
• l'ftply from him as to how the small industry could survive but he did not say 
R word. _ 

The BOIlourable Slilereroy RUmlan: Silence ~ ~  QleaD consent in thiS' 
~  . 

lIr ... Abdur Rasheed ~ ~  If I cannot move the ]'inance Member,· it 
il> not my fault. He is determined not to be moveda:nd give any relief to the 
industry. He hnl> been given liT! ~  for a year, and if the Assembly 
goes on for another year, he lI'iii have to admit next year that he did not get 
any tiling from the Rmall growers hy way of income-tax, etc. as· ~ are mak-
ing no profit since 1943. . , 
. ' .'1'he BoDourable Sir Jeremy Raisman: The tax is only on income I 

lIr. Abdur Rasheed Ohaudhury: Next, I take betel-nuts. Much has beert 
said by my friend Mr. KrishnumnchRri and so T do not like to say very milch 
more a,bout ~  But I fail to understand bow betel-nut as a whole can be taxea. 
There is the raw betel·nut und there is the eured bet.el-nut. The latter cnn 8e' 
tuxedo How are you going to t,ux the rAW betel-nut. The people pluck it from 
the tree. Will the Government kellp rm InspEl.ctOr to watch when the people-
pluck Rupari from the tree? I suggest, Sir, that the rigor of the whole thing 
will disRppear and the people will he saved, if only the commercial portion is 
taxed, i.e., the cured portion of the betel-nut. ' -

Now ~ tobacco. It is the only luxury that the peasants and the labouring, 
.clusses indulge in. I do not see any logic why this lUXury of the poor people 
should be taxed. According to me the tobacco used in the Hookah and chewing 
tubac(;O should be extlmpted fron,! the duty. 

Now, t:)ir, the more, 1 reud the figureb given by the !<'inance Member in thtl 
Budget, the more I get confused. What is there that necessitates the imposi-
tion of fresh taxation? Our cxisting sourceli' of reven.ue are yielding' their 
DJRximum. We have the largest surplus in the history of India and still the 
HOllourable the Finance Member goe,; and finds out new, sources of taxation_ 

~  is a mystery unless one looks at things critically. The trouble is t·hat he 
h8lil not only to find money for ~  but he hal> Rlso to find mone'y for America. 
and British colonies. That is why he is not satisfied with ihe existing sources of 
revenue. He required more IIIoney not only for himself, but for the Dominions. 
and for America. 

The whole policy brings in,nn innovation, and it ~ this: that India jj t() 
recognise the partnerRhip with 'Hill ~·  Government, 'of ~  Dominions 
Imel America. The Dominions arc not simply satisfied with mere words. They 
",ant to establish their right to exploit and this explains why tQot Dominion 
~  the Right Honourable Casey, has been brought in to be Governor 

of Bengal. The Americans here are ~ land. They are making aero-
dromes. ' They o,re making cities after cities. I mav mention one only, the new 
Washington town near about Burdwan. They have roads named as Roosevelt 
Road, WiUkie Road, and with a drainage scheme costing one crore of rupees. 
Trese are measures which show that they are not simply passers-by. They .... 
hn,'e come to stay ~  we in India have to recognise the overlordship of the 
tTnited States of America and thE' Dominions along with the .overlordship of 
HiF; Majesty's Government. 
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Now' about the method of taxation. We ure accustomed to Finance Members ' 

~  the intelligentsia of the country but not the. feelings uf the masses 
.to.gUlll8t the Goverument. But ~  present Finance Member is not only defying 
the intelligentsia of the country, but he bali excited the IllUl;Ses agtliul:!t Guvern-

.l\lt:ut oy his taxation IJroposals. Go anywhere in the count-l'y and the nnrest 

.you 'fiud there can only be compared with the excitement of the times, _about 
which the late BankiDi Chundra worte hilO book Ilamed .. AnuudaUiath". The 
ricL', the poor, everybody is excited. over this method of tuxation, and they 
all l;tlj" that it is unnecessary. The Honourable the Finance Member could 
huve avoided taxation and I eRn suggest wnys by which he could have met the 
.lletlcit. We have got large bulanees ~  foreign countries by way of sterling ~ 
.doILu· baiances, and if a portion of thebe were utilised to meet current expendl-
t\lre, it would not have been necessary.to levy duties 01l" kit<:,heID.articles toO to 
: say , on, ~ ~  on ~  tea ~ coffee. Then. he could. ht.ve ~  
'more money m oroer t6 tIde ovet the dIfficulty, but he IS not satisfied WIth thIS. 
'Rc il>! borrowing and he is taxing. He is impoverishing the country. The result . 
will be when we have got to borrow again people will derp.and a higher ra.te of 

-~  . 
Nc,w, a word about control. I would be very brief on this. We have seen 

-the Gt"svernment col1trol in the case Of foodstuffs. First there was control, ·then. 
there was no control, and nguin there was control. While this sort of experi-
ment .goes on, Indio. suffers a good deal and she suffered especially in Bengal. -
Do we find any improvement? A.ccording to me, there is no improvement. 
~  control rate of rice, for instance, in Bengal, as we heard'the other day, 
is MQlllething Uke Rs. 18-8-0, but I caD assure the House that in no town in 
Bengal and Assam is rice selling at les!3 than Rs. 20 a maund. Then where is 
the control? What control have G9vernment got? , Is it that when they fixed 
the price the idea was that --this 'price should not be enforced? I think' it is 
like that. Then let us take the case of cloth. There also vou find the same 
1hing. If you go to the ~  wbat do you find? The shopkeeper says, "bere 

. 1S no cloth". If you press. him, he brings out something, • 'here is some cloth. 
YOll can take it". Then you find though there is a seal on the cloth there is no T,rice mentioned. 

The Honourable Dewan Bahadur Sir A. It&maswami lIudaliai: He can be 
-proRecuted for this. , 

Dr. Sir Zia Uddin .Ahm14: What is the fine? So much contribution to the 
war loan I 

Mr. Abdur KaaJLee4 'OhOadhury: There is no cloth in the market .. Then take 
-the standard cloth. People go to purchase standard cloth. 

Sir Oowaajee .J8ibaq1r: Are you talking of Assam? 
IIr. Abdur Balheed Olloudhury: I am spea!dng of Assam, especially of the 

"town of Sylhet which is a very important town in Assam. People go to purchase 
lItandard cloth. You find the godown closed even though you go there twice, 
·thrice or even four times. For days the godown is closed; it is supposed to be 
in charge of an officer, and when that gentleman comes nobody knows. This iR 
·the condition regarding cloth. 'There is no control of price and we -have to 
<purchase things from the market at such prices at which 'we can manage to get 
them. The question of control is a myth to the people. Why are the Govern-
ment so slack in enforcing their control? That is the question that is asked 
-everywhere. Are the ·Government 80 inefficient that they cannot control the 
prices? No. Government is quitE: efficient, but how is it that· they are not 
"keen on .enforcing this control price? And critics ascribe many things, and one 
is that the Government want to keep famine conditions in the QOuntry so that 
they may get more recruits for the army. 

Dr. Sit Z1J "'Uddin .Ahmad: It is just the reverse. 
The Honourable Dewan Bahadur Sir A. It&maawaml J[udll1ar: Are you one 

of those critics., ..... 
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lIIr. Abdur Rasheed Ohoudhury: l)eo1l1e say. 1 am not suying myself. 1 

bring to the notice of Government what peollk say. 
i"he Honourable Sir Jeremy Ralsm.an: The Honourable Member keeps on. 

repeating the stale epigrams which he mentioned about three mouths ago. 
111'. Abdur ltasheed Ohoudhury: My Honourable friend, Mr. Krishnamaehari" 

.j;ouched aU the aspects of the question. of foreign .' balances.. I won't simply 
repeat his arguments, ~  is a practice to "'nich 1 am not uccustome<J.. But. 
only one aspect of it is this. Why is it that foreign countries, suy, England,. 
America, or the Dominions, are supplied. with our articles lit pre-war rates? 

The Honourable Dewan .ahadur Sir A. Ramaawami Mudaltar: No. 
Mr. Abdur Raaheed Ohoa.dhury: You are supplying them at - ~  rates. 
The HonOW'abIe Sir Jeremy 'Ralsman: What:> . 
1Ir. Abdur :B.aIheed Choudhury: You ure supplying iron goods, jute gooas ~ 

other things at pre-war-rates. .• 
The Honourable Sir Jeremy Raisman: No. 
An. :8:onourab1e )lember: You are supplying at control lIltes. 
JIr. Abdur Rasheed Ohoudhury: 1£ the f'onourable the Pillllllce Memk.r is. 

satisfied that .he is right, I leave it at that, hut 1 have brought to your lIotice· 
the impression that people have got. Regarding the utilisation of these balances, 
Mr. 'KrishnaIl}achari has dealt with that question olso. I also submit that our-
sterling balances and dollar balances should not be allowed to acoumulate to, 
more than 1000' crores, and they should be utilised now.so that people Hlay get. 
adequate advantage out of it. 

I now come to the Province of Assam. Let me teU the Honourable the, 
Finance Member what contribution Assam is making to the finances of the ~ 
tral GQ.venll11cllt, 'and how Aflsum is treat.P.d in the cllse of flcrvicefl and the loaves 
and fishes in the Central ~  'In .1939 Assam was ~ 
something like 23 crores to central revenue per yeur, by way of customs duties on 
machinery required for the tea industry, by way of customs dutJies .. :-.. 

'l'heHOllOurable Dewan Ba.Iladur Sir A. RamaIWami Mudallar: 23 crores? 
Mr. Abdur Raiheed Choudhury: Yes. 
~ Honoura.ble Dewan Bahadur Sit' A. :R.amaswami )ludaliar: Annually? 

'Kr. Abdur Rasheed ChoUdhury: Yes. 1£ the Hon0Ul'uhle the .F'innncl' ~ · 
Ler will collect the figures, he will find that Assam ifl contributing something 
like 4 timefl her Provincial revenue io the central coffers; I 8m mistnkl'n. it is 
~  times her revenue. The prCRent revenue of Assam is something like four' 

crores, Ilnd A,:snm is contributing 23 crores to til(> Ce..ntrnl Government . . . 
Sir OOwaajee Jehanglr: How mllny crores of rupees WOI th of mnchinery does. 

tea take every yCllr to get Rs.· ~  reveJlUe from custoTl!s dutieF;? 
1Ir. HOO8eiDbhoy A. Lallj" (Bombay Centrul Division: Muhnmmndan· 

Rural): Please hear wHat he has got to Ray, no\" he makes up that Rs. 23 crores. 
Mr. Abdur :B.aIh.eed OhOudhurr.--It is. not ~  alone; there aii income-

tax, super-tax, petrol tnx, etc. Assam s contrlhutlOn to the Centrnl Govern 7 • 
ment is Flomething lilte five times her provimial revenueR. Assam has 'got Il 
population of one crore out af a totnl of 22 crore!" .of the Brit,ish Indian Pro-. 

vinces. If the populntion hasis is taken. into considerution, Af;sarn is . 
.. P... entitled to one.fifth of 'the loaves amI fishes of the Central 

Hovernment. If the contrihution point is tnken into consideration, Assam is 
pntitled to mort'. But what hns Assam got ano whnt is Rhe getting,from 'the 
lonves, and fishes of the Centrnl Government? Here I have got B statpment 
about the CentrBI Services. T refer to /l. question put by my friena, Mr. Klllndhar' 
Chaliha. No. 1206 in 1989. In reply to that, the Government gave a list of the· 
appointments held by the ASSAm people. This is whnt I finel. Tn the fndhm 
'Veterinnry Service, there are alto!!:ether 10 nppointments in the Gnzetted Rnnk. 
Assam. hnf; got none. In the Tnollln Educational Servicp there nre n!togeth",r 82' 
1I11pointmenh'l nntl ASAnm hll!'l !:"Ot onh'. one. In the ~  AgriC'ultlll"Rl ~  
therp lI"e nltogether 4R gnzettell [IT'nomtments of whIch AARam h!'R jlot. 1111. Tn 
the ~  ~  Aerviee. AAf;Rfl1 h1\<; got no ~  In the Tnn!"n 
'Forest ~ ,Service. ~  hAS got no representatIon. In the IndIan 
Medicnl Scrvic(' t:lf're nre · ~  213 appointments Rnd of these ASAnm hRa: .. 
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got only 12. Now, Sir, if we asj{ questions as to why Assam is so badly 
rt'presented in the Central Services we get the reply that appointments are not 
made on a provincial basis-very nice reply to a 'province which contributes five 
times its provindal revenuti w the ~  Government. I hope the Honour-
;able the Finance Member will mQke a note of ~  The Province of ~ 
.deman..ds a reply from the Government of India as to why Assam is so badly 
represented in spite of hei1arge contribution to the Central Revenues. 

Now, 1 ~  to say a word about the efficiency of the services. It will. not 
Ibe out of place if 1 touch 011 this question here. 1 find that the higher services 
:have :ost their power of control. Tne other ally here u. question WQS asked about 
:fi.OlUe appointments in the Calcutta. Customs J'epartment and ~  Honourable the 

~  Member replied thut he forwarded his views to ~ Collector of Cus-
toms and he did not know anything more und we get this sort of reply always. 
\Ve. do not know whether the instructions oC the higher officials .are follow.ed or 
not and nobody cares to find this out. This is not the case with, the Customs 
Department alone. That is the case with all the services now. AU the officers 
.consider themselves independent, beyond reach of anybody and beyond. the reach 
.of the complaint of the people. If you go to 9ee the Collector, he will say 
"jur8at nahin.' This contagion has spread even to the Indian flervice such as 
Deputy Collectors. Even they would not J\ee the people. Most of them do not 
like to see people without cards nowadays. The services have become so exclu-
·sive that they are no longer in touch with the public w.hose servants they are. 
The result is corruption, more corruption and corruption everywhere, because 
there is no check by the higher officials on the lower officials and bribery goes on 
increasing every year. Nothing can f>e done without bribery these days. If 
you go to law court, you find that you cannot approach the court unless you do 

· ~  ~  the court will be horrified to know. You cannot have a process 
served without oribing the peon and they have become so bold that they ~  

.demand ba.k8hi8h, meaning bribe. So, corruption has taken a violent form and 
without that nothing is possible in any- Department. The remedy ijes in the 
higher officials setting npurt a portion of their time when thQy can be approached 
by everybody who has got anything to-say. Unless the diRtrict oflhlials and 
other higher officials are enjoined to do u thing like that corruption will not f':top. 

-!'here should be a complaint ('IAicer in every important centre and there should 
hH Q complaint register kept· in the offices of the local bOfrd& and municipalities. 
If anybody wants to make a complaiut, he. should cnter the complaints in the 
book and the registel' should be looked into by the ~  officer. That 

· ~  be done and it will have a salutary check on bribery and corruption. 
Now, Sir, we are paying increased. taxes and we.,are doing that ungrudgingly. 

· AU of we are anxious that this devastating war should end anq,. all' of us are 
· anxious that the Allies shoulq win. We are all encouraging the people to join 
the war service for this purpose. 'But, Sir, whenever anything goes ol1t of your 

• pocket,' it is the rule that you want toJmow what for you are paying that money. 
In the last war the slogan was that democracy was in danger and the Allies 
were fighting to bring in freedom to the weaker States which had lost their 
independence. The war was fought to a finish lind we made our contribution. 
But when the question of settlement came in, India remained as she was. In 
·this war the slogan is a bit clearer. It. is for the safety of the British CQmmon-
wealth of Nations tbat t·his war is bemg fought. We_are interested in it and 
let me explain to you what the British Commollwealth of Nat,ions means. The 
British Commonwealth of NationR means the domination of the world by about 
~ crores of people including the Dominions. These 6 c1'<?res of people want the 
domination of Romething like 60 crotes of people belonging to India and other 

, countries. In other words, the British Commonwealth of Nations meRDS that 
· R British and a ~  of .the Commonwealth has something Jilte 10 slaves 
tinder his control. In ether' words, the preservation of the British Common-
·wealth of Nations· menns the continuance of India's pri!Jsent slavery and its 
.dominatirln h:v th", 'Briti"h nncl the Domin:on!'. ~  it was not so bRd 
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.but now the Dominions and even the United States of America have been 
brought in with Britain and India's bondage is beset with BO many difficulties 

.that we do not think we will ever be free. ·Such being ~  case, we are not 
interested in the British Commonwealth of Nations. After all, what is it? You 

. remain free and you become richer. ~  is tliat to me because I am not 
free and I am growjng' poorer and poorer e very day. So this ~  does not 
interest us. .. 
, . (The Honourable Member made a pause.) 

kr. Deputy President '(Mr. Akhil Chandra Datta): I think the Honourable 
Member had better finish now._ 1Ir: Abdur Rasheed Choudhury: Sir, a word about post-war recollstruction 
and then I finish. Paragraph 52 of the ,'Honouruble the Finanoe Member's 
"Budget speech has giyen us an idea of the post-war reconstruction. In that para-
,graph he bas said that a forward policy of industrialisation liaR been planned in 
·order to raise the standard of living of India. Now, Sir, it at once brings in the 
. question: Who lowered the standard of living of Indians? And how are you 
interested now in the industrialisation of the country after killing its industry 

. once,? About' a hundred years before, Britain, India and Japan 8lld, other coun-
tries were almost on the same economic level. Everybody had about Rs. 100 as 
per capita income. But now in tlu! case of other countries the per capita income 

-has been raised to something like Rs. 1,000, the per capita incom.e of India 
,has come down to Rs. 65. Only ,the other day, in reply to 8 question, the 
Honourable the Finance Member amused us by. saying that steps were not taken 

,to raise the standard· of living of !ndians before because 'he was not concerned 
-with that subject and because he had no voice in the ~  It might have 
'been done by his predecessor for which he cannot bear responsibility. The same 
might be said about him. . He is imposing taxes to find money for this industrial-
isation. He has got one year's extensiOlf and he mqy lay down a policy. When 

1ms ,successor ~  come, he will Bay: "I am not responsible for this policy and I 
am not going to fo!Iow it; I will ~  my own policy". So long aa there iR no 
change in the ~  of ~  which is responsible for the poverty of 
the country, your bright proposals of industrialisation of the country and post-
war reconstruction ure simply bombastic words and -we do not ~  in them. 
'So, if you want to industriaIise the country, change the system of administrat.ion 
'and then you will' find that we are all interested in it. It is not an impossible 
thing to raise the standard of living. The other day we were discussing BQPlbay 
-plan and we showed how money could be had for it. If there is a heart to do 
.a £bing, money comes of itself. But that; heart we cannot supply. Let there 
'be a heart first. ' 

The BOIlOUlable Sir .Jeremy .... smaD: I do not see the Honourable Member 
'having the heart to facilitate money coming of i.tself judging by hiR ~  
:about the taxes. . 

Kr. AbdUl KUheed Choudhury: Taxes we are paying and we wiU pay more. 
H we survive, we will pay. If we do not survive, we are not interested in your 
"taxation.. I do not say that I am not ready to pay taxes. I knew that taxation 

~  very im'portant institution to keep the country in proper order. There need 
not be /lny -ioubt about that'. But if you wnnt to have any post-war reconstruc- ' 
-iion, ,change the system of administration. Let J ndia have 8 hand in its ad-
-ministration, and then think of this post-war reconst.ruction. At present we 
'have not got auy hand in this administration. You simply frowned at \IS when 
-the question of the s('rutiny of the Central finances was ,raised, you Raid tbat 
,even if there were 40 defeats, you would not budge an inch. You do not like 
'any scrutiny. We, who live in the int.erior, Imow the abuses that are going OD 
·and how the money is being wasted Bnd tha't knowledge of ours forces us to 
-come with the ~  that the Central fin·-nces require more scrutiny than at 
'present. T cnn· give you one example. 
, [At this stage, l\{r; President (The Honourable Sir Abdur Rahim) resumed 
ihe Ohair., -

The other day, Rll arell of about IlO square miles wos notiftedfor occupation 
'trv the Ameri('an Ift'mies. The inhabitants wet'e onlY' given '48l1oors notice to-

o • 
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quit their houses. It was done. 1'hey paid the inhabitants a compensation of. 
two bllms for removsl of part of their houses. This was in ~  village of 
Akhalia in the district of SYlhet. On the third daY, another notice came m. 
saying that ~ were not going to occupy that area. So, .these 1wo lakhs were 
wasted. Similarly if you go and look at Sylhet Aerodrome, you find hundreds. 
of bags of cement lying as stone without any use. The Government spent some: 
lakbs of rupees on a ~  from Sylhet to a place called Brahmanbazar. In one 
year they acquired land and they . raised the level of the road and they were--
going to make the road into a first class one spending money like water. After-
three months were over, the whole scheme was thrown out and the money spent. 
on the earth w"'s wasted because the earth was washed /4way by rains. These 

-are some of the things which require scrutiny by "the Central Government. You. 
may frown and fret at my suggestions but the faet is you ure sqlllulaering nway 
the money and your control is not sufficient to check the abuses '()f your Depart-
ment. As I told you I come from the war zone and anything that I speak' is.. 
from personal knowledge and experience. Sir, I do not want to take much of 

- the time of the House, and '\vith these remarks I resume my seat. 
Sir Vithal No Chandavarkar (Bombay ~  Association: Indi9.n 

Commerce): Sir, I rise to support the motion before the House, nO.t ~  I. 
whole heartedly support all the detailed proposals of tbe 'Budget WIth wluch I 
shall deal 'later but because when a war is .on, whatever' the constitution of ..the· 
Government may ~  if we ~ anxious to save the country from foreign invnsion, 
it is our duty to- offer support, no doubt of a discriminating character to the 
Government thnt iEt running the show. It'is from this point of view that I rise· 
to support the motion before the HOlliEl. I WIlS not f1ware, like my Honourahle· 
friend, Mr. Krishnnmnl·,hnn, that there was an understanaing that whenever' 
Members spoke on the Finance Bill, it was their duty to give notice to Honour,. 
able Members in charge of the Depllrtments they proposed to criticise. If there· 
was such nn understanding, I would not have given nny notice, becRuse my re-
marks more or le9S concern the Finance Department and so long as the Honour-
able tht' 'Finallce ~  H!'!tCll!l t.o mc with n little pntienee, J shall be content. 
Last year, the Honourable the Finance Member, in the concluding portion of' 
his speech regretted thnt he hlld no time to reply to certuin of the criticism!; and' 

~  which I had made in my speech, but 1- hope, Sir, thi!; year, if he-
thinks that any observntions that I propose to make ne!l('rvc n reply from him, 
I hope he will sec that he gets the"necessary time. Although we ~  not aU' 
agree in llongratulating the Honom:nble the Finance Mem her on the structure· 
of his' Rudget, yet I think we shall nil agree thnt nnrillg the five years he-
has been here, he hns sho'wn thnt he iJ. one of the ablest Finnnce Members we-
have hact If you will allow me, .sir, I shalI point Gut only two weaknesses whieh 
T have noticed in him, one is he iR a little too senRitive to critici!'llll in this Rouse· 
and the other i,s he rnthel' figllts shy of contact with the pnblisl. I know ~ has: 
had a very difficult task. He has br:>en the Finance Member during the most; 
difficult period of British rule, in this conntry. He is no·t responsible for the· 
present constitution. H-e hM got severnl masters to please and he has really' 
got to ·be the best of jugglers and jugglery ~  great skill. It is not po!!sible. 
to please everybody. I .. do not know whether by his juggler.'" .he has su<'ceedelf 
in pleasing everybody . He ~  not pleR!led 6. large 'lecti(1ll of mv countn'men, 
Ann nt. the snme time I mul'lt confesJ; he hn11 had n very rliffiC'ult task to ~  
I left last yellr's Budget meeting withrnther a bitter taste in my mouth BOd" 
WRS very much pained by the attitude. the FinEUlce Member took both in his 
opening Rnd reply speeehes. His ope!\i.ng I!peech wall couched in a tone of sub-
dned nnge! and the concluding ~  showed he 10Rt his temper tOWArds the-

~  of hiS ~  brought ID the B<;>mhay speculators for severe oritic-iRtD. 
ftS If ,pecll.latlon IS onl:y ~  to Bombav and rio other part of India. He-
forgot ~  'speculatIOn ID Bengal. the wheat SpeCulAtion in the Punjab, ,mel' 
lie talked onl,.. ~ Bombay apeculators. At one of the meetings of the War 
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Committee in Bombay we were told by a very high authority that even in 
England there have -been speculators and black markets and there have 'been 
several prosecutions for brenches of rules under the Defence ot Realm Act. So, 
.sir, speculation is not confined to one particular Province Qr C?ne particular com-
~  or one particular race. If there are people in Bombay who have learnt 
the art of speCUlation, perhaps the country from which they learnt their lesson 
is the country from where the Honourable the Finance Member 'himself comes. 
Sir, last year, in my speech on the Budget, I made certain suggestions both in 
'regard to taxation and in regard to ~  measures. I advocated the 
1principle of what IS called taxation reserve deposits. I ~  the principle 
-of mopping up surplus purchasing power in the hands of the people. I also 
proposed, like other Honourable Melilbers of this House, that the exemption 
limit in the case of income-tax should be raised to Re. 8,000 or at leut to 
Rs. 2,000. Sir, I am glad that the Honourable the Finance Member has agreed 
to raise the millfmum to Re. 2,000. I shall be still more glad if he accepts the 
-amendment to ra.ise the limit.to Re. 8,000. As regards the principle of advance 
payments of income-tax IUld super-tax, I shall reserve my remarks when the 
Income Tax Bill comes before the House, if it is allowed to come before the 
House within a reasonable time, because it is not possible for all of us, coming 
as we do from distant parts, to sit here for days and days. . 

Now, Rir, I shall at once say that the keynote of the Honourable the Finance 
'Member's Budget is that it is essentially a")? - ~  Budget. No doubt 
it is also a taxation Budget. The Honourable the Fmance Memebr has taken 
-coul:age in both his hands lind tried to check the growth of inflation. I congra-
·tulate him. ~  vear, he referred to a large number of ~  not very 
.complimentary tenn9,:-who were proclaiming that inftation was already there 
:arid that it was growing'. The economistR, some of whom came from Bombay, 
said that the source of inflation WIlR the arrangement In force for making rupee 
<1i6bursement on behalf of RiR Majesty's Government and the Allied. Govern-
'ments and the currency.m.a.chinery of the Reserve Bank was regarded as the 
.conduit pipe of inflationary credit. Last year the Finance Member admitted 
. that there were inflationary ~  but h.e aaked us not to take a toe pessi-
mistic view of the currency exp&,nsion that had taken place. Now the total 
notes in circulation in August ~  I am wrong the Finance Member will 
correct ~  179 crares; at the end of Mnrch 1948 it was ·648 crares aml 
toda.y it stands at about 874 crores. I am corrected by my friend, Mr. Jamnadas 

'Mehta, who says that it is now 882 crores. I am glad tnat the Finance Member 
now admits that he hae not ~  able to raise sufficient rupees by loan to finance 
-war expenditure, thilt the currency notes issued to fill the gap though backed 
by sterling IIsRets were incapable of being converted into goods anet that the 
increase in the purchasing power in. the country has had inflationary effects. He 
:spoke of the variou!! controls that had been £:stabliRhed in the country. No doubt 
that wae a correct policy, and nlthough lD several parts the contrpts are not 
functioning properly that is not the fault entirely of Government; it Is al80 the 
fault of the ~  who are not willing to co-operate with Government. My 
Hono_urable fr!end from Assllm spoke about the difficulty of getting cloth at cott-
trolled rateR III Assam. I' belie,'£' the ASRam Government iR functioning and 
there is ~  a legislature meetin-g from time to time. I wonder If the people 
there have brought this matter to the· notice of Government. BecBuse lUI far Bit 
clpth control iR concerned, since June, 1948, whatever opinion one ~  have 
about the adequacy of the fall in prices, great care has -been taken· to see 
that every man who wants. to buy cloth, whether at wholesale or retail rateR; 
knows exact.l:v what the- ~  of ~  cloth is. The priceR' are marked on the 
cloth before .tt leaves the. mll], Bnd 1£ some ~  itl .Assam remove the markings 
they are gUIlty. of 8 senous ~  I. wonder whether. .. ny pioaecutionRhave 
taken plac? lD. that proVInce. The controls are no doubt helpful 
to check mflatJon but, 8S the Finance Member himself admita the. 
menace of inflation cannot be Bsid to havE\ been averted 80 long as the ~  of 
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t.uation and borrowing falls short" of the tow I of lUpee ~  That is exactly-
the correct principle to be followed, however much the :Finsnce Member may try 
to justify the soundness of his currency expansion polic.v relying on the strength 
of the sterling balances. The Finance Member argued that in6ation was inevit-
able in all aou",tries at war Bnd even in many c6untl'ies which are nC?t at war. 
It is reported,-t shall be glad to be corrected' if. I am wrong,-that the rise in. 
prices in Canada amounts to 17 per cent, Australia 14'8 per cent, New Zealand: 
10'2 per cent., South Africa 15'1 percent. and United Kingdom about 30 per 

. cent. In India.1 believe they have gone up more thRIl 200 per cent .. nearly aoo 
per cent. I was not here during the . railway budget debate but I was surprised to' 
hear that in discuseing the increase in railway fares the War Transport Member 
put forwal'd as one of his arguments thnt becausE' others nre charging highell 
prices why should he not charge higher rotes. H thl1t 11 con'ect argument to be. 
put forward by Government which is 't.rying to get all .of us under control and 
to see that the man in the street gets his consumer goode at rellsonable ·prices.?· 
We ,can understand the Finanec M:ember!s argument that he WIlS looking at the-
increase )n railway fares as an anti-inflationary measure; but even in speaking-
on this q.u8stion the Finance 'Member made rm observation which I thought was. 
rather unfortunate. He said, "If you ~  from the humanitarian point of" 
view I can understand it; but if you speak from the economic point of view r 
cannot understand your Rrgument". I have yet tt" know -that there can be any' 
system of economics which clln be divorced· fmm principles of ~ 
I ~  the ~ war is bllsed on the principle that we nre nIl fighting for the-
prlDClple of humamty and democracy which we 'my Bre absent from the princi-, 
pIe of economy which Hitler is pursuing in his own country. 

ft. Bonourabl. Sir Jeremy Ralam&ll: What .was thE' humanitarianism which-
actuated the Bombsy millowners in' charging 500 per· cent. more for their pro. 
ducts.? • 

. Sir Vltb&! N. Ohandavarkar: I am afraid I have again irritated the Finance-: 
Member . 

.# .. 

. 'l"h. BoIlourable Sir Jeremy :B.a1aman: No, I just want to Know. 
Sir Vlthal N. OhaDdavarkar: 1 was coming to that luter on .• As far 8S we-

the Bombay millowners are concerned, our conscience is clear. From August. 
lU40 we have been asking Government to .devise a machinery which will bring; 
the production and prices under control, which has now been in existence sinct) 
May 1943. ~  that time the prices-were lQw and Government wanted to exploit. 
us. bl: bllying cloth at lowest rates on the. ihdent· system: ~ ~  were ~  
thin.kjng of control there was a change lD the whole SituatIOn and the ~  
fell Government slept, only they were sleeping in the (:.ooler ,climate of Simla. 
We cannot be blamed if Govenlment which is supposed to oontrol currency and. 
inflation did not take- any steps. Naturally we wtlre carried aoross the current. 
in spite of ourselves. Government did nothing to take note of our warning. 
and to bring in control which they should "have done in Au-gust 1940 and ~ in.. 
June 1943. So it comes with ill grace from the mouth of a representative' of. 
Government which sat quiet and did not worry about these things whioh they 
ought to have anticipated in a war which Mr. Churchill said was ~ to las1r 
for three or four years an,c;l was liltely to come to India, a Government which 
allowed rice to go frOm Burma to -Japan,--.& potential enemy,-in spite of.' 
warnings given by us, which did not even take care to buy rice and bring it to 
!ndie., which did not cilre to exploit the use the country-craft fncilities to ~  
rice from the east to the west coast. A representative of that Govemmant· 
cannot throw stones at others while living in 8 glass house himself. 

Pudlt LlJrsbml Kana Jhltra: Then .vote with us. 
Sir 'Vlthal •• OhaDdavarw: If I thought that my Honourable friend was. 

e"rious about running this Govemmentand would run it better I would -certainly-
'YOte with him. But 1 am not sure whether even if I vote with him and drive: 
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'this Government out of office my friends on the other side would be prepared 
to take office and run the Government of this country. . 

Now, to come back to my subject. 1 would like the Honourable the Finance 
Member to enlighten me why he' has not yet taken seriously the suggestions 
made by the economists of India about stopping inflation. One method was that 
the raising of rupee resources required by the U. S. A. and the U. K. was pri-
Dlarily their concern which Govel'I)ment have admitted now by allowing sales of 
tpeir gold in this country. I have never been able to understand the Finance 
Member's refusal to 'consider the suggestions mnde that the Government ~ 

. India and the Reserve Bank should also help the Allied Goveruments to raise 
more rupe? r.esowes on .the, credit of British commercial ~  ~ India or gi!e 
them credIt m rupees raIsed by loans for the purpose. ThIS, It IS argued, WIll 
prevent the need for issuing more currency to that extent and thus effectively 
check inflation at the source. I am not an economist. I am open to conviction. 
I admit that the arguments put forward by the economists have 'made a good 
impression upon me, but if the Finance Member will refute those arguments and 
explain 1!0 me at some length as to why that is not possible, I am prepared to 
be convinced that the economists who made the suggestion were wrong and 'he 
was right. . • . 

lIr. T. Ohapmall-Kortimer (Bengal: European): I do not want to interrupt 
·the Honourable Member, but I should be very grateful if ,he would explain 
whether what he is suggesting is the buying of British sterling interests, ox: 
British rupee interests; or what exactly is he suggesting? 

Sir Vithal N. OhaDdavarkar: I have made it clear, Sir. 
The Jlonourable Sir Jeremy Ralsman: You did not. 
Sir Vitbal N. Ohandavaror: I made it clear that it was a suggestion made 

by economists in Bombay. I am not an expert economist. I say that I do not 
like the prinoiple of expropriation. I do not lil{e to hit illt.rests which are estab· 
lished here, provided they are prepared to remain in thib country on the ba,sis 
of corople£e equality and not on the principlt! of domination. All 
that. I wallt to know is whaf is the reaction of the Honourable the Finance 
Member to the suggestion'made in series of lectin-es by some of the economists 

• in Bombay and other parts of the country. 
'J'he·Bcmourable' Sir Jeremy Kalaman: You have just given.the answer. 
Sir Vithal N. Ohandanrkar: I have not. Then, Sir, as regards gold, there 

i.; a strong feeling in the country ·to which expression was given by my HOll. 
ourable friend, Mr. KrishnamachAri. It is nearly six months now since the 
Reserve Bank ~  sales of gold bullion in the Bombay market. From 
8!lSWerS given by the Finance Member in the Legislative Assembly in this connec· 
tion, it is now clear that gold is being sold by the Reserve Bank as agents of 

. the British and the United States of America Treasuries and the proceeds are 
utilized to pay partially for the expenditure incurred on behalf of these ,two 
countries in India. What, however, seems strapge and inequitable is that,_ 
while the world ·price of the metal-based on the offiuial price of 168 shillings 
aDd 85 dollars per ounce. in Britain and the United States of America respective-
ly..,..-is equivalent .to Rs. 42 and odd per tola together with charges at about 5 per 
cent., gold should be sold in India at as high as Rs. 71 and the worst of all this is 
that the entire profit amounting to nearly Rs. 29 to Ril. 80 per tola gOes to the 
foreign e.xchequer instead of to the Government of India. If it is argued taat India 
is. now getting gold it wants, it need hardly be emphasised that goods are far 
more essential to the United States of America and the United Kingdom 'in 
these days than gold. According to market estimates, some five million (fifty 
lakhs) tolas have been sold so far, yielding a net profit of at least Re. 15 "brores. 
If these funds had accrued· to the Indian Exchequer instead of lIuch wealthy 
'COuntries as the United Kingdom and the United States of-America, the ~ 
tax-payer would have benefited to that extent and it would not have beeD 
ncceesary to levy fresh taxation on such a ('..olossal scale. Tlie Finance 
Member argues that gold belongs to the United Kingdom and the United States 
and they are prepared to release it at the rate at which they want. Are they 
soing to 'be allowed to profiteer in this oount1'y1 
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Pandit Lakshmi Kanta M&ltta:., And through the agency of the Government. 
Sir Vithal :N. Ohandavarkar: We are rightly prevented from profiteering. 

'fake the question of cloth export.' Government, I believe, are willing to accept 
the principle that they will allow the E*port of cloth to such countries as will 
set up control "Organisation at the other end so that the controlled cloth which 
iB exported from this country is sold at such controlled rates as the Govern-
ment of India would think reasonable, and that they will not allow unrestricted 
exports t<1 ~  where they are making huge profits. I am, told that in the 
Middle East and in other countries you can sell a !<'ord car at thirty-five thousand 
rupees. They are making enormous profit. We contend that ~ cannot allow. 
tIle Governments of United States of America and the United Kingdom to 
come .. to this Cowltry and sell gold at·, a profit amounting to4ifJ.earlyRs. 29 to 
Rs. 30 per tola with6ut our sharing in that profit to any extent. If a portion 
of that. profit were to come to our share it will relieve the presslDe on our 
financial liabilities. . 
, The Bonoui'able Sir Jeremy Ralsma.n: It will merely increase the sterling 

balances. 
Sir Vitl1al :N. Ohantavarkar: Here I mu'st refer to a statement about control 

-;-8 perfectly true one-which has come out of the mouth of the Honourable 
the Finance Member: "One of the handicaps of Government in giving effect 
to some of tpeir control measures is the educational backwardness of the general 
I.opulation of this vast country". What a sad commentary that in spite of 
(,l'ver 150 years of British rule In India the bulk of the population is educationally 
bacfward and, as a result the Government of the day is not in a position to 
enforce their controls effectively I1S Governments in more ~  and advanced 
countries are able to do. • 

The HonOurable Sir Jeremy BalamaD.: Which ones? 
Sir Vlthal :N. Ohandavarkar: Now, Sir, I come to the borrowing policy bf 

Government. (Interrupt\on.) My Honourable frielld, Pandit Maitra, has said 
that people hesitate to buy defence bonds. May I p8'llse here 
for a moment and say that many people who were not too 
willing to put money in Government paper s. year back are now most forward in 
broadtlasting that they have invested crores in Defence Bonds? It is' not n 
question of patriotism now; they know .which is the winning side and they all 

• want to be on the winning side. 
As regards the borrowing policy, during the last twelve months we have qeen 

aQ.le to collect 27Q crores and the ,total since the :war .. tarted has reached .547 
crores. l)ind it very difficult to understand-l have not the same economio 
iJackground as the H01l9urable the Finance Member has, and 1 am merely speak-
illS all a. student willing to learn and to be. convinced,-I cannot understand 
how the }'mance Member can say "the expenditure debitable to the Indian 
,Budget has been fully met by taxation ,and borrowing throughout the period oL 
the war". He goes on to say "that wha.t ma.tters from the point of view of 
inflation is tha.t the re-absorption of purchasing power should be adequate to the 
total Government outlay and that Government's troubles &rose from the fact 
that they have not been able to raise sufticient rupees from the market to ~ 
the war expenditure". But I know it from personal experience that it has been 
very difficult for people ip Bombay, who are with the Government wholeheartedly 
in the war elort, to persuade people, to buy W8.l' loana. If there has been a 
change, it is entirely due to the war situation and not due to any change in 
the attitude of the people towards the Government that is running the country. 
People' are not willing to come forward to help the Government. People will 
only come forward if they think they will make a good investment. The Gov-
~  ought to talle note of this attitude of the people. They mUJlt make 
pc-lOple feel that it is in their interest-not in the interest of the Govel'D!ilent 
who are running the counVt'y-to save their own country 88 well aa to save 
the economic situation in the country, that they should have come forward for 
tho last four years and lent more and more money to Government. That they 



TBB INDIAN I'Dl ,\NOll: BILL 131S 
have not done so, is & matter of great sorrow fQl' we :are no"'; suffering, as.a. 
l't'8ult of this attitude, from IIU the inflation that has taken . plsc$ in .t1wt 
country.' 

The JIOAourable 8ir Jeremy ltaiaman: That is the cause. 
811' -.lthal 11. CJhandavarkar:' Yes, that is dna of the causes. 
'the Honourable ISIr Jeremy Ballman: It is the cause. 
Sir Vitl1al N. OhaDdavarkar: I 'do not want to puriue that point, because I 

do not want to be led into discussion on the political situation now. 
,There is another matter which, as far' as I am cJoncerned,-speaking per· 

sonally for myself-, has caused me· great distress-that the Government,. qf 
India should resort to borrowing 'through lottery bonds. We were condemning 
speculation, and nc;>w ~  is tryiugto corrup.t the morals of the lower 
dlisses and exciting their interest in speculation uud gambling Qnd asking them 
to buy lottery bond1;. Hugh posters are displayed throughout the country· anll 
,t.he people are being drawn into gambling. In this coimection, I will read out 
what the London ·Economi8t says: 

"On the general pri\lciples involved, one would hesitate to applaud the deaillion of the 
Government of India, but as- an 8l(pedient to deal with an urgent and abnormal lituation, 
tbfl move 'will probably be jIJltified." 

The word' 'probably" qualifies the -Qvhole justification of the act and I am 
• glad to say that this is not my personal view only. It is shared by a large 
• I.umber of 'busiIl;ess people and bankers. It is teported that a ' well-known, 

banking expert said that only a bankrupt Government would resort to such a 
methQd of Boating loans. ' 

Now, 1 come to the dollar account. I welcome the recent decision of Bis 
,Majesty's GOV6rnment to se.t.aside a porti6n of the dollars accruing from india's 
export to the U. S. A., although this privilege was denied to uS all these years. 
'But this dollar account, 'if I am ~  is to be kept with the Bilnk of Engldnd. 
In what way is it diR,erent from tlie sterling bal!lnce ~  the Bank of ~  

- I believe the amount is' to be 20 millions a year. Why should only a portion 
bl.l set aside aud why lJ.ot -the whole and be" quite separate from the ster\4lg 
t.alances, ifl England 'I Why shouJd it not be entirely a separate account which 

I ,the Government of India could utilise for 'the benefit' of the country? My 
request to ~  Finance Member is ~  urge upon His Majesty's Gov-
ernment the Deed for directly crediting to India's account all the dollar balance 
that aCCl'ues to India either,in respect of trade balances Or otherwise. 

Now, I come to the question which the Finance Member referred to last, 
~ -  negotiaHona for a direct mutual aid agreement with the United 

States. EJe told us last year that he was carrying on negotiations but he was 
not in a position to let us know what the results had, been, but this· year he has, 
i.old us that ill view of the difficUlty of determining India's post·warrequire. 
ments, the negotiations 'had been suspended. Could he explain more fully why 
these negotiations have been ~  and when they are likely to be resu,med? 

The ned item which I propose to deal with is the Lease and Lend Account., 
. 'I'he Finance Member said tIJat he was unable to say what was tdle definite 

benefit which India would receive as a result of lease-lend supplies from the 
United States of America during the course of 1948-44 and '1944-45., The 
total value of lease·lend services up to the end .of 1944-46 was estimsted at 850 
millions. The problem is no doubt very complex as pointed out by the 'Financa, 
Member, but we want a mOre definite idea of our' ~ of the benefits, and we 
no not want to, be merely told that it would not be only tess than i. which is 
1'ather very ~  and leaves the position in a very unsatisfactory state. 

Then the next pomt Qn which I wish to comment is the financial settlement 
. with His Majesty ~  Government. If I remember ,right, last year the Finance, 

Member told us that the total defence expenditure charged to India for 1943-44. 
namely, Rs. 200 crores, was the ~  that India could ,bear. . 

The' BoBOarallle.81r.JeNmJ Balalnllll: I 'never said that. That i. a complete 
misrepresentation, which is being constantly repeated. I never used those' 
words. 

Sir ~ OhaDdavarbr: That impre8sion, many, of us· got. ,. I accept the 
Finance Member's statement that he neyel' used thoBi! worlls and if r hav9' 
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wrooBly. misunderstood, I apologise, to the Finance ,Member. and accept his 
statement. . 

. This year the amount has -goQe up to Rs. 808 crores. Now, there are only 
~ criteria to be applied to this question, namely, the capacity of the country 

to bear the expeuditurll, and secondly, the correct amount necessary having 
rt.gard to the defence requiremeQts of India from· the technical point of view. 
We .do not want generosity from England or any other ·.country but we want 
fau treatment, hs.vi:ng regard to our capacity to pay, ""Our. needs and our posi-
tion in the whole scheme -of ~ war operiltiGnS. I do not., know, Sir, but I 
believe that this question was discussed with IDs Majesty's Governmellt by the 

-Honourable the·lfinance Member when he paid a visit to England last year . .I 
presume he is ~  satisfied that ap'plying this test. in his opinion the 
~  is satisfactory, but he .should appreciate our difficulty., Sometimes 
an arrangement agreed to by experts does not turn out to be e!1tilely satisfactory 
because experts fail to take into account the .other circumstlPlces which sur-

. round the transaction, and it is therefore that I put'this suggestion to him that 
~  is possible that when scrutinised it ms.y tum out that it is not so beneficial. 
to India as some of the experts think it is.· . 

lIr. Prelldeilt (The Honourable Sir Abdur. Rahim): Honourable Members • 
. llIe not permitted. ,to read. newspapers in the.(Jhamber. . 

itr VIUlal N. Ohandavarkar: Now I come to the Budget proper. As reg.uds 
expenditure, we discussl3d the other day the need for proper scrtl.y. 
Toe Fina.nce Member put for.wara a . very strong- .argument in resispng such 
a demand. . I could not accept it. He said that he .did not bave the proper 
personnel. Now, what is more important? .. · The recruitmerit of proper per-
sannel or ~  savil)g of expenditure? . Arid it by ~  some· sort of machi-
uery for scrutinising the glowing 'expenditure more staff has to be recruited, I -
am sure the Assembly will not grudge that ~  to the :Finance Member. 
He may say that the staff will have to oe trained. Now, there is a large native 
talent in this country, better and' more qualified than tJiere was during the 
last war. Most of the universities have highly specialised Departments of 
Economics and there are other people who are Iilpecialistsin different subjects. 
It is possible for the Finance Member to call upon these people to come tq his 
help. It is nQt necessary that he. should contine himself only tq the Indian 
Civil Service or the Indian Audit Service, but a large portion of the wC?rk can 
be done by these people who are. experts in m .. IIlY branches of Economics and 
Finance and who have made valuable contributions eluring the last ten. years 
to the prOblems facing the ~  . , 

A reference· was made to the Inchap.e ~  That Committee, what-
ever you may say of Lord Inchape, did a tremendous lot of work and I believe'· 
it had several departmental conupittees,· one of which was presided over by my 
ft'iend, Sir Cowasjee Jehangir, dealing with tbe Posts and Telegraph Depart-
ment .• What I suggest to the Honourable Member hi that if he can even now 
devise a machinery-because he was very sympathetic, sipee his difficulty wall 
the personnel of his ~ -  scrutinising expenditure, 1 think, the 
c;ountry will be grateful to him. 

;lr,endorse everY w'r>rd of the speech made by my Honourable friend,. Sir F. E, 
Jalts, in legard to the Royal ~~  Navy ~ the ~  'for improvement in' 
t.he scale of pay and other amemtles III that service. It IS not necessary ~ me 
to tell you that. my province and especially 'the coastal districts to which I 
belong are very' much interested in this problem. It may be of some interest 
10 this House to know that at one time, over 100 yea.rs ago, there was a flourish-
fnll shipbVilding industry in Bombay aud that .. hips built in the Bombay 'yard 
.• "e takefi part in t.he battle of Trafalgar and one of the ancestors 'of my friend, 
Sir Cowasjee JehanBir, was the Master. Carpenter who built ships for His 

~  Navy' whICh went to the Mediterranean and. 'rendered such a· fine 
-IOCOllDt of their sea-worthinen and skill in ~  
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Now, I might make a small reference-I am sorry the War Secretary iii not 

here. I have had some correspondence with him on this question-
to. the territorial forces. I. would like.to congratulate the War 

Department on the step they have taken.in not only expanding but converting 
tM University Training Corps into a Officers Training Corps. As the Vice-
Chancellor. of the Bombay University for a period of 8ix ~  I was very inti-
nlptely connected with the U. T. C. a8 the Chairman of the AdviA>ry Committee. 

,During the time I was there I made' tqe· University spend more money out of 
their own funds on the amenities given to this Corps. " 

Mr. PreIlcleD\ (The Honourable Sir Abdul' Rahim): The Honourable Member 
,..can continue his speech to-morrow. , 

51' ••• 

,The Assembly then ~  till Eleven of the Clock on Tuesday. the 21st 
~  ~  ' 
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